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BEFORE THE HON,BLE NATIONAL GREEN
TRIBUNALPRINCIPAL BENCH, NEW DELHI

Praveen Kakkar

Dr. Manorama Sharma

(1) o.A. No.56{201.8

.Petitioner

Versus

Ministry of Environment Forests & Climate Change & Ors'

-----Respondents

(2) o.A. No.764/2018

Kissan Udey Samiti
.Petitioner

Versus

State of Haryana
-----Respondents

(3) oA No.155/2020

.Petitioner
Versus

TDI Infrastructure Ltd.

Respondents

Compliance report by way of Chief secretary to Government of

Haryana, in compliance of the order dated 28 Septembet 202L of

Hon'ble NGT.

1. That the state of Haryana is committed to provide clean

and healthy environment to people, animals , flora and fauna' To

achieve the objectives of Article 4BA of the Constitution of India



and in exercise of powers conferred under Section 5 of the

Environment (Protection) Act, 1986, various notifications have

been issued and rules have been framed to protect the

environment, to maintain ecological balance in the State, to

prevent environmental degradation and to avoid human health

hazards.

2. That the compliance report dated 07 september 2021, filed

by Special Secretary to Government of Hatyana, Environment

and Climate Change Department may kindly be treated as part

and parcel of present compliance report, as the same is not

reiterated hereinafter for the sake of brevity.

3. That the Hon ble NGT while hearing OA No.661, of 2018,

after considering the report of the State wherein a mechanism

was provided for monitoring the compliance of environmental

norms, was pleased to direct the following uide its order dated 28

September 2021.:

".......The Chief Secretary, tohile expeimenting the mechanism

inaolaed, may undertnke study of extent of success to consider

rohat further changes are required in the meclmnism after some

time.."

And further that the Hon'ble NGT aftel making

observations on various violations and actions to be initiated

directed that,

u....We also direct the Chief Secretary, Hnryann to coordinate

further action in tlre light of abotte obsentations by calling a joint

meeting of tlrc concerned stnte nuthorities toithin one month from

today. Status report of steps taken so fnr as on 3L'02'2022 may be
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filed before the next date by e-mail at judicial-ngt@goa'in

preferably in tlrc form of searchnble PDF / oCR Support PDF and

not in the form of Image PDF.'..rr

4. That the Hon ble NGT while hearing OA No. 764 of 2018,

(Kissan udey samiti vs state of Haryana & ors) and oA No.155

of 2020 (Dr (Mrs.) Manorma Sharma & Anr Vs TDI infrastructure

Limited & Ors.) and after considering the report of the State

observed as under:-

".......oltr obseraations in dealing uith OA 764/2018 apply to

the present matter also. we issue notice to the PP for its
response and also direct the Chief Secretary, Haryana, in

coordination uith other concerned fficers to take further
remedial action including recoaery of compensation, black

listing of the PP and compliance of EC conditions. we also

issue notice to the Director of Town and Country Planning

Department, Haryana and HSVP by e-mail fo' their

response, if any. Tlrc Chief Seffetary and the CPCB may coL)er

the present rnatter in giuing their reports in oA No.661/2018 and

OA No.764/2018....u

5. That in compliance of the directions of Hon'ble Tribunal, all

the Departments / Agencies were directed to take necessary steps

to ensure compliance of the directions andto report for apprising

the Hon'ble Tribunal accordingly. Further, a meeting was held

on 25 March 2022 with the Administrative Secretaries and Senior

officers of all the stakeholder Departments / Agencies / District

Administrations of Gurugram and Sonepat, wherein the

compliance of different directions issued by the Hon'ble Tribunal

was reviewed with reference to the policy initiatives for

preventing recurrence of such violations of environmental norms/

actions undertaken by them against the violators, remedial
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actions undertaken by the Departments, recovery of

Environmental Compensation and action against the erring

officers.

6. That in compliance of the directions of Hon'ble NGT to

ensure effective monitoring of prescribed environmental norms

in case of projects requiring Environmental Clearance, the State

has already proposed a mechanism as presented in its earlier

report dated 07 September 2021,, wherein it was proposed - with

State Level and District Level Monitoring Committees at the first

tier and a State Environment Monitoring Cell in the second tier

and a provision for engaging Sectoral Coordinators and Domain

Area Experts to help the State Level Monitoring Committee, if

necessary. This matter was reviewed at the level of Chief

Secretary, in compliance of the directions of Hon'ble Tribunal and

constitution of a high Powered Committee for Redressal of

Environment Compliance of Projects requiring Environmental

Clearances (CRECOMP) has been proposed in State of Haryana

for periodic review of actions against the violators and to ensure

the right of citizen to clean environment, reviewing compliance of

directions issued by Hon'ble NGT in various related cases and

the Committee shall consist of the following:-

Sr.
No.

Designation Remarks

1 Chief to Govt. ana Chairman

2 Administrative
Environment &

Secretary,
Climate Change

Member
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Department

J Administrative Secretary, Town and
Country Planning

Member

4 Administrative Secretary, Urban
Local Bodies t

Member

5 Chairman, Flaryana State Pollution
Control Board

Member

6. Chairman, State Environment Impact
Assessment AuthoritY,

ana

Member

7 Director, Environment & Climate
Change Department

Member Convener

And further that, as decided by the competent authority,

the Monitoring Cell shall be constituted at the level of Haryana

State Pollution Control Board for conducting the field inspections

and monitoring of individual projects for compliance of various

environmental norms prescribed by the authority, granting

environmental clearances.

7. That the Government of Haryana is committed for

Conservation, regulation and management of ground water and

water resources in the State. The Government vide notification

dated 07 December 2020 enacted the Haryana Water Resources

(Conservation, Regulation and Management) Authority Act, 2020,

to regulate the extraction of ground water in the State. The

provisions of the Act provide for punishment/fine for illegaI

extraction of ground water under Section 25 and any violation of

the direction of the Authority is punishable under Section 22'

Further, under Section 19, the Government in consultation with
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the Haryana Water Resources AuthorTty, vide Order No. 1IW-

030001/19/2021, dated 06 December 202'1., designated the

following officers as enquiry / enforcement/ compliance officer,

who shall function under the directions and general

superintendents of the AuthoritY:

(i) The officers such as Executive Engineers from Irrigation &

water Resources Department, District Town Planner from

Town and Country Planning Department, Haryana and

Regional officers from Haryana state Pollution Control

Board.

(ii) under section 22 of the Act power has been given to the

Inquiry/Enforcement officer to enter into any premises

and inspect such premises to check the compliance of the

provisions of the Act and directions of the Authority.

Recently, the Haryana Water Resources Authority under

Section 12 (3), after seeking approval from the Government

notified the provisions for imposition of Environment

Compensation on such project Proponents who have been

extracting ground water without permission of the

Competent Authority. Before the Haryana water Resources

Authority, the Central Ground Water Authority has been

regulating the ground water in the State.

8. That, the HSPCB vide letter dated 10 February 2022

(Annexure-ry1) has submitted action taken report wherein it has
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been mentioned:-

(i) with reference to oA No.661 of 20L8, NOCs and Consent to

Operate issued to M/s IVY Group Housing Complex,

Sushant Lok-I, Gurugram under various regulations have

been revoked.

(ii) DG sets operating without adequate stack height have been

sealed.

(iii) Prosecution has been initiated under the Water (Prevention

and Control of Pollution) Act, 1974 and the Air (Prevention

and Control of Pollution) Act, 1981. against the Project

Proponent and other responsible persons and the case has

been filed in Special Environment Court, Faridabad and the

action under Environment (Protection) Act, L986 is also

under process.

(i") With regard to directions of Hon'ble NGT to Revoke the

Environment Clearance granted to Project Proponent in

O.A. No. 661/201.8, it is humbly submitted for appraisal of

Hon'ble Tribunal that State Environment Impact

Assessment Authority has submitted that, 'No

Environment Clearance has been issued by SEIAA for the

site under reference' (Letter dated 09 November 2021. -

Annexure fV2).

g. That the Town & Country Planning, Haryana has

submitted that, DTCP has not granted any expansion and completion

in the colonies. Further, the Colony has been transferred to the

Municipal Corporation Gurugram for maintenance Purposes vide

order dated 12 February 2019 (Letter dated 10 February 2022 -
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Annexure ry3)

10. That the Central Ground Water Board, NWR, has

submitted that M/S Ansal Properties and InJrastructure Ltd. has

been directed multiple times to submit amount of compensation

as directed by Hon'ble NGT vide order 13 September 2019.

However, on repeated failure of Project Proponent to do so,

Deputy Commissioner, Gurugram has been requested to take

necessary action for recovery of environmental compensation of

Rs.40,44,OOO/- per annum from Project ProPonent' (Letter dated

11" February 2022 (Annexure fV4).

11,. That the Municipal Corporation, Gurugram has submitted

that,20 Rain Water Harvesting Structures (RWHS) are functional

and maintained by MCG in the concerned area. Further, planning

for 20 mole RWHS is under plocess and will be constructed by 30

June 2022.

12. That the post taking over the charge of the parks of Sushant

Lok-I in 2019, MCG has renovated L00 parks with glassing/

plantation of hedges and garden features like installation of

Canopy, open Gyms and children's playing equipments. Further,

MCG has planted about 42,400 shrubs and,26oo trees in parks and

other approved green areas of Sushant Lokl.

13. That the Decentralized micro STPs, having capacity of 50

KLD &. 25 KLD, have been installed by MCG for reusing treated

water. Tenders have been floated for covering all the parks of

Sushant Lok-I under the tertiary treated water pipeline

empanelment of agencies.

similarly, 26 agencies has been empanelled for providing

technical support for onsite composting of biodegradable waste
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(Lr dated 01 February 2022 -Annexure IVs)

1,4. That in compliance of the directions of Hon'ble NGT,

GMDA has submitted that no new water supply connection has

been sanctioned in Sushant Lok-1 and necessary directions have

been issued to field officers not to sanction any fresh f new water

supply connections to the company. Further, flo untreated

sewage from Sushant Lok-I is flowing into the storm water drain.

(Report dated 02 February 2}2}-Annexure [t/6)

15. That in compliance of order dated 28 September 2021,,

Haryana Shehri Vikas Pradhikaran, (vide letter dated 10 February

2022), Public Health Engineering Department (vide its letter

dated 11, February 2022) and Dakshin Haryana Bijli vitran

Nigam(vide its letter dated 15 March 2022) have submitted their

action taken reports, which have been annexed hereby as

Annexure l{,tr(Colly),IV8 and I{9 respectively wherein following

submissions have been made:

(i) Out of 18 projects at Sonipat, 11, have obtained sewer

connections. Further, out of 18 Kms. of requisite sewer

lines, 1,4.225 Km sewer has been laid out and rest 3.890 Km

is pending. It is further humbly submitted that laying

down of master sewer line is pending in compliance to the

interim directions to maintain status 9uo, passed by

Hon ble Punjab & Haryana High Court vide order dated12

January 2018 in cwP No. 523 of 20-l,B titled as Rajender

Singh Vs. State of HarYana & ors.

(ii) Dakshin Haryana Bijli Vitran Nigam has already filed its

compliance report dated 10 Januaty 2020 wherein it has

been submitted that no electricity connection has been
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provided to the project proponent for any further

expansion of the project.

(iii) And in case of OA No. 764/2018 and 11,5/2020, it is

informed that, prosecution cases have already been filed by

HSPCB against all the units for the violations identified in

Special Environment Court Kuruksheka as already

submitted in compliance report dated 07 September 2022.

(i") TCP Department has informed vide its communication

dated 28 March 2022 that 'no request for the grant of

Occupation Certificate (OC) / Completion Certificate (CC)

has been considered by the Department, till date. The

applications received for grant of part CC and OC have

been kept pending by the Department.

(") TCP Department has also lodged FIR against the Directors

of the Company for occupation of the project without

obtaining OC (Annexure IV10).

1,6. That, in compliance of the directions of Hon'ble Tribunal to

initiate action against the erring officers, it is submitted thaf

Haryana State Pollution Control Board (HSPCB), as

communicated by its report dated 10 February 2022 (Annexure

IV1), an enquiry was got conducted to enquire into the

irregularities committed in the case, which has already been

concluded, and the Board has issued final show cause notice to

the officers concerned, and action will be completed as per the

Service Rules accordingly.
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17. That considering the seriousness of the corruption cases

involving senior officers, the Government of Haryana has

proposed to constitute a high powered vigilance committee

headed by Chief Secretary with Administrative Secretaries of

Home, Principal Secretary to Chief Minister, Director General of

Police, Director General of State Vigilance Bureau and Additional

Director General of Police (CID) as Members and Secretary of

Vigilance Department as Member Secretary, with the objective of

formulating policies to combat corruption and to periodically

review the pending enquiries and corruption related pending

issues with the Departments concerned.

18. That in compliance of the directions of Hon'b1e NGT with

reference to recovery of environmental compensation imposed in

OA No.661/2018 for various violations, it is informed that, the

project proponent filed a Civil Appeal in Hon'ble Supreme Court

(Civil Appeal Diary Nos L9879 /2020) requesting therein to deter

the concerned authorities from taking any adverse action against

the project proponent for recovery of Environmental

Compensation as imposed by Hon'ble NGT and the Hon'ble

Court has specifically issued directions to maintain the status quo

in regards to the possession of property by the parties vide its

order dated 14 October 2020 (Annexure R[L).
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And that in case of OA No.764/2018 and OA No.155/2020,

it is informed that three project proponents (i.e. M/s Parker

Estate Development Pvt. Ltd., and M/s Pardesi Developer Pvt.

Ltd.,) filed civil appeal before Hon'ble Supreme Court and

Narang Construction and Finances Pvt. Ltd. has approached the

Hon'ble High Court of Punjab and Haryana, wherein directions

for depositing 50% of the interim Environmental Compensation

have been passed. In compliance of the same, three of the Project

Proponents i.e. M/s CMD Build tech Pvt.; M/ s Parker Estate

Development Pvt. Ltd. and M/s Narang Constructions &

Financiers Pvt. Ltd. have deposited the amount and approached

HSPCB for final decision, as directed by the Hon'ble Courts. M/s

TDI Infrastructure Ltd. has also filed Civil Appeal No.3478/2020.

The District Administration of Sonipat was directed to recover

the environmental compensation from the remaining units under

the provisions of Land Revenue Act, 1887, following the due

procedure. The property of TDI Infrastructure Ltd. has been

attached. M/s TDI Infrastructure Ltd. has now filed an IA No.

31935/2022 (Annexure I{/12). The said IA is scheduled for 04

April 2022. Copy of order dated L0 March 2022 & 21 March 2022

is enclosed as (Annexure IV13).
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In view of the submission made herein above, the actions

taken by various Departments/Agencies of the State of Haryana

may be taken on record.

Place: Chandigarh
Dated: 3L March 2022

To

(Sanjeev Kaushal)
Chief Secretary to Govt. Haryana

The Registrar (Judicial)
National Green Tribunal,
New Delhi.

r
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File No.HSPCB-060001/168/2020-SOLID WASTE MANAGEMENT CELL-HSPCB 
9550 1/2022(1) 

ame «=HARYANA STATE POLLUTION CONTROL BOARD 
ce C-11, SECTOR-6, PANCHKULA 

ed Ph-O172-57 7670-73, Fax No. 2581201 

Ta 
The Director General, 

Environment & Climate Change Department. 

Haryana 

Subject Order dated 26. 09.2021 of Hon'ble NGT passed in the matter of OA No 
661/2018 titted as “Parveen Kakkar & Ors"—updated slatus reg. 

In continuation of this office letter no. F3421/2021 dated 29.10.2021 on the 

subject noted above. 

In this connection, it is intimated that Hon'ble NGT vide its order dated 

28.09.2021 directed the Chief Secretary, Haryana to coordinate further action in light 

of the observations by calling a joint meeting of the concerned State authorities 
within one month. Status raport of steps so taken as on 31.01.2022 has also been 
sought before the next date by e-mail al judicial-ngi@gov.in, an additional slatus 
report from CPCB has also been sought. The above said case is listed on 

16.02.2022 for further consideration. 

In compliance to the above stated directions, this office has already sent a 

slatus report pertaining to HSPCB to you and CPCB vide this office letler dated 
29.10.2021 & 24.11.2021 respectively. 

In addition lo above, it is furlher submitted that recently, a meeting notice was 
conveyed by you vide memo no, DE & CC/2022/207-215, dated 28.01.2022 

scheduled on 02.02.2022 at 12:30 PM to discuss the compliance of the direction, 
and an agenda nole was provided with a request to update the status of action laken 

by the respective authorities concerned on the subject matter, Accordingly, following 
updated information regarding action required to be taken by the Board was 

prepared for the above stated meeting. Bul proceeding of the meeting is still 

awaited. However, the updated information as on date is submitted as under for your 
information and taking furlher necessary action in the matter please:- 

  

Date Action Taken 

        

re. 

1648 
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File No.HSPCB-060001/168/2020-SOLID WASTE MANAGEMENT CELL-HSPCB 

’95501/2022(1) 

  

1772079 NOc, Consent to Operate under Water (Prevention & 
Control af Poltution) Act, 1974 & Air (Prevention & Contra! 
of Pollution) AcL 1987 & Authorization under Hazardous & 
Other Waste Management Rules, 2076 granted fo Mis IVY 
Group Housing Complex, Sushant Lok-/, Gurugram [One of 
the project — (5.86 Acres area Dearing license Na, 737 of 
2004 dated 02.12.2004) of the whole project under 
question je. 04.79 acras| fas been revoked hy 
HSPCES vide No. HSPCR20TR 798 dated 19.77.2078. 
  

WO8 2079 DG sets which were operating withoul adequale stack 
height have been sealed by the Board wide closure order 
enast. no. 433-36, dated 10.09.2019. and compliance 
thereof submitted by Regional Officer, HSPCB_GGN (N). 
  

15, 70.2078   Sanciion for prosecution against Ms Ansal Properties 
éinfrastructure Lid, 175, Ansal Bhawan, 76.4.G_ Mang, New 
Delhi -T1000T and ifs responsible persons Alas been 
accorded by fhe Ghaiman, HSPCS. Panchkula under 
Meter (Prevention & Control of Pollution) Act, 1974 & Air 
(Prevention & Control of Paifution) Act, 7987 vide Endst. No. 
HSPCHConsenveoTa@eTg dated Iisa7e2o7s The 
adevneiraive approval fas also been accorded by the 
Chairman, HSPCB, Panchkula under Environment 

Protection Act, 1986 vide letter no. HSPCB/GRN2020740, 
dafed 18.09.2020. 

The prosecution case under Water Act, 1974 and Air 
Act 71987 fas been fled in Hon'ble Special Environment 
Count, Fandabad an 30.06.2020 as intimated by Regronal 
Officer HSPCB. GGN /N) vide Ais ietterno. 
HSPCAGRN2020234, dated 30.08.2020. However, the 
prosecution case under EP Act 1986 is under process, 
  

20.08.2020 Sh. AA Banswal, JAS (Rete, Inquiry Officer was appoinied 

fo conduct the inquiry regarding irreguianties cammillied in 

ihe said case vide order dated 20.05.2020 But he 

surrendered the inquiry - 

  

27.09 2027     Afiar surrender the inquiry by SA. RR. Banswail, iAS 

(Ria) SATA, Sharma, JAS /Feto.) was appointed as   inquiry officer in this case vide ander dated 27.09. 2027 . 
mm 
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File No, HSPCB-060001/168/2020-SOLID WASTE MANAGEMENT CELL-HSPCB 

95501/2022(1) 

  

22.97.2027 Sh. TK. Shanna, (AS (Rid) has submitted Ais inquiry 

report vide Ais letter dated 22.77.02021 feopy enclosed), 

As per findings of inquiry report, following officers have 

been found responsible for negligence in dealing the case 

and making the recommendations withoul verifying [he 

facts ef obtaining the Environmental! Clearance by the 

applicant for the granting of CTO fo M's Ansal Properties & 

Infrastructure (/VY Group Housing Project! - 

1. Sh. Viiay Chaudhary, the then AEE Regional Office, Gurugram 

(Now Regional officer, Palwal). 

2. Sh. Balraj Abiawat, the then Regional officer, Gurugram (Now 

Sr. EE (HQ) 

Further Dr C.V. Singh-the then Scientist “C'(now reta. ys 

responsible for accepting the plea bargaming of the 

accused unit knowing fully that Enviroamenial Clearance 

was not submitted in the office by the accused unit. 

However, inguiry officer in his inquiry report has 

stated that the role of Sh. Chand Saini, SEE (Retd.) and 

ihe ihen Member Secretary whe might have recommended 

the case for grant of CTO to the unit needs further 

axamination alter the relevant file is traced. if is apt to 

mention here (hal the record files of Head Quarter is net 

traceable, and a DDR has been filed in this regard. 
  

27.12.2027     Affer receint of inquiry report, the Show Cause Notices 

have been issued io Sh, Vilay Chaudhary, Environmental 

Engineer and Sh. Balraj Singh, Sr. Environmental Engineer 

ovr ar. t2Z 20et. Further actian against fhe | 

eming/responsible officers is being initiated by the Board   through Establishment Branch being administrative matter. 
  

Endst:- 

A copy of the above is forwarded to The Member Secretary, CPCB, New Delhi 

in continuation of this office letter No. /77672/2021 dated 24.11.2021 for information 

Sr. Env. Engineer (HQ) 
For Member Secretary 

and further necessary action please, 

Signed by Satindar Pal 

Date: 10-02-2022 13:07:41 

Reason: Approwed 

1550 
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HARYANA STATE 
POLLUTION CONTROL BOARD 

Sz c.44, SECTOR-6, PANCHKULA 

=a «=> Wabsite - ~ womyunane. 
so E-Mail:hspebestti@gmall.com 

& 

a 
A@amail. com 

eh: a pT TaTO-B7
3 

  

No. HSPCB/E (e022 F328 
Dated:- 04.01.2022 

Tha Senior Environme ntal Engineer(S¥M), 

Head Office, Panchkula 

Subject: Inquiry Report regarding irregularities committed by the officers of the 

HSPCB In the case OA No. 661 of 2018 titled “Parveen Kakkar & Ors. - 

Teh 

Please find #nclosed herewith @ copy of enquiry report conducted by 

Sh, T.K. Sharma, |AS(Retd.) In the matter of OA No. 661 of 27016 titled “Parveen 

Kakkar & Ors, for taking mecessary action of your part as per the findings made In 

the Inquiry report. 

  

SANDEEP == 

DA/Copy of Enquiry Report 
SHARMA = = 

Superintendent (Estt.) 

For Chairm 

Endst, No. HSPCB/Estt,/2021/39 
Dated: 04,01.2022 

A copy of the above 1s forwarded to Ld. District Attorney, HS5PCB, HO, 

Panchkula for information and necessary action. 
SANDEEP 

SHARMA 
Superintendent (Estt. et 

For Chalrman 
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i Te | iy 

pees" ae Chalrpersan, a 28h hy 
™ "es 

Ta Sharma [AS (Rare 

inquiry Officer 

£301 Premier Urban Apartments Sector 15 part-2 Guruwvam 

To, 

The Chairperson 

Haryana State Pollution Control Board 

C-11, Sector 6, Panchkula 

Subject Inquiry regarding lrregularties committed by the Officers of HSFCE 

Please refer to the Endst, No.HSPCB/Estt,/2021/4394 Dated, 13/9/2021 on the above 
subject vide which the undersigned was appointed Inquiry Officer to conduct the enquiry regarding 
the irregulerities committed by the Officers of HSPCB while granting CTO under Water Actand Alr 
Act and In the case of agreeing to Insignificant compensation in plea Sargeining as indicated by 
Hon'ole NGT in its order dated 5/2/2020. The inquiry has been completed and the report is being 
ettached herewith. The report has baan made on the basis of the statements of concerned offiters 
end the record produced before me, 

Youn are requested to release the Honorarivm of Rt.12000/- for conducting the enquiry and 

Rs, 308) for secretarial assistance as departmental assistance was not taken by me. 

Dated 22/T1fat21 Tha “i Us 

TK Shar 

Act. NO. BS075410075 §8| Mini secre. Branch, Gurugram 

\FSc —— SRINDOSOR4o



i) 

2] 

3} 

Inquiry Report 

The undersigned was appointed Inquiry Officer vide orders Endst. No. HSPCB/Estt./2021/3334 

dated 13/9/2021 to conduct an enquiry regarding the irregularities committed Sy the officers 

of Haryana State Pollution Cantrel Board while granting consent to operate in violeton of the 

provisions of the Water {Prevention and fontrel of Pollution} Act, 1974 and Alr [Prevention 

and Control of Pollution} Act, 1981 and rules thereof to the units and officers of the HSPCB, 

who agreed for insignificant compensation on one lakh by way of plea bargaining in spite of 

conviction for serious offence a5 indicated by Hon'ble National Green Tribunal vide its order 

dated 05.02.2020 in OA NO. 6621/2018 titled “Parveen Kakkar & Others Wersus Ministry of 

Environrtent, Forest. and Climate Change, Gevernment of india and Others” and specify the 

name of officers and Inregularities committed by them. 

&h. Sukh Ram, Scientist ‘a’ (HO} was appointed Presenting Officer initially but was replaced by 

Sh, Nafe Singh, Superintendent (Sw Cell), HSPCE, Panchkula vide orders dated 20/9/2021. 

The statements of following officers were recorded by Sh, #.R.Banswal IAS (Retd) who was the 

inquiry Officer oariier. 

ii folnt statement of Sh. Kuldeep Singh, EE, Smt, Akansha Tanwar, AEE, and Sat Sara] 

Bala, Assistant, Regional Office, Gurugram iM, 

ii} Sh. Vijay Chaudhary, £6, Regional Officer, Palwal 

iii} Dir. C.V.Singh Scleritist-€ (Reta) 

iv} 5h. Balraj Ahiewat, Senior Environmental Engineer (RQ) 

These statements are attached at P-1, P-2, P-3 and P-4 respectively. Gin the direction of 

presenting officer the record of case was shown by Smt. Akansha Tanwar and the enquiry file 

by Sh. Naveen Gupta DEO Clerk, 

There are two issues on which names of the officers and irregularities committed by them are 

to be pointed out in this enquiry. 

[stud No. 1 

Granting of Consent to Operate in violation of Water (Prevention and Control of Pollution) 

duct, 1974 and Violation of Air (prevention and Control of Pollution) Act, 1381 

Sh, Kuldeep Singh EE, Smt. Akansha Tanwer, AEE and Smt. Seroj Bala, Assistant, Regional Office 

Gurugram (MN) stated In their joint statement that the Company (ref to M/5 Ansal Properties 

end Infrastructure Lid} hed applied for the first time for consent to aperate/ authorization 

under Water Act, Air Act and HWM rules for the year 10-11 vide epplication dated 

18/6/2010 and same was returned to the Company due to nil occupancy vide letter ne. 10544 

dated 24/3/2011. This application was processed by the officials of the Regional Office and 

concerned field officer Sh. Ranbir Rathi, $C.-B and Sh. Pardeep Yadav, the then Regional 

officer, Gurugeam on deputation [now Superintendent Engineer in Irrigation Department). 

The Company had again applied for congent to operate/ authorization under Water act, Air 

act and HWM roles for the year 2012-15 vide aoplication dated 23/10/2012 for said project 

(iv? Group Housing). This application was processed by the officials of Regional OF ce and 

concerned field officer Sh. Vijey Chaudhary, the then AEE [now Environmental Engineer! F0. 

Patwat) and Sh, Galraj Ahlawat, the then Regional Officer Gurugram [now Senior 

Environmental Engineer HQ) and the case was sent to the Head Office wide letter No, 

HSPCR/2012/11702 dated 28/2/2013. The case wes processes further by the branch et #2 

headed by Sh, Chand Saini, SEE (Retd) associated with subordinate officars/officials and the 
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then ember Secretary and ultimately by the then Chalrman of the Board had approved it for 

grant of CTO and accordingly CTO/authorization under Water Act, Air Act and HWM was 

issued by Head Office under the signature of Branch In charge, Sh. Chand Saini, SEE (Retd) on 

behalf of the chairman of the Board, 

§h. Vijay Chaudhary,-RO, Palwal submitted in his written statement thet he had dealt 

consent to operate application of the unit for the year 2012-13 under provisions of Water 

(Prevention & Control of Pollution) Act, 1974 and Air(Prevention & Control of Pollutiqn) Act, 
1981 and the circular beering F.Wow-12013/44/2006-14=11 (1) dated 21/12/2006 [Annexture-4) 

Issued by Blinistry of Environment & Forests, Govt. of India had been referred In the 

recommendations which had been endorsed by Regional Officer, Gurugram and submitted to 

Head Office vide letter No. HSPCB/2012/11702 dated 28/2/2013 (Annexture-6], Head office 

after evamination of the recommendations had granted consent to operate vide letter dated 

30/3/2015 (Annesures 7 & 6) under Waterand Air Acts 1974/1581, 

Sh. Balraj Ahiawat, Sr. EE (HO) in his written statement submitted that the wnat MS 

Ansel Properties ane Infrastructure Ltd, At WY Group Housing, Sushant Lok, Gurugram had 

obtained CTE (consent to.establish } from the Board vide no. 991 dated 7/8/2006 duly 

approved at the level of Chairman HSPC8 (Annexture-A-1) Unit applied for CTO on 22/6/2010 

at the time of the than Regional Officer Gurugram and the application was returned to the 

applicant by Regional officer on 2/3/2011 with the remarks that the “ construction work of 

the project is almost finished but at present there is nil occupancy by the residents allotted 

the flats/Houses and at oresent-no effluent is being generated from the project. in view of 

above, at this stage your consent application cannot be considered and it le hereby returned. 

This Is for your and further necessury action please.” It |s clear from the decision on CTO 

apalcation, no observation was raleed regarding Emdronmentel Clearance. He mentioned 

thet all documents including EC was required to be checked as per check list provided by 

Board, Thereafter Unit again applied for the CTO on 18/2/2013 to the Regione! Office, 

Gurugram (North) when he was posted there as Regional officer. He marked the application 

to the concemed field officer far exemination and further necessary action. He also pointed 

out that at that time the powers to grant Consent to operate were vested with the Chalrman 

HSPCB of such prolect as Involved in the present matter, The Field Officer inspected the site 

of the unit to verify the facts and various compliances related to Environment Act/rules, need 

to be made by the unit, As perthe report submitted by the field officer the case was forwarded 

te Head office for further necessary action. He further submitted that a case was filed on 

behalf of the Board against the Unit before special Environment Court, Faridabad which was 

decided by the Hen’ble Court on 20/12/208 and the sccused was held guilty. (Copy of the 
orders attached at Annexure R-3). At the time of quantum of punishment, a statement was 

suffered by the accused, whereln It was deposed that Environment Clearance has Seen 

obtained by the Unit. On the basis of this statement order was passed by the Hon'ble Court, 

He giso stated that no lmegularity was committed by him In recommending the case for grant 

of CTO on the basis of detailed reports from the fleld officer. The fleld officer had also put up 

the letter dated 21/11/2006 before him mentioning that projects for which NOCs lssued 

before 14” September, 2006.ill not be required to take environment clearance under EW 

Notification, 2006 (Annexure-t-5)}. Therefore, relying upon the decision of the court order 

dated 20/12/2008 of Special Environment Court, Faridabad and decision taken by the ther 

Regional Officer on CTO appileatian dated 18/6/2010 of the unit/Proyect for the pena 2010- 

2011, the verification report and recommendations of the field officer the cast was forwarded 

— 
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te the Head Office for grant of consent, The Head Office after considering all the facts granted 

consent te the unit on 30/3/2023, 

Findings on issue No, +2 

A perusal of the statements of Sh. Kuldeep Singh, EE, Smt. Akansha Tanwar, AEE, and Smt. 

Sarol Bala, Assistant reveals that the first application of M/S Ansal Properties & infrastructure 

for Iv¥ Housing Project (Called unlt/Project) dated 18/6/2010 for the year 2010-2011 wes 

returaed to the apdlicant Company due to nil otcupency by tha rhen Regional Officer Sh. 

Pardaep Yadav, This fact is also admitted by Sh. Vijay Chaudhary, Regional Officer, Palwal and 

Sh. Balraj Ahlawet, Sr.E£ (HQ) in thelr written statement. However both Sh. Vijay Chaudhary 

and Sh. Balraj Ahlawat have stated that the issue of Environment Clearance was not raised Sy 

the then Regional Officer while retuning the first application to the unit. 

The Unit again applied for Consent to Operate on 23/10/2022 for the year 1012-23. This 

application wes processed by Sh, Vijay Chaudhary, the then AEE and Sh. Balraj Ahlawat, the 

then Regional Officer. Sh. Vijay Chaudhary has admitted that the case was processed by him 

and he referred to the circular bearing F\No, J-11013/41/2006-[A-II (!) dated 21/11/7006 

issued Sy Ministry of Environment & Forests, Govt, of india. Sh, Balraj Ablawet also admitted 

this fact and stated that as per the notification, no EC was required under EIA Notification, 

2006 as NOC was already Issued to the unit before 14/9/2006, Sh. Balraj Anlawat alse referred 

te the Court case before the Special Environment Court, Faridabad in which the unit has 

admitted having obtained the EC. Both Sh. Vijay Chaudhary and Sn. falraj Ahlawat have tried 

to defend their action of recommending the case of CTO to Head Office an the basis of letter 

dated 21/11/2006 and no objection belng ralsed about EC while dealing the esse for tha first 

time. Sh. Salraj Ahlawat also defended his ection on the decision of the Court and admission 

by the unit about obtaining the EC. 

After examining the statements of all concerned officers , 1 have come to the con¢lugion that 

Sh, Vijay Chaudhary, the then AEE and $n, Batra] Ablewat, the then Regional Officer, Gurugram 

nad not taken into account the full Facts of the case white recommending the application af 

CTO to the Head Office. They should have checked whether the Environment Clearance as 

claimed by the unit is available in the record or not. iit wag mot evailable then they should 

net heve recommended the case to Head Office. The argument that no EC was requires oy 

the unit as NOC was issued before 14/9/2006 Is also not sereptable, because NOC was issued 

only for getting the EC from the cancermad Ministry. It was necessary to obtain &C by the 

unlt/Project proponent.as par the report of CPCB as mentioned in the order of NGT dated 

a/2/2020, Morbover the complaint was filed by the Regional Officer, Gurugram against the 

unit before the Special Environment Court as the unlt hed started the construction activity 

without obtaining the EC. They should also have checked about the fact of obtaining EC by the 

Unit as stated in the Court, Similarly the case was not dealt properly In the Heac Office. Sh. 

Chand Salal the then Branch Officer and the then Member Secretary should have checked the 

fact whether the unit applicant hed obtained the EC or not. The presenting officer has not 

been able to show the record (Noting on the file) pertaining to the file af granting CTO to the 

unit. He stated that the file is missing and a DDR has been filed in this respect. 

On the basis of above discussion the following officers are hald responsible for negligence in 

dealing the case and making the recommendations without verifying the fact of obtaining the 

we 
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EC bythe applicant for the granting of CTO te M/S Ansal properties & infrastructure (IVY Group 

Housing Project}: 

1} 5h, Vijay Chaudhary, the then AEE Regional Office Gurugram (Now Regional Officer 

Palwal) 

2) Sh. Balraj Ablawat, the then Reglonal Officer, Gurugram (Now Sr. EE HO] 

3) The role of Sh. Chand Salmi, SEE (Retd.) and the then Member Secretary who might have 

recommended the case for prant of CTO to the unit needs further examination after the 

relevant file Is traced, 

suse We. 2 

The officers of HSPCB who agreed for Insignificant Compensation on one Lac by way 

of plea bargaining In spite of conviction for serious offences 

The brief facts of the case are that a show cause notice/opportunity vide Endst.No. 

HSPCB/2007/TAC-A/714-16 dated 31/8/2007 under section & of the Environment 

(Protection) Act, 1986 for violation of EIA Notification dated 7/7/2004/14/9/2006 was 

issued to M/S Group Housing Residential Complex Sushant Lok, District Gurgaon C/o 

Ansal Properties & infrastructure Ltd. 115, Ansal Bhawan, 16 Kasturba Gandhi Marg, 

New Delhl (hereinafter called unit/project) for faiture to comply with the provisions of 

FLA Notification dated 7/7/2004/14/9/2006.(Annexure-Al The Chairman HSPCB vide 

orders no/HSPCB/2008/1820 dated 19/2/2008 directed to file complaint against the 

unit for starting construction activities without obtaining ECin violation of Notification 

dated 14/5/2006 (Annexure-B). Accordingly a complaint under section 15 of the 

Environment Protection Act (case no. 48 of 2008 dated 24/10/2008) was filed by the 

then, Regional officer, Gurugram Dr. C.V.Singh ‘Scientist C’ against M/S Ansal 

Properties & Infrastructure itd. And others (Anmexure-C). The Unit moved an 

application u/s 265-8 Cr.P.C for plea bargaining supported by an affidavit showing 

voluntary intention. The complainant, Or. C.V.Singh appeered before the Court in 

response to plea bargaining and the request for plea bargaining of the accused was 

accepted and accused convicted for commission of offence, punishable u/s 15 of 

Environment Protection Act. However the complainant Dr, C.V.Singh and the accused 

arrived at a mutually satisfactory disposition of the case voluntarily, The accused unit 

gave statement on quantum of sentence that the unit has obtained Environment 

Clearance and Dr. C.v.Singh, the complainant and the accused arrived at mutual 

setisfactory disposition of the case voluntarily. The Presiding officer ~Cum-)MIC, 

Soecial Environment Court vide order dated 20/12/2008 sentenced the accused to pay 

a fine of Rs.1000/- and a compensation amount of Rs. 100,000 (Rs. One Lakh) for 

commission of offence, punishable u/s 15 of EP Act [Anmexure-D} 

All the Officers whe appeared before the Inquiry officer vouched the fact that the olea 

bargaining request was accepted by Dr. C.V.Singh end on this basis the complaint 

against the unit was decided in Mega Lok Adalat. The campensation of Rs, One Lakh 

was imposed by the Presiding officer-Cum JMIC, SEC, Fa ridabad on the basls of plea 

fargaining policy of the Board, 
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Dr. C.v-Singh, however stated that the plea bargaining was dane es per the direction 

of the Competent Authority of Board in Mega Lok Adalat. The amount of plea 

bargaining was fixed by tha Board and it was uniform all over the State far tha project 

proponents who's investment cost was exceeding ane crare and above. 

Or. C.v.Singh hes not given any documentary proof of his clalm that plea bargaining 

was done on the direction of the Competent Authority of Board. The fie shown by the 

Regional Office does not contain any document showing that the Competent 

Authority had given any direction ta the Beginal officer to accept the claim of the 

acoused unit regarding having obtained the EC. Even now EC of the unlit fs not 

available in the record of the office. 

Therefore on the basis of above discussion, | hava come to the conclusion that OR. 

C.V.Segh Is responsible for accepting the plea bargalning of the accused unit knowing 

fully that EC was not submitted In the office by the accused unit. Thus Dr. €.¥.Singh 
had committed the Irregularity of accepting the wrong statement of the 
Representative of the Unit about obtaining EC before the Presiding OFficer-Cum JMIC, 

SE€, Faridabad, — 
| 

T.K.Sharma 145 (Retd) 
2- } ') +0 

inquiry Officer 

> 
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Enquiry regarding the irregularities committed by the officer of HSPCB ' 
while granting CTO in violation of the provision of the Water (Prevention & : 
Control of Pollution) Act, 1974 and Air (Prevention & Controt of Pollution} 
Act, 1991 and rules thereof to the unit as indicated by Hon'ble NGT its’ 
order dated 05,02.2020 in OA No, G61/2018-tted as “Parveen Kakkar & 
Others Vs. Ministry of “Environment, forest and Climate Change, 
Government of India & Others”,   
Dated: 18,12,2020 

Statement of Sh. Kuldeep Singh, Environmental Engineer, Regional Office, 
Gurugram (N), Smt, Akansha Tanwar, AEE, Regional Office, Gurugram (Nj 
and Smt. Saroj Bala, Assistant, Regional Office, Gurugram (N). 

Tt is stated that Initiaily the company had applied NOC vide their letter cated 
19,91.2006 and 17.07.2006 in connection with the requirement of environmental ' 
cleerance from MoEF and had deposited public hearing fae to the board for which | 
public hearing was conducted.on GA.03.2005. A complaint under section 15 of ES 
Act was filed against the comeany for the group hogveing residential complex (TV), 
sushant Lok, Gurugram (License No. 151 of 2004) for starting construction actlvity 
without obteining prior environmental clearance ag per the provisions of ELA 
notification dated 27.01.1994/ 07.07.2004) 14.09.2006 amended til date in i 
Special Environment Court, Faridabad vide complaint No, 49 of 2008, Board vide 
minutes of meeting bearing agenda no. 147 authorized Regional Gfficers of Board 
to participate in Lok Adalat for Flea bereeining process only In ease of past 
violations where the violator has subsequently cbteined environmental clearance 
under ELA notification and the Board had described fine of Rs. 1 Lac where the 
project investment each more.than 1 Crore and As. 10000 where the prefect 
Investment is less than i. Crome. Special Environment Court Faridabed had 
convicted the company for said offense and dispesed aff through Mega Lok Adalat 
held on 20.12.2008 by Imposing fine of Rs. 1,000/- and compensation of Rs. 1 Lac 
for the suid offence considering plea bargaining application moved under section 
269 B-CRPC of IPC Act. The company had made a statement before the Hon’bte 
Court on 20.12.2008 that they have obtained Environmental Clearance but as per 
record the coeapany has net obtained Environmentel Clearande. Or, Civ. Slagh, 
Sclenthst-€ (Retd.), the then Regional Officer, Gurugram had pertelpeted in the 
plea bargaining Geing a complainant in this cage, Regional Office, Gurugram has 
requested t0 MoEFRCC twiee vide betber No, HSPCBAGRN/2020/843-44 dared 
19.08.2020 and HSPCB/GRN/2020/2170-71 dated 19.11.2020 to intimate the 
Stetus of Environmental Clearance of the said project (IVY) but no response hes 
been recelwed so far. Prosecution case under Water and Air Act hag alreagy been 
filed against the company before Ssecial Environment Court, Faridebed by Sent. 
hehe Saharan, AGE vide complaint No, 05 of 2020 dated 30.06.2020 and nest date 
is 25.01.2021. Reghonal Office, Gurugram-has sent the case to Head Office for 
taking further necessary action keeping in lley of clsposed off complaint or granting — 
administrative agpravel for filing complaint under EP Aet against the company. The 
company had applied for first time consent te operate /authorization under Water 
Act, dlr Act and HWM Rules for the year 2010-11 vide application deted 18.06.2010 
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and the same was returned to the company due to nil occupancy wide letter No. 

10534 dated 21.03.2011. This application was processed by the officials of 

Regional Office and concerned field officer Sh. Ranbir Rathi, Sc-8 (Retd.) and Sh. 

Pardeep Yadav, the then Regional Officer, Gurugram on deputation (now 

Superintending Engineer In Irrigetian Department). The company had aga’n applied 

for Consent to Operate! authorization under Water Act, Alt Act and HWM Rutes for 

the year 2012-13 vide application dated 23.10.2012 for said project {ivy¥), This 

application was processed by the officials of Regional Office and concerned Feld 

officer Sh, Vijay Chaudhary, the then AEE (now Environmental Engineer/R.O. 

Palwal) and Sh. Sairaj Ahlawat, the then Regional Officer, Gurugram (new Senior 

Environmental Engineer (HQ)) end case was sent fo Head- office vide letter No. 

HSPCB/2012/11702 dated 26.02.2013. The case was processed further Oy the 

branch (HQ) headed by Sh. Chand Saini, SEE (Retd.) associate with subordinate 

officers/officials and the then Member Secretary and ultimately by the then 

Chairman of the Board nad approved it for grant of CTO and accordingly, 

CTOvauthorizetion under Water Act, Air Act and HWM rules was issued By Head 

Office under the signature of Branch Incharge Sh. Chand Saini, SEE (Rete.) on 

behalf of Chairman of the Board. Thereafter, CTO/authorization wes renewed based 

upon the previous year CTOs ag checklist of renewal of CTOs does mot require 

Environmental Clearance / CTE documents verification rather it is required at the 

rime of processing first CTO application. On the recommendation of Regional Office, 

Gurugram which was In consonance with order of Han‘ble NGT and record, NOC 

end Cray authorization granted te the said project (IVY Group Housing Conplex, 

Syshant Lok-1, Gurguram} fone of the Projact-(5.68 acre area bearing license No. 

451 of 2004 dated 02.12.2004) of the whole project under question before NGT- 

804.19 acre] has been revoked by Board vide fetter No. HSPCB/2019/798 dated 

19.11.2019. fagional Office nas already glven complete detail alongwith opinian 

vide letter No. HSPCA/GRN/2015/7037 dates 14,02.2020 and through note during 

enquiry that the matter of heving Environmental Clearance for applicability thereof 

has not been taken care of at any level since processing officals/officers to the 

then Chairman of the Goard and it might ot be approved if it was checked at any 

level. Concerned official of Regione! Office has already eubmitted complete record 

of the cage te Head Office and has shown during enquiries and also is available on 

today for perusal plecse. 

ee il 
eulortn Sc-B 

{Presenting Officer) 
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Interim Repiy 

To 
Hon'ble Sh. R.R Banswail, IAS [FRecd.), 

Enquiry Officer. 

Sub: Enquiry regarding the irreguiesiies committed by the 

officer of HSPCB while granting GTO In violation of the 

provision of the Water (Prevention & control of Pollution) 

Act, 1974 and Air (Prevention & Sontral of Pollution) Act 

4981 and rules thereof to the uit as indicated by Hon'ble 

NGT its order dated 05/02/2020 in OA no. 661/2018 titled 

as “Parveen Kakkar & ihers Vs. Ministry of 

Environment, Forest and Climeie Change, Government of 

india & Others”. 

Respected Sir, 

in this regard, | am submitting my «tatement in the above said 

matter for your consideration and peruse’ please. 

DAIAs above. \e xe a 

(Vijay Vhaudhary) 

Regionai Officer, 

HSPCB, Palwal 

e}=3} gen | 
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Sub: Enquiry regarding the irreguilsrities committed by the officer of HSPCB while grantiic CTO in violation of the provision of the Water (Prevention & control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act 1981 and rules thereof to the unit as Indicated by Hon'ble NGT its order dated 05/02/2020 in OA no, 6614/2018 titlad as “Parveen Kakkar 4, Oiners Vs, Ministry of Environment, Forest and Climeie Shange, Government of India & Others”, 

Background: 

1. Mls Ansal Properties 2 Infrastructure Ltd. for project [Vy Group Housing (Residential Complex}, Sushant Lok, Gurgram, Haryana had applied for No Objection, Certificate vide letter dated 18.05.2008 (Annexure-1) in head office of HSPCB, Panchula. 2. Unit had submitted application for obtaining Environmental Clearance to MoEF vide its latter dated 25.03.2006 (Annexure-2), a. HSPCB vide letter na, HSPCB/2006/TAC-A/997 dated 07.08.2006 (Annexure-3) had accorded No Objection Certificate from pallution angie in connection with the requirement of Environmental Clearance from MoEF te the unit. 4. The public hearing for Environmenta! Clearance was got conducted by Sh, Kuldeep Singh, the isun AEE and Dr. C.V Singh, the then Regional Gurugram. Thereatter they had submitted the minutes of public hearing to MoEF, Gevi. of India and head office of Haryana State Pollution Control] Board (4SPCB}) 5. A. circular bearing F.No.J-1710"3/41/2006-1A-1) () dated 21,11.2006 (Annexure-4) issued by Einistry of Environment & Forests, Govt. of India had specified that such Projects for which NCCs issued before 1am September, 2006 will not be required to take Environmental Clearance under the EIA Notification, 2006, 6 Case was Processed in Mega Lok Adalat by Sh. Kuldeep Singh, the then AEE and Dr. CV Singh, the then Regional (Surugram. 
7. Prosecution case Was decided 2 Mega Lok Adalat by Presiding Officer-cum-JMIC, Spacial Environment Court, Faridabad on 20.12.2008 (Annexure-5) under Pies Bargaining on the basis 
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that the Complainant Dr. C V Singh and ine accused have arrived at 
mutually satisfactory disposition of the case voluntarily and the 
accused unit has obtained Environmental Clearance from the 
Ministry of Environment & Forests, Gov:, of India. 
8. The unit had applied for consent to operate for the year 2010- 
11 to Regional Officer, HSPCB. Gurugram vide letter dated 
18.06.2010 recelved on 22.06.2010 which had been scrutinized by 
the office and was returned to the unit vide this office letter no. 
HSPCB/GR/2010/10534 dated 21.02.2011 wherein no objection 
W.T-T applicability of Environmental Clearance was ralsed. 
9 Thereafter, Consent to Operate aoslication for the year 2012- 
13 was processed by me and the circular bearing F.No.J- 
11093/41/2006-1A-I1, {l) dated 21.17.2008 (Annexure-4) issued by 
Ministry of Environment & Forests, Govt. of India had been referred 
in the recommendations which hac been endorsed by Regional 
Officer, Gurugram-and submitted to head office vide letter no. 
HSPCB/2012/11702- dated 28.02.2073 jAnnexure-6). Head Office 
after examination of the recommendatizns had granted Consent to 
Operate vide letter dated 30.03.2073 (Annexure- 7 & 8) under 
Water/Air, Acts, 1974/1981, 
10. It is pertinent to mention here that consent to operate had 
been granted. to the sald unit w.ef 01.04.2013 till 2020 without 
looking aftar aspect of applicability of Environmental Clearance, 
11. The interim reply has ‘been presared after consultation with 
racord available in Regional Office, “urugram (North). No record 
has been received from head office icisted to above said matter. 
Complete record has not bean recclved from Regional Office, 
Gurugram (North), head office aac Syecial Environment Court, 
Faridabad. 

12. Final reply will be submitted afc receipt of completa record 
pertaining to matter regarding case « clea bargaining, NOC and 
other relevant documents. 

Statement regarding allegation for recommending consent ito 
operate for the year 2012-13 of the acid unit. 

From the above stated facis. it is clear that | had not 
processed the first consent to operets application of the said unit 
and detail has been given in para no, 7 on pre-page and above. 
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Further, | had dealt consent te operate application of the unit 
for the year 2012-13 under provisions of Water (Prevention & 
Control of Pollution) Act, 1974 and Air (Prevention & Control of 
Pollution) Act, 1981 and the circulay bearing F.No.J-11013/41/2006- 
IA-ll (I) dated 21.11.2006 (Annexure-4) issued by Ministry of 
Environment & Forests, Govt. of indis had been referred in the recommendations which had been endorsed by Regional Officer, Gurugram and submitted to head office vide letter no. 
HSPCB/2012/11702 dated 28,02 9073 {Annexure-6). Head Office afier examination of the recommendations had granted Consent to Operate vide letter dated 30.03.2012 (Annexure-7 & &) under Water/Air, Acts, 1974/1981. 

Sh. Kuldeep Singh, RO Gurugram (North) was the concerned field officer during the period when the court case of the above said unit Was decided in Mega Lok.Adaiat o7 20.12.2008 and he did not raise any objections w.tt statament of tha unit that it had obtained Environmental Clearance or not to head office or Regional Officer 
In view of above, it is intimated that | am not at any fault for recommendations for grant of Consent to Operate of above said unit and submitted recommendations GS per merit of the case please. 

Thanking vou, 

Your's sipceraly, DA/Annexure 4 to 8, 
Y = \Y 

(Vijay Vhaudhary} 
RO, Palwal & Nuh 

[eB ]ara 
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(ean Wd reyes 
(FORMERLY ANSAL PROPERTIES as SOUSTRIES LTD.) 

TSB. POPRETIBS alin: 25% aCTUPELTE g 
Prownicte | 

WY-Sustawk Lek 

78.05.2006 

Secretary TAC 
aryana State Pollution Control Board 

C- 11, Seer 6, 

Panchkula 

Sub: Application for Environmental Clearance ‘o Ministry of Environment 
“se  d& Forests, Government of India 

Dear Sir. 
[o# 

This is to infowm you that we have applied for NOC to your office. 

As per the ELA notification, 1994 as amended to date we have also applied 
to Ministry of Environment .& Forests, Government of India (copy of receipt 
enclosed }. 

We have deposited requisite public hearing fees. We shall be thankful if our 
Me fur NOC be processed atthe earliest, 

Thanking you 

Yours faithfully 

- We 
{ Authorized Signatory) 

fest CaiT2 115 Amal Biswan. tit # fan. Mi kesturhe Mangal kiss, a Phemee 1 32542540, TIRSTER AY TO, SERGI AU, Vw SH aastpaRasi - 
Remail: ansdiavent. com Web Site: Atip:* way “angalpreanerticsitd evi
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“aL PPOPErTies & INFPaStuc Ture LTD. 
AN ISO BOTS COMPA 

Apue(sASCHERVTSB a5 (aa ROPEATIES & INDUSTRIES UTR). a terch 29. 2008 

Director; LA. Diviston 
Ministry‘of Enviroament and Forests. 
Paryewaran Bhawen, CGO Complex 
oo Road, Delhi -110 003 

Sub: Application for Environmental Clearance of [WY (rsiig- 
Housing (Residential Complex) Sushant Lok, Gurgacn, Haryana, 

[m
n 

Dear Sir, 

fs are hereby submitting the subject application, with the Tolc"ying:- 

Enclosed documents: - 

1, Schedule fl of ELA notification dated 27" January 1994. 
2, (Questionnaire for Envirmnmental Impact Assesament nf New Coaalriciion property 
3. Enclosures es per checklist 

We bad applied tor NOC to Haryana State Pollution Contre! Board on 18.01.2006 
(receipt enclosed) and had public hearing conducted caEa0oss We shall submit the 
NOC and public hearing report as soon as we receive it from Srate Pollution Contral 
Board. 

+ We shall be thaniefid if Environmetal Clearance process be initipted, 

  

Pree dent 

RECEIVED 
ginmant al iw 

groin avin) eamptae
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Regd Of,7 115, Ansa? Bhawan, 16, Kasmicpe Gandlid Marg, Ses Shu f1OGoT 
Ghacas AAPA Pn Baesde sine needs



- i 
i. _ HARYANA STATE POLLUTION CONTROL BOARD, 

" C=, SECTOR 6, PANCHKULA 
™ Begd.a.D, : = 

Na Hepea/2006/TAC-A/ 9D) Dated: ~/7—3--—, 
To 

M/S ANSAL PROPERTIES & INFRASTRUCTURE 

115 ANSAL BHAWAN, 16, 
KASTURBA GANDHI MARG; 
NEW DELHI 120004 

Sub. Issue of "No Objection Certificate” from pollution angle In 

connection with the requirement of Environmental Clearance from 
MOEF, 
a 

Plensé refer to your NOC applitabion vide letter dated 19.1.2006 and 

subsequent clarifications from you wide your letter dated 17.7.2006 on the suaject 

ched: above, ; i 

Under the Authority of the Haryana Stete Rakion Control 

Bbard vide its agenda Tem No. 47,8 dated 28.4,63 sanction to the 

Gay ie of" No Objection Certificate’ from pollution angle in cennection wah 
“yar reguirement of Environmental Clearance from MOEF of M/s Anse: Properties & 

Infrastructure, Sushant Lok, Sohna Road Gurgaon for New Construction Propact 

with the following berms and condiionn- 

I The NOC ls hereby issued from pollution angle In connection with 

the requirement of Environmental Clearance from MOEP and NOC te 

establish will become operational once the Environmental 

Clearance is granted by. MOEF ' 

2 The industry has declared thet the quantity o? affvent shall be 

: 145 KL/DAY Le. 146 KL/DAY for domestls effluent & [it KLyday for 

trode affiuent and the same should not excedd, 
3 The unit will obtain consent before commission of the project 

4 The officer/officiel of the Board shall have the right to access anc Inspecden 
of the eroject in conection with the various processes and the treeiment 

fecilities being provided simultsneously with the conscruction af 

coal : Sulldingymachinery, 
cruponent for the 

of 

ti
ed
 

5 That néceséary arrangement shell be meade by the project pops 

control of Alr Pollution before commissioning the plast. The omitted 

pollutants will meat tha emission and other stardercs a= latd/will be 

praseribed by the Board from time te Gme 
B The UHEVN/CHEVN wil give only temporary connection and permanent 

eonnection to the unit will be givan-by the UHEVN/OHBYN efter varltying Ene 

consént granted by the Board both.under WaterActend AlrAct 

? The project proponent unit will ralse the stack height of DG Set/Soller as per 
Board's nomms/CPCS norms, 

a Lintt wit malnitein prdaer log book of Water metensub meter before/after 

cormnwssioning. 
Sir- That In the case of @ project is locabed in an area is sited In en residential or 

 — inétitutional or commercial or agricultural area, the necessery permission 

"for siding such project in an raskiential or Institutional or covimercial or 
agriculture! area or controllgd gega-under Town and Country Planning ‘as 

or Munteine! jaws has to be obtained from the competent Authority in law 

permitting this deviation and be Lisubmitted In originel with the request far 
fongent to operabe, . 

id That there is no discharge directly or Indirectly from the prefect or the 

erocess into any interstate river or-Yernune Alver or Rover Geloger or ery 

other river or elther through e direct flew or indirectly withoo: ary treatment 

11 "The unit will use only non-ozone. depleting substances in <ir Conditioning 
unit of the project. 

la That the projact or the unit concemed [s"mot sibed witty ty prohibited 

distances according to the Environmental Laws ard Puta, Notification, 

jeg «OMB Bnd Policies af Central Poitution Cpt Board and Haryana State 

Poamir. 2 

@) 
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Pies. “f 

F.No.J-1i01S/41/2006-LA-11 {1} 

Government of India 

Ministry of Environment and Forest 
TA Division ® 

Paryavaran Bhawan, C60 Complex 
Lodi Read, New Belhi-110 003 

Dated the Nowember 21, 2006 

CIRCULAR 

. 

io ~ Subject: BTA Notification dated 14” September, 2006 - Interim 

Guidelines on 13 October 2006, Further to thass cuidelines, the sn |) 
guidelines are issued for the Categories of Projects. =/hich did not require ELA 

Glearance under ELA Notification, 1994 ond new racine the some undar 

1 Wethay Operational Guidelines till 13" Septembe=, 2007 in respect of +/ fs 
Categories.of Projects which were not in ELA Notification, 1994. ahs 

Pursuant to the new Environment Impact Assessinent Notification of 147 
September 2006 (ELA 2006) replacing the ELA Notification of 27 January 
1994 and its various amendments (ELA 1994) and in teriis of the provisions of 
Para 12 of EIA 2006, the Ministry hed earlier iszved Interim Operational 

    

Motification, 2008: 
ee Ee 

i, No NOC from the State Governitent/StcS iz required far 
Environmental Clearance Process, Consent te Tetablish (NOC) and prier 
Environmental Clearance are separate legal requirements, any project 
proponent has to fulfill. NOCs required unos Weter and Air Acts ore 
mandatory requirement Under these Acts ard will hays to be taken a 
required and do not require to be linked te s=viroamental clearance. 

i. Sich projects for which NOs issued tel vre 14" September, 2006 

will not be required to-toke Environman’s’ Cicarence under the ELA. | 

Notification, 7006. 
—— : 

  

Contd_.
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Applications received for NOC by the State Pollution Contrel Boards before 14" September 2006 may be consiciened os per provisions of the said Acts. However, they will have te obtain the environmental 
clearance from the relevant Authority by 30" June 2007, if the 
category requires ELA Clearance as per the new Notification, In such 

cases, the unit can mearwhile carry on with the commencement of 
their project activities. Projects not seeking clearance under ELA 
Notifieation, 2006 by 30° June 2007 will be treated as vielation 
cases Under Section 15 of Environment (Protection) Act, 1986, 

Applications received for NOC after 14" Sestember 2006 will have to 
obtain ELA Clearahee from the relevant Authority before starting the 
project activities. Application for EC (TORS / Scoping) may be 
submitted simultaneously to the relevant Authsrity/ies, 

{Sanchita Jindal} 
Additional Director 

L All State Environment Bepertments 
2. All State Pollution Control Boards 

+ 3. All Officers of IA Division, MoEF 
4. UT Administrations + 

oa Copy to: 

"1, PPS to Secretary (E&P) 
2. PPS ta AS (Cc) 
3. PPS to Ts (¢c-2r} 

‘
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Complainant Sh, CV Singh, Regicnal Officer. HSPCE: : furgion has appeared in response to the notice of appheution for fi eh 
ssitislied that accused unit hae fled the application voluntarily, throm tte 

i Report of mutun} satisfactory disposition has been p. ew of the said report the request Of plea bargaining of the accused Convicted for COMMmission af offenc € punishabi 
- Protection Act. Ler aroused uniVconviet be heard a men 
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a 7 Pit 

ass HARYANA STATE POLLUTION CONTROL BOARD 
C-11, SECTORS, PANCHKULA 

  

i Ply OIT2 -2S7FA70-7) Faw No, 2661301 2 b 

No/HSPCB/2013/ em” pats: “e 
Fear MCEHE/ Se BURL HCA 4 

Tao 
‘ Mis Ansal Properties & Infrastructure, : 

* For IV ¥-Group Housing, Suehant lok, Regional effess+— 
. Gurgaon, % 
Si HS 

Eub; Grant of Consent fo operate for discharge of effluent under section 
25/26 of the Water (Prevention & Controf.of Pollution) Act, 1874, from 

4 OT,0¢, 2092 to 37.03.2093, 

ba Kindly refer te your consent application for the exlenaion of Consent received 
through Regional Officer, Gurgaon (North) vide No. 14702 dated.28.02.2043 on the subject 
noted above 

With refarance to your above application far: consent for the discharge of 
domestic effluent in land for irrigation and trade effluent Nil uncer Water (Prevention & 
Conta of Pollution) Act, 1974: hereinafter referred aa the Ws Ansal Properties & 
infrastructure, For IV Y-Group Housing, Sushant lok, Gurgzon is hereby authorized by 
the Haryana State Pollution. Contre! Board, to discharge théir effluant arising out of their 
premises in secordance with the terms.and conditions as mentioned below- 

1. The daily quantity of domestic effuant fram the factory shall noteaxcead 36 KLD, 

Zi The daily quantity of the industrial effivent (Process, floor & aguipment wash, 
cooling and bleed water) from the factory shall not exceed NIL, 

4s 
th a The industry has been assessed for the purpeze of Consent! ic cperaie fee. 

with investment cost (land,-bullding, plant and machinery) of Rs. 127 crores 
o, for the year 2012-13 in case tha investment cost varies per the annual report 

for the yeare duly audited by the Chartered Accountant, the difference of 
Consent to operate /Licence fee if any, arises, the industry shall pay the same 
amount within one month of the receipt. of noice from the Board in this 
ragard, 

4. The consent io operate shail be Valid for the period upto 24.03.2043, 
5. Tho industry shall ensure that varlous characteristics of the effluents remain 

a within the tolerance limits as spooified in EPA Standard and as amended from 
lima to time and al no tima-tha concentralion of any characteristics should 
exceed these limits for discharge . 

& The industry would immediately submit the revised form 'B' to the Board in 
the event of any change. in tha raw material In process, mode of 
eatmentdischarge of effivent. 

=f
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A, 

Mis Ansal Properties & Infrastructure, For if YeGroup Housing, sSushant fo F 

Gurgaon, 

10. 

WW, 

12, 

Th. 

V4. 

16, 

16, 

iv. 

ta. 

15, 

20, 

In case of change of process at any stage during the year 2014-12 he 

industry shall submit fresh consent application alongwith. the consent mA 

operate fee if found due, which may be on any account and that shall be pal 

by the Industry and the industry would immediately submit the form ‘B’ to the 

Board In the event of any change during the year in the raw material, quantity, 

quality of the effluent, mode of discharge, treatment facilities etc. 

The cHicen/otficial of tht Board shall reserve tha right to access for the 

inspection of the Industry In connection with the. various process and ine 

treatment facilities, The consent lo operate Is subject to review by the Bosra 
aLeny time. 

ha wekinyatil apply for consent{a operate for the year 2012-14 before £0 

days of expiry of the consent to operate, ; : 

The Industry shall not discharge, eny altered quantity/quality of the 

trade/domastic efluent without prior penmission of tha Board. 

Permissible limits for any potlutants mentioned In the consent to operate order 

should not exceed the conceniration permitted in the effivent by the Board. 

The Industry shall pay the balance fee In case itis found dua from the Industry 

at any time later on. : - . 

In case the Industrial unit uses the Municipal/HUDA/industrial Estete 

Sewerage system for disposal of effivent for the final disposal they will submit 

the sewerage connection cerlicale. 

if the industry fails to adhere to any cf the conditions of this consent to operate 

order, the consent to operate so granted shall be automatically lapse. 

The industry will plant mininwum three varieties (Eucalyptus, Su Babul or any 

suitable variety) af reas in ine vacant area, 

The consent to oparate under Alr (Prevention & Centro! of Pollution) Act, 1981 

should be obtained, 

The consent to operate baing issued provisionally only with a view to 
accommodates the unit to provice it an opportunity to modify ite operations 
immediately so as to bring them in conformity with the law of the land, 

The industry shall obtain Authorization under Hazardous Waste 

(Transboundary Management and Handling) Rules, 2008 as amended to date. 
The industry shall install separale Energy Meter for ETP and also maintain jog 

ay ay oe and chemical consumption, 
8 Industry shall obtain permission fram ‘rigatlen - 

decharging affluent into any drain / walter bodies, me PERERA: = 

The Industry is closed temporary own tts own, they shall inform the Board and 
chtain permission before restart lhe unit 

Reannad ber Pam Ceanner 
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arts, 

a 

Mis Ansal Propertles & infrastructure, For Iv ¥-Group Housing, Sushant lok, 

Gurgaen. 
' 

Zt. 

38, 

The industry shall provide non-feached storage facilities for storage of 

Hazardous Waste: or dispose off same In the comrrion faclities & wal aghere 

to the norma iaid down as per the amended nolifeation under HWM Rules, 

2008. 

The Industry sha’ submitA/R once In 3 months In case of 17 categories and 

49 categories L&M shall submit AR once in & months. 

The Industry shall compiy the Public Liabllliy Insuranca, Rules, 1997, 23 

amonded.to data. 

The Industry shall submit Environmental Audit (Report ooo Ina year, 

The industry shad ebtain Environmental Clearance !f apolicabie ae per MOEF 

Hetification. 
The Industry shall inform te HO'RO offica immediately by FAX in case of 

failure of ETP. 

in case of bye passing the effiuent te consent to operate shall be deemed 

revo. 

The industry shail comply-all the Directlons/ Rules/Instructions Iseue ime to 

time by tha Board, ; 

The unit vill operate ts STP/ETP regularly anc keep all parameters within 

preseribed limits and malntain noreleachate Hazardous Waste facility 

properly. 

The unit will comply with provisions of all environmental lews including Vater 

Act and comply wih the directions Issued by the MOEFICPCE/State 

- Govt /HSPCB/Hon'ble Courts from fime to dime. 

The unl will plant adequate No. of trees Le, 200 within the premises and 

maintain 26-20% area a3 green belt 

The unit wil submit analysis report af affuent once In a yeer from. the 

racognized laboratory of the Board. i 

Unit will submit details regarding cess verilication anc cess amount dapoalt In 

Board within 30 days. 
The unit will obtained clearance from Forest Deseriment & olher concemed 

authorities, if iand of project is falls under section 4 & 5 of PLPA, 1800 & other 

reat it tes land of the unit fal ndar sect! n unitfalls under section 48.5 of PLPA, 1800 & js withi 

eo meters from Ataveli Plantation and other Nollfication of rarest 

Department than consent so-granted will deemed to be cancelled. 

Thal the consent so grented Is without prajucice to the action to ba taken In 

respect of past violations, If any. : 

The unit will recyele/reuse weated effivent and endeavor to achieve cera 

discharge. 
The unit will submit fresh-analysis fepert of effivent within 03 months 

! 
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Ms Ansal Properties & Infrastructure, 

Gurgaon. . 

ag, In ogsa at eny polnt for tim i 

taited to. adnere the conditions of the consent, thé consent 5° gran 

ecilan shall ba taken 8s per law. 

become Invalid and further 

Endst. No, HSPCB/2073/ j o| | 

A copy of ihe above is forwe 

information and necessary action please 

and report if there is any daficlency, 

-4s 

For IV ¥-Group Housing, susnant ok, 

on norms and 
@ the unit will violating the & ee eal 

$r. EnveEngineerl! (HQ) ae 

for and on ‘behalf of the Chairm
an 

Haryana State Pollution Control B
oard, 

Panchkula. 

eer, Gurgaon (North) for 

ensure the compllance 

Cr ee 

Sr, Env. Engineerl (HQ) 

forand on behalf of the Chalnman 

Haryana State Pollution Centro! Board, 
Panchkula 

zi 

red to ihe Regional Of 

He is also requested to 

“ 
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HARYANA STATE POLLUTION CONTROL BOARD 
mn C-11, SECTORG, PANCHEULA = Phe Qld 207707072 Fax No, 2881297 . 

erwal foack shige caee 
i 

NowNSPCRI2013/ Dated: ~ 

Te , 

Mis Ansal Propertles:& infrastructure, 
= Fer IV ¥-Group Housing, Sushant lok, 

Gurgaon, \ 

Bubs Grant of consent for emission of Alr under saction 24/22 of the Air 4 
(Prevention & Contre! of Pollution) Aci,.1364, from 04.04.2012 to ¢ 
37.03.21073, is : 

ae Kindly rafer to your corisent application for the extension of Cansent 
ey tecaived through Regionsl Officer, Gurgaon (Norlh) vide. No, 11702 dated 

26.02.2073 on the sublect noted above. 
With reference to your above appliciiion for consent for the 

emasion/coniinuation of emission of S.P.AM. alr pollutiona into Atmosphere under Alr 
(Prevention & Control of Pollutiony.Act, 1984 herelnatter referred as the Act Ms 
Ansal Properties & Infrastructure, For IV Y-Group Housing, Sushant lok, 
Gurgaon are authorized by the Haryana State Pollution Control Board authorized to 
act a5 the Stale Board for the Prevention and Control of Air, Act 1984 under section 
4 to discharge thelr Alr Pollution belng emitted cut of their factory premises in 
etcordance with the cendition es mentioned below: 

1. The applicants shall maintain good housekeeping beth within factory and in the 
premises, All hose pipelinas values, storage tanks. etc, shall be ieak-proe. In plant 
allowable pollutants levels, if specified by State Board should he met strictly, 

2, 2. Two or mora docs with different nature of exhaus! gases should naither be 
ee intermixed not to pass through a common chimney, 

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations and dimension platform of specifed size and strength fully ATraAgemenis, electric connection-and alec provide sampling ports in stack atc. 

The applicantcompany shall comply with and carry out directive/orders issued by the Board in this consant order-at ail Subsequent times without neghgence of his ‘ds part. The applicanticompany. shall be liable for Such legal action agalnst him a§ per provision of the law/act In case of violation oF any order/dlrectives, Issued at any time and or noncompliance of the terms ard conditions of his consent Orgher. 7 
a 

Conte... 
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ile Ansal Properties & Infrastructure, For Iv ¥-Group Housing, Sushant tok, 

Gurgaon. 

5, The disturbed condition In eny of glantiplarits of the factory yhich ts IIkely to reaiul 

increased emission ¢r resull in violation of emission standards mentioned In 

condition NO. 7, 8, 15, 24 19 sssssssecsenrsen shalt be forthwith reported ta this 

Board telegraphically under intimation, to the Mamber Secretary, Haryana State 

Pottution Central Boerd, Haryera. 
: 

8 The toxic chemicals materiaia should 58 handed with due sajely. The storage of 

chemicals could _— 

toxle chemicals ‘should be euch thal in GaSe of emergency the , 

iransferred to other empty ienk actamelically and which should ba followed by 

approved air pollution nontro! squioment designed for worst conditions. 

7, Agreen belt (having sufficient tall and de 

provided inder intimation and approval of the Beard. 

wie chemicalharmful gases should be equipped with an 

8 Allthe processes using lo 

arnergency siren system in warking conditions for alerming the general public in 

case of untoward Incicent. 

s. The applicant shall furnish & 24 visiting officer and/or the ‘Stata Board, any 

information regarding the sonstructionwinstallation 
oF, operation of the 

establishment or emission central aystem and such other pariculars 8s may be 

pertinent to prevention and control of alr pollution, The industry shall also maintain. 

and make avaliable inspecsion book to the officers of fhe Board during their visits. 
Rte ate 

40. The air pollution contre! equizmant of such specification which shall keep the 

amiggions within % 

to time shal oe installed arc cperated In the premises where the industry | 

carrying on/proposed to carry on He DusInes6,. 

11, The existing alr pollution control equipment if required shall be alerted of replaced & 

In socordance with the direction of the Board. 

12, Ail sold wastes arising in the feclory remises shall 

disposed of by» 
P be properly graded and 

@ Land tll case of in maternal, care being taken to ersure that the material 

does not give rise \o leachalé which may percolate in ground water of 

carried away with stat runoff, 

‘ij = Composting is case of bea degradable materials. 

_ iil ifthe method of Incineration is used far ihe disposal of solid waste the 

consent epplication should be processed separately and it should be 

taken up which consent Ie granted. 

43, The industry shall submil an affidavit to the effect that the 

be compiled with by th ; , beve conditions shall 

comniiealeait by them duly attested by {at class Magistrate Notary PublelGath 

Contd.....4 
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ats Ansel Properties & infrastructure, For IV ¥-Group Housing, Sushant fok, 

Gurgea. 

44, The spplicant chall make ensure thal the emission of the aif pollutant shalt remain 

within emission standards as approved ‘by the State Beard irom time to ime. 

45. The applicant shall make an application for grant of fresh consent at least 90 days 

before the date of expiry of this cengent. 

46. Necessary fee as prescribed for obtaining renewal corgent-shall be paid by the 

apjicant alongwith the consent application. 

17. The applicant shall eflher:- 

AL Not later than.20 days from the date of consent otder, certhfy in writing 

A to the Member Secretary that the applicant-had installed or provided for 

° ailemate electric power source sufficient fo operate all the facilities 

installed by the applicant to malntaln compliance with the terns and 

conditiens of the cdmsent. 

b, Net later than 30 daysfrom the date of this consent oestify in writing: to 

ihe Member Secretary thal upon the reduction loss or fallure ‘of one or 

more of the primary source of electric power to any facilitles installed by 

the application to maintain compliances with the term and conditions of 

. this consent, the application shall proportiondily reduce or otherwise 

control production and/or all emissions in order to maintain compliance 

with tarms and conditions of this consent. 

48, There should net be any fugitive emission from the premises, 

49. The Liquid effluent arising. out of the ‘operation of the alr pollution control 

equipment shall also be treated in a manner and to the standards stipulated in the 

_— granted under Water (Prevention & Gontrol.of Pollution) Act, 1974 by this 

rai, 

20. if due of any technological imprevement or otherwise thls Board is of opinion thal 

all or any of the conditions referred to above required variatlon: (including the 

change of uny control equipment either in wlele or in part) this Board shall after 

giving the applicant an opportunity of being heard vary all or such condiien and 

Lay there upon the applicant shall be bound to comply with ihe conditions so varied. 

21. 1f the industry fails to adhere to any of the condition of this consent order the 

consent co granted shall automatically lapse. 

22. The consent under Water {Prevention & Control of Pollution) Act, 1974 

authorization under H.W. (M &H) Rules, 1889. ey ane 

23, (a) The Industry shall discharge all the gases through ¢ stack of minimum height. 

ee er
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Mis Ansal Properties & infrastructure, For IV Y-Group Housing, Sushant lait, 

Gurgeat. 

(b) The height of stack shail confomnto the following ertera: 

(} = 14,0.0.3 Where sulshur-dioxide id emitted. 

Q= Sulphur dioxide emissien as K/hr. 

(i)  H=74Q 27 where particulate matter {s.enitted. 

-Q = particulate matter emission as tonne/hr. If by uging the formula 

given above the stack height arrived is more than 9 m then this 

highet slack should be used, 
pee 

(ii) = The minimum stack helght should be 30 Mts. a 

24, Nething in this consent shall be deemed to praciude the Instruction of any legal 

action nor receive the applicant form any responsibility. Liabliities of penalties to 

which tha applicant Isor may be sudject. 
4 

— 

25, The industry shail maintain the folowing record to the satisfaction of the Board. & 

+ The industries shel! Install seperate energy meter and maintain log 

‘books for running of all air pollution control daviegs or pumpa/motors 

used for running of he same. 

2. Register showing ihe resulie of various tests conducted by industry for 

monitoring of stack emission and ambiant alr. 

‘95. THe industry shall provide adequate arrangement for fighting tha accidental 

leakages discharge of any pcilulants dasfiquids from the vessels, mechanical “ 

equipment ete. which are kety oc cause enviroriment polulian. i 

27. The congent belng issued ty the Board as above dosan't Imply that Unpgyeesss 

performance conforms to law 2s required, 
" 

The consent i being issued provisionally only with a view to accommedate the 

unit to provide It an opportunity. to modify its operation immediately sa as bring fy ‘e, 

thera in conformity with the law of the land. i 

26. The industry shall provide nonteachate facilities for , 

Hazardous wastes. 
storage ites proper disposal of 

29, The industry shall provide accusiic chambers on DG sets to conirol noisé pollution 
and ensure noise level with he permissible limit. 

30, The Industry shall submil on site/ol! site emergency plan. 

31, Tha industry shall submit AJR, within 3 months In case of 17 categories and once 

in 6 months, 19 categories | & M and keep all the parameters within limit. 
F 

r 
wie

 
at
es
. 

32. The Industry shal “ate liek oe ry shall comply the pbc liebility Inaurance Rule, 1881 as amended to 

GContd..,..4
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Al's Ansel Properties & infrastructure, For (V ¥-Group Housing, Sashant lok, 

Gungeon. 
- 

33, The industry shall submit Environmental Audlt report once In a year. 

” ‘The industry shail comply:ndise pollution (Regulation and control) Rules, 2000. 

a The industry shall Install ambient air-station in case of 17 & 19 categories large 4 i 

furri. . i a 
et rly industry shall obtain environmental clearance |f applicable as per MOEF 

notification, Qt 
47, The industry shail inform fo HO/RO office Immediately by FAX in case of failure-of 

Mw ‘ t APM, 
38. Unit will keep all parametets within preseribed lirifts. 
34. Unit will run and malntaln ite paltution contre! devices 

40. In case of bye passing the emissions, the congent shal! be deemed revoked. 

@,
,4
 

Sr. Env. Engineer-if (HQ) 
For and Behallof the Chafmman 

Haryana State Pollution Control Board 
Panchaule 

fase he HsPes2oi” Lolo Dated? 2-3 
A copy of the above is forwarded to the Regional Officer, Gurgaon 

(North) for Information and necessary action. 

si, ecengiaeeR) 
For and Behalf of the Chairman 

Hanyana State Pollution Control Board 
Panchkula 

SS



HARYANA STATE POLLUTION CONTROL BOARD 
—— 

  

a C11, SECTORS, PANCHKULA 
Pho OF «25RD Fae No. 2ST 

ee Bewonlly boehatt 3sF ram 

Me/HSPCR/20I3/ Dated: 

Ta 

rocelved through Regional Officer, Gurgeon (North} vide Noy 
78.07.2013 on the subject noted above. 

1. 

Mis Angal Properties & Infrastuelure, 
For (V ¥~Group Housing, Sushant lok, 
Gurgaon 

: Authorization for operating a facllity for collection, aption, 

reatment, storage, transportation and disposaf of hazerde 
hia 

Kindly refer to your consent epoiication for the exlensiqn of Consent 

Ms Ansal Properties & Infrastructure, For !¥, 

Sushant lok, Gurgaon [s hereby granted an au 
facility fer ogllaction, reception, treaiment, s 
dispesal.of hazardows wastes on lhe premises 

Tha authorization granted to oporate a i 
treatment, storage, iranspertation and di al of hazardous wastes. 

The authorization shalt be in force fora riod of upto. 31.03.2073, 

The authorization is subjected jo the conditions slated balow and such 
conditions as may be specified in jie rules for the time being in force 

under the Environment (protection) Act, 1986, 

ity fer collection, racapilan, 

TERMS AND CONDITIONS OF AUTHORIZATION 
1. 

z 

th
 

The authorization shall comp!) with the provisions of the Environment 
{nrotection) Act, 1886 2 ryles made thereunder, 

The authorization or its rehewal shall ba produced for inspection at ihe 
request of an officer authérized by the State Pollution Control Board. 

The person autho shall not rent, lend, sell transfer or olhenvise 
transport tha hazardgus wastes without obfaining prior permission of the 

    

  

   
    

  

   

fo! the authorized psreen to take prior permission of the Slate 
nirol Board to close down ihe facility 

tion for the renewal of an authorization shall be made as laid 
cower ir mabe SCE}. 

The unit should have the necessery faciiiies for sollection, receplion 
tment, Transport and disposal of such wastes under the rule. In case 

deadly toxic wastes such as Cyanide, Chromium, Nickel, Zins, tc, the 
unit shall make arrangement for tha pre-treatment before dumplag it in the 
disposal site so that the toxic element does not leach down te pollute the 
Lnderground water resources, 
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» SO: 1939; i whereas, € draft nofificdtion udder sebsrute (y"of Rule $*of the i  "“Bnviroament (Profecton) -Rulac: 1986 far imposing cartsin restristions and prabfbitions on _ sR profects Or-activities, orvon the expansion or modemizetion of-existing profeces of i aes activities based onthelr polential environments! impaets.as incicerd ja the Schedule to tha, ™ "notification, belng undertaken In any part of India’, uniess prior environmérital clearance bas - .¢,. Been atcorded tn socordance with the objedtives of Netlonsl Environment Policy a approved kh, _ by thé Union Cetlact on 18" May, 2006 andthe procedure sinclfed ia the notification, by *- crohs . ‘ahe Central Government or the State or Unicn: territory. Lavel . Environment impert.. 4° ai lics ae enh (BELA, ia be ccnstituted by the Ceatal G ment in odmsilintions = |". “= 2" Apulth thé Stute"Gaveeninent or the Union territory Admisistration consemad under subregion...” ° ens ~(3PoPgentiiind of the Bavironment (Plotection) Act: [985 fer the puree of thls Rearinaicn “wad published In the Quztite of India ;Extracrdinary, Pest If, seetion 3, sub-section (ii) vide - | “Winer $.0, 1324 (2) dated the 1!" September 2005 inviting objections end suggestions Zrom i fol persons Hieely to be affected thereby within a parked ofsixty days tom che date on which copies of Gazette containing the seld notification were thede nveilablé to the public: 

e And wherths, coples athe scfd notification were made uvtileble to the public on 1s” %  Septeniber 2004: ; ot . 

Ang whereés, il objeciions and suggestions received In response f ths above 

' += 

aaah 
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_ mentioned drat notiffcetion-have been duly consideted by-the Cantral.Goverment: 

cae dS ‘Now, therefore, in exerclie ofthe powers conferred by suh-section(1} and clause fv) af = -* * * gubesectlon (2) of section 3 of the Environment {Protection} Act, 1986, rkadwith clause (4) , “". = bf subspule (3) of pule 5 of the Envircament (Protection) Roles, 1986 and in gudersassion af Yt r the a SO. SOE lated fhe 87" Januar 55 acme 
    

       
SEUOR Un mom bey : cori iat b eit . Gone oromitted ty be done bette such supereasslon. tha 1 Government-hereby directs | ro nel on.and ftom the dee of ix pub the required constracten Of new projects or, « ' * setivities or the expeasisn or modemiention of existing projects or activities listed in the ~ “ *  $gkedule to this notification entelling capacity edditisn-qvihychange' tn process and or a epernoingy shall be undertaken in any part of Indie-gait afer the orier environmental “vs "clearance from the Ceninl Government or ad the case maybe, by the Stic Level Environnisitt ‘Impect Assessment Autharily, duly comslituted by the Cctitral Government under subsections {3) of section 3 af the sak! Act, th agdoedance with the-paacdure specified heminefter in this wat ” notifioalon. . 
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    ap ed t 
oe “en Piparianial-clearance’+ “from the-Central Goveriment In the Ministry of Environment 

an Expert Accrelsal Committes (2A) to be, 
at ee Ne ee i ya bee ; a ‘ a i? sacs sd . Gi}?+, 241 projects ot activities Includad as Category “B” in the Schedule. including expscision 
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an 
coeur 95 

=a 

and mademizstiod of existing pmfict or sativities as specified in sub pavagract (ii)aF paragraph «2; Or change in-peeduct mix as snecified in sub paragraph (ili) of paragraph 2, but exeluding those, which fulfill the Generel Conditions (QC) sUpulated in the Stheduls, will require prior ejiironinental “tledrance: fidm the State/Union lomriluty Cuvivumen Impest* Assesiment 5 AuthoHiy {SELAAY ‘The SEMA etal! hase Its Gsoision on the recommendations ‘of a Stem or » Unlen-territory gel Bxpen Appraizel Committes (SEAC) as to be ocnstiuted for in. this i absence ofa duly constituted SELAA or SEAC, « Category 'B! projeot shail 
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ey, The same Expert Appraisal Commies (BACs) wt whe Central Government iid SEACSs » Aercinafter referred ip eg the (BAC) and (SEAC) at che State of the Union territory level shall Seren, Scope and epermise projects or activities in Category ‘A’ and Category "y! respectirety: = EAG end SEAC"s shell meet at least ance every moth, 

wy ‘The contpositiin of the EAC shall be as given In Appendix VI. The SBAC at the State ac anion territory level shal! be eonstinted by the Centeal Goverscnent In censtiltaten-avitn the “s a eoncemed Stath.Geverment or tHe Unfon territory Adeainistration with Identica! comaciticn: 
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- (¢),  ‘The.BAC end’SEAC shall be reconstituiad efter every (hree yoars; 

   

  

days a the anplidaar who shall provide nocessary facilities foe the inspection; ° 7 7 
= 

(c) .. The EAC and SEACs shall fimetion on the principle of collective responsibility, The ~ - Chalmperson shell‘ endeavour to reach « FOnsensus i each case, and if consensus cannot be “ pach 4, the-viaw of the ma ority- skal! prevall, F 
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<7.» Stages the Prior enittdgineatll Claarante 
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ck geen eae wt Se ee os es gee 

_ 3° 90), The environmental clearabes prope
ss for new projects will comprise of aumeximum of four Roh 

_— SURE, all of wiloh may aot apply eo parficular cages 2s set forth below In this nocification. Thess
 nee Se 

ey | four stages in sequeatial order are: : t os . ' ’ reel, 

_ a= 
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   Lage   

pe 

{ o: My whet ee 

a sage Steen (Only Foe Category“ acojects end activities) 
- st ae 

i; Stage Q) Scoping = ies aw 

a : og Stage (2) Publi Consultefion, + + *r, he Bem owe ME 

Cae Jd Stage: (4) Appraisal ‘ » oe 3 monet Soe 

'E Stage (1)- Screening: 
, Sg ai asa 

ae. Ta ease oF chiggony *B'. projects: se sctivities, this siz. sil! entail che serutiny.of WES ce 

7 application seeking prior envircinm lasrance made in Forme | by theeoncemed State. lnk, ye 

" Esopert Apprelsel Gon (SEAC) -dotermialng nenethet or net the .graject or act a mi 

*  pequirés farther envirdnotentel studies For préparition of Bt Fevironmectal Impact Assegen
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Agseasment report: shill be termed Category “B1’ and remaining projects shall be timed 7 
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apprepriate guidelines from time to time, 

: tL Stege (2) « Scoping: 
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| Caregory ‘A’ projects or activities, and State level Expert Appraisal Commitee in the cage of id 

“2 Getegory AL projegs oF acrivitles, Including applications for expansion and/or modemization 

hdfor chenge in neoduct mix of existing projects of nelivities, getermine detailed and 

comprehensive Terns OF Reference (TOR) adoressing all relevant enviranmental conseras for 
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Commercial Complexes Housing} ehall not fequire Scoping and will i 
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cor ““enothar publle, agency or .euthocity which ig tot subordingic (9 “ihe regulatory auihority, 1a 3 

= compigte' the protess within a father period af {erty five days, ° No og delle 

. (4., the public agency or authority nominated undér the sub perggraph (iii) sbovereparts to”, =< 

- the regulatory uurhoriy.comcerecd tha wing *9 TP (ocal sltuntion, It ls not possiple mcgaduct.}.' + 

the public hearing in a manner which will.¢nabls the views of the concemed local patsans tobe © 

ae freely expresced, It shall report the facts in detail fo the concerned segulatory authority, whieh 

Hg may, after due consideralion of the report and other reliable information that it may have, detide- a" ” 

thet the public consultation In the case need not include the public hearing. -'. 

fyi} Fop-abtelning responses in writing thom other concemse persons hewng & plausible stoke zit 

in the ecvironmenial aspect: of the project or activity, the eoncemed reguiatry euthority'and the =” 

State Pollution Corin Boaré (SPCB) ofthe Union terrltare Pallutinn’ Contra Cofumittet. 

(UTPCC) shall invine responses Grom. such concemed pethors oy pikeing on iheit website the: eis 

Summary ELA report prepered fn the format given in Apaendls [td by the'scplicantalong.with. = - 

aolication in the présoriogd fom”. withia seven da; recelot of a Ww 
i | |.a copy of the: fithia seven dayy of the recelpt.of a written 

Tey ane +, Codfidentiat Information including non-disclosmdie or’ 

leg Fs Bale ie Due ihe 

ped Infomation Invalving intellectual Property. Rig, source specified im: = 

spplicetion shall not be placed,on the web: @ Tegu # caqncemedmay also. * ". 

- other appropriate medis foc ensuring wide publicity abpul tte project o2 activity,The reguiainry 

‘authority shall, tower, make avatlable.on s ‘writiea request from any cencemed person the «+ = 7 # 

Draft EIA report for Inspection et a notified nlace duHngaermal office hours til! the dateofthe 5 ** | 

public hearing: All he. responses received as part of titis publi {tati , & 

forwarded to he applicent through the quickest avail 

    

    
   

  

   

   
    

         

         

(vil) After completion of the pubilc conguliaiion, the epplicant shell address all the material °° 

= envirootnemal concems expressed ducing this process, end make appropriate changes in thedraf 

"BLA and EMP. The fiscal ELA sport, so prepared, shall be sudmited: applicant tp thr: 

_™ cqmmemerregtinvory authority. for eppreisel. ‘Vic applicant may alternatively subenlt’ 2 

" supplertentary report la drefk GlA and EMP eddrosstng oll uke ecacams-expressed during hae 

public consultation. . | 
“ae 

x : | f 1, it i 

TV. Stage (4) - Appraisal: . 
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(2) Appraisal means the deulled scrutiny by ihe Exper Appraisal cole or Siete!” +c! 

Expert Appraise! Commitee of the application and olker documents liketihe Finel ELA reyor, 

outcome of the public coasulmions including public hearing proceedings, submiued by whe 

ne vlivaey to ihe reguisiory sathority concermed fur grant of environmgnial clearence. This 7. 

appmisal shall be mace by Expert Appeaisal Co meisee or Stet level Expert Appaligl 7! 

Committee cowented ine Lrensparem manner fir a araceading ww which [he applies sitet th 

livined (ar furnighing necessery clarifications [in pervect ar throwginan auilperiaed represeniaale. 

Cn cowelution of this oroceeding, the Expert Agrrail Conmbhice of stsit Level Expert 

Appraisal Commities concerned chal] meke calcuurleel recoramendstigns to the regulsisry’ 

.  quthority centemed elther for grant-of prior environmental clearance onstipubaved terms and 

“s eonditions, or rejection of the application for prior environmental cleprence, together with 
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STE TE Eiipee ik Bee h e  e 2: See es 
a Hf Speen of ait praggcts "oF actlvitiog “which Bre, nol wired'to, uocirge-publide? =, 3 3k 

_. | RBA conmiftation, “or sabmtit,.an_ Br ragmment‘tnigack Asseisorent popartasizell bibarriedvout onthe. a= 

. Ss basis-'otdhe presoribed. application Porm! | aad Form EA, as appllnetie, any, ouhier‘selevant "Fo" gy 

+ validated Inftiemetion avalible and pe ‘site wigit whorevér the seme is capgicered fenccnecery Uy 

= dy -athe Gxpért Appralsal Conimittes oc State Level Exoart Appraise] Comumjtiescompamed, “ . ::, 

rel > til) Théreppralsal ofan application bp éhal]-be cqmploted by theBxpertAppris| Committee = - 

7, sg, af Statg-Lovel Expect Appraisal Committee opdicerned within sixty Gays. ofthe recelptof the final = * 

oo) i= Boviromment fimpaet Agestinenl report’and other docurments or the reeeipt of Form | and Form 

| "A, wert’ publla ebdsuitallin 13 not neovesiry mop the mcommencations of te Expert 

“207 1 > Apprulsel Comunittes or Stave Leyel Bxport ‘Apertisal Committee hall be placed befiee the - 

fo" compatent entticily fora final decigion within the next fifteen days “Tha presddlbed procedure 

: for appraisal ts given In Appendix ¥ i" 2 - , 

Tit). Prior fnvirodnentel Clearance (EC) process for Expantion aor Modomization or 

Change df product mis in extiing pirajoots: eo, 

| Allnonticnticns secking jriur environmental clearunce for egpetsan with Increase In the, | 

+ + production capacity beyond the eegachy for whieh prior environmects! clearence has been - 

ug 7 gaanted under thiz notification or with inerease in elther lense area on p,aduction capecity In the 

weitere). case of inning projects or for Lhe modernization of an misting unttavtth inerosse in the total 

tga production eapacity beyond the threshold [mit présoribed it tha-Bolizdulé te. dais nbd fication. 

through obznge {t process and or teshmalogy or involving # change in the produet -nix.ahal] be 

msde in Hezm 1 end they shell he considered by: the concerned Expert Appreisa! Committee, of 

* - "Rate Level. Gxpert Appraisal Ccminities twifhin simty days, who will decide on the dye dillgence 

; necessary Including prepezation of BLA end public commuliadone end Uje epeiication shall be 

eparalsed ecoordingly for rent of environmental clearance. 

s.Grantor Rejection uf Urloravrenmental ‘Cibaraate (BC): 

a cy De The reguliiory intherily shall consider the reconiuendations af the EAC or SEAC 

: soncerned-nnd eonvey lis dectshan io the applicant within ony: five dsys of the rscaipt af the 

. recenmendations of the Expert Appretsal Commitice or Stete Leval Expert Appralsel 

- | Committee pencemed or in eter words within coe hundred end ve days of tha receipt oF the 

fine! Enviroament Impes! Assessmen! Report, and where Buvirecnent imaact Assessment is aot 

“required, within ‘one hundred acd five day of the receipt of the complete applicelica with 

ot regoishe docuirian(s except us provided below, : ; 

“Gs The regulatory evthority shall normally accspl the escrpyendeions of the Export 

' = Appéatayl Comunitice of Stte level Export Appraisal Commitice concamed. In canes where. i 

disagrees with the recommendations of the Lapert Appreieal Commb,ce or State Level Exped 

Appraise! Commities cuncemed the regulatory authority. esl! request reconsiderstion by Ute 

[Expert Appraisal Committee ur State Leval lixpert Apangtsl Curimitias concemad within fony 

live days of the receipt of the néccmmeandetions oF the-Expert Appriiza] Commliiee or Stile 
pak x di ‘* , Level Expert Approiss].Coonities ge i whilc st nl. aA 

je dactsi i amiicant, The Expert 
“teeef ingle 

; 

: "Appraisal Committee or State devel: Expert Appraital Cemsnillee concerned, in tur, shell 

bdttsider the ‘observations of the regulatory suthorily and finish ig views on the aene witlilit & 

fe fither poriod of sixiy days, Thetlecisien of the repulneary authority efler considering Uno view? 

‘Sporzizal <"  -*irlee ensrembdh slis- 
“of the Expert Appeaisel Commitee or trate Level [xr 
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niii) “In the event that the decision of the reguistory aa is nol communicated to the |’ 

applicant within she period specified in slb-parageaphs (I)-or (ii) above, J, applicable, the 

t “applicant may peaceed as if tee eovironment cledrance sought for hes been granted’or dent 

the regulatory slthority in terma of the final recomiendations of the Expert Apprales! 

Commnittes or State Level Expart Appralsel Coramijtes soncemed, +, 

Gv) On expiry of the period specified for decision ly the-reguiatory eviharily under peregraph 

(i) aad (i) above, as applicabic, thé decision of the reguition. cutherizy, and tie firsf °~ 

racufnpiendations: of the Experts Appraisal Commitee or Stsle Level Expect Appraise.” 

veogcemed shall be public documents. a 

(v} Cigerances from other regulatory bodies or quthonities shell not be required rior to reeaipl : 

of apalitations fn sant scvigcementel clearance of projects or activities, or screening, oF.“ 

seaping, 2¢ appealsel, or ducision by the reguisiary evihoriy concerned, unless any of tuese is 

sequentially dependest on such clearance either due to a, requirement of law, or for necessary 

iachiniien] reason. ns 
ty 

which baateclal to sereening or soophig or appraisal or decision on the application shall make 

the spplicetion lable for rejection, and cancellation of prinr qnvironiental slesrance granted'an- 

that basis. Rejection of en epplication creancellation of acrierenvircamental clearance dlvcady 

granted,-on sech ground, shall be decided by the regulatory authority, afer giving a personal . - 

hearing tothe appligen, and following the principles of natural justice. a . 

9, Vatidity of Zavirotmental Clearance (EC); 

The "Validity of Environmental Ciesrance” ig meant he peried” fram which & prior 

enviteamental clearance Is granted by the reguletory authoriy, or may be presumed by the 

applirant to have beer granted under sub parac raph (Iv) of paragraph 7 above, to the start of | 

production operations by the project or activity, or completion of ali construction operations in 

cast of consiraciion prajicts (item & of the Schedule}, to which| the application for prot 

environmental clearance refers, The peor environchental clearance: granted for a project or 

activity shall-be valid fee a parlod of ten years In the case of River Valley projects (item 1(c) of 

the Schedule}, project litt as esimaee By EXPE Appreisal Commie or Sigte Level 

Appiaisil Committes subject (o 8 meximum of thisty years for mining projects and fivetearsin~ Ps; 

the case of ail other projects and activilles. However, In ihe case of iS Development arjects ~~: 

and Townghips [item rqhe validity perigd shall be timited anly't such activilies es may be i 
2 

the meapensibility of the applicant as a ceveloper. This period of validity nigy be extended by the 

reyuistory authority coatemed by a maximo period of five years provided an application ia 

med io Uh reguraleiy authority by fe ipplicant Within One velminy period, sopether with an 

vigdsied Form, |, pid Supplementary, Farm 1A, for Consimucyic erejecis or ecuiyittes (Hem For! 

ius Schedule) Jn this rwesrd the megelstory suihorily may 2c conguil 2 Exper: Aperaisa! = 

Céonmittes or Sizes Level Expert Appraisal Commitee os the .a80 mayibe. 

be Binal end conveyed to the epalicent by:.dhe regulatory authaldly eoncemed withid the next. 
7 } —— 
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Geveral Condition (GC): eo 
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(TRVIRON MENTAL CLHARANGI "| 

HARYANA STATE POLLUTION CONTROL BOARD, {+ 
C-11, SECTOR 6, PANCHKU _ aa 

oe Bor ndnfiix Efe 

  

Boe Sete: sep te id fe 

fe. WA aia Notice to-New Construction Project _ 

Sa toa Propenents/ New Industrial Estates 
aE + me j 

. “ ‘Project  proponema . of Naw  Censiruetion - 

‘ Projecia/lirduetrial Getato, Which include Guildora, Colaniwers, , 

ar =F Uevelujere,, Commercial dneduattiml /Urhan Devuiupmcrel 

ae hat ' ggenoies eta sind Geheral Public have repuriodly-buen informe 
vee fe oe ors) by way OF Publle Nofess in Newspapers gavarcdt by madin, 

hss. grqanizadianof public heurings nnd iit meny uses ine “of 

=e ~ -m individual notice -of the provisions of Govl of indin's — . 

an cl Environmental impact Agssesment (E[A] Nefication nf 1994 na. ~ 

: a ‘amonded on 7.7.2004 end lhe conwequcncee of violadend * ** 

=" thereof. : +e og 

The amended Notiflcation “Govl. pf India, Ministry of | -< 
Environment & Foreste has.made it mandatory to Inciude 
fullowing prajecte which are required io oblain prior’ 

enviranmencel clearance from the Gavi. af inci, Minislry ef 

innvironment & Poreet-as per procedure laid down. 
Schedule - lof the BIA Notification of GOL as smendod 

on 7.70 : truction js 
- Gonstruction projects including Shopping Malle, news. 30 5 

townehips, fhdwetrial townships, sclilement . colanigaj, 4° * 4 

commercial complexes, hotel complexes, hospitals und office’, 

  

gas Ss st complexes for -1,000 (One thousand persona or more) ore | 7 

ie ft Bee - discharging sewage of.50,000 [Fifty thousaiitl) fires ar mere 

Ae ae ied ser dey or-with a investment of Rs, §0 Crores [Pity Crores} or- 

i ae a : more. Thia will algo inelude the Mew Construction, 1 wae ulne 

mies, 4" é made clear that New Construction Projects which wire 

fe I waderigken. wilhoul oligininy clarunce iiquired under isis 

oS : ' dotificalen and wherg consiruclioh work has nol came upto 

neat - Mi yt 3 the plinth level as on 727.48 of Schedule, -1 of Ihe Eq, 

wonetie , Nelifieation as amended on 7.7.05. shall algo require clearence 

eet i under this-notification wel. 7 day of July, 2004, 

Race gag eG Industrial Estates freluding Industrial Cetaus 
nee te accommodating industrial units:in an area of SO hectaras or 

Tt em . industrial estates irraapective of their arse If their pollution 

a tent potential ig high, Thie wifl-also include the Nev. industrial 

5: 
2 . Estates which, were undertdken withoul cbialning claarance 

- required ander thie netifestion and where Uhe conelruciion, 
~ work hes -net cdmumemeed or: tho expendivra dots not exceed 

45% of the-total senefioned cost,.shall also require clearance 

under thie-notification w.e.f, T# day of July, 2094. 

et : Inspite of publication of Public Matiees fa ne News 

pete ‘ ’ « Papers and- issuance of individual show cause’ nollces 

aoe FS including the sHow cause notices which can ihvite prosecution 
under the Environmental Laws and for closure to the a 
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    det, aay Hew aa thes ae iw fosteidigid felandd oy? Moe ante TaD ater yal Md Ge Cee tele Lats PeLenelee meat hive eH iol nyajpaifert for GEV eer ital ees core au “Hie Setretary, Miniguey of Environmens & Foresia, Chee oof Inichit, Ih iw reparics| iba sae LES eel CUM Pop CONST MOT paring wna ieee WE” bea pit sob shatteig gs EW itunmwiutal Chearaidee Hedin: Gert. ol ereitn  sigey Hea) ce PropUnenly/Linite are thereby wolatings - (die PUES det eet 8 oul Sevirenieni Waterton ed ob yg Urerefune Pointed oye cae Prasceutayiutpcy eycheyuie Fates 15 Figalale: be wwken apninst much thefaiuli nips tisetize 
Purthe? the Mew Con wLrU cigs Prajeciay Key Viet chhrical [Sliles which ere tow hein Wetted Ailvert cil spe Gdn te Hiply fear setae haruas, atest rene ssievea bal eebes “ips, , Fister tiny Mitty ad rviiwiitess & POUR, wher ul binglia oblrs: WUC IY PMA fete Mnale f saeytiiy By aad TTP yay soa bel be ikon 

Me Piles eonduet.w Pubs: Hearings. undec the MOCMLION Ik was cade wit ply cha uy the HSbO F ponents ere recuiree ip- obtiin Environmental Cleartnon from Govt of indi tinasiry of Environment 4 Fores, before Starting the project, While, some Praject proponents havi 
Notification daved 7h July 2004, end épplied for Environmental Sarance tp Minigtry of Eevirunment & Voreai: Govt of ind kg, Te Ia reported that some ofthe Project Proponents of Nowe metruciion Projeste are pot adhering to the Provisions af the . EIA Noblicatlon, * 7 - Project Proponenis ‘as above and Genergi Publie have Deen informed ane warned aboui the FeqQuirvments nf (hig Meiiicaion by Govt of Ince and State authonucs and madig Publicicy repestediy, Deralls ane all releeunl information about the ELA Notification / “Environmental Cleararer haw keep Peete ly MOEP, Gl ui tts wall Pebheued websiqy oi euivior. i] for the conventunas’ Hf all comcernod Since long, Defaulting Unite whe have Culled ts apply for end obtain Envitonments| Clearance undue ELA amended 

Final’ Rotion and: Warning is hereby riven ta 1) Metaulters fry applying for Environmental Cleargnee ts the Ministry of Enylronemeant-& Forest, GOT failing which guch defwtiting units swt invite stringent wotion tnder the srovisione of the Environmant [Protection] ace: 1Bas. 

Chairman | 
q 

Keep Haryana Clean and Pollution Fred + 

eee Hier i: 
a - | 

ee ES ees       
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Enquiry regarding the arragulatitiea; cormmitied by: the officer of HSPCB 

CTO in violation; of the provision of the Water (Prevention 

and Contral of Pollution) Act, "8 atid Alrj(Pravention and Control of 

Pollution) -Act, 4987 and rule tharsor to the unit as indicated -by Hon'ble 

NGT Its order dated 05,022020 is OA ne: peti20ig titled as “Praveen 

Kakkar & Ottiers Vs Ministry of Zavironment, {Forest and Climate Change, 

Government of inclia-& Others”: 
i 

Kindy refer fo the aubjectoted ADCS 

in above referance, itis submitied ths: ihe pice bargaining was done as per the 

direction of the Competent Authority of Board in iaga Lok Adalat, The vinlaton was conlessed 

by thie elithorized signatory af fe project progonen! wno showed andisigned all the document 

bafode tie Special Environment Gaurt Fatidaced. Heetble Judge: after his satisfaction fined 

Re Onesthousand and a compensation amour of Ps. Gog tac f 1 commissioning ofafiencs and 

ordered lo pay this amount, The amount was paid Sy ~polatet which was sent to HOHSPCS ' 

& the Competent Authority was informed immedials:; : 

above. 

The amount of Plea Bargaining wae rynd:by the Boetd ‘and it wae uniform al 
andf 

over'the: State for the project proponents wrte’s cav-etmant costwas exceeding on€ Cre | 

feet) 

s 4 /  * "gp Gv Singh (Retd-) 

i 
‘ i : Sy, Scientist 

1; ee jl 
a 

le re 
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afore the enquiry officer In the matter of Enquiry regarcing ‘ne Irregularities committed by the officer 

of HSPCR while granting CTO In Viclatian of the provision of the Water (Prevention & Control of 

pollution) Act, 4974 and Alr (Prevention & Control of pelutian} Ack 4981 and the rules thereof to the 

unit a& indicated by Hon‘ble NGT its order dated 05.02.2020 In OA No. §64/2018 titted as "Parveen 

dakkar & Others Vs. Ministry of ‘environment, forest and Climate Change, Government of India & 

Gihers”. 

Subject: Written Submission 

rfSir, 

tid respectfully submitted that before submitting my defense and prayer, | would like to submilt tne 

Sripf facts which goes to The roots ef the present matter, 

That the Unit M/s Ansal Properties & Infrastructure tc ot WY Group Housing, Sushant Lok, Gurgaon 

hart obtained CTE from the board vide na, 991 datec 7 -22.2006 duly approved at the level of Chairman 

Tec [Annexure--1), 

Unit apalied for CTO oni 77.06.2020 at the Unie ine then Regional GHicer Gurugrem and the 

application wes returned ta The applicant by Regional ofics, or 02.04.2021 (Annexure-R-2
) with the remarks 

that the “construction work of the project is almost finjened but at present there is nil orcupancy by the 

residents allotted the flats/Houses and.at present no efiuers is being generated from the oroject. In view ai 

shove, at this stage your Consent application cannot be cor: cared and it ls hereby returned, This |s for your 

information and further macessary action please”. ft is vicar from the decision on CTO application, no 

observation was raised regarding Environmental Clearence It lg necessary to mention here that above 

mentioned was the first instance, when CTO application was - tied for which ali documents Inciuaing EC wat 

required to be checked a3 per check ligt provided. by Gosrd. The unit wes Informed secordingly under 

intimation ta Head Gftice, 

  

Thereafter, the unit again applied far the CTO on eat? 20143 te the Regional Cfilce Gerugram (Mertn), 

when | was posted there being Regional Officer, after gating the application the same wis marked to ine 

concemed fleld officer for examination and further nectssar: action, itis necessary to bring inta the notice of 

your good eell “being Enquiry Officer” that at that thee “he powers to Grant of Consent 16 Operate were 

vested with the Chairmen HSPCB of such project a3 involved :n the present matter. The field officer inspected 

the site of the unit to verify the facts & various compilarre related ta Environment Acts/Rules, aged to-ha 

made by the unit, As per the report submitted by fieie Giocee The cose was forwarded to Head office for 

Further necessery action. It is necessary to mention fees Tat B TESe against the unit for not obtaining 

emaronment clearance had already been filed on bee 2f the beard against the unit befere Specie! 

syaenment Court Faridabad, which. was decided by the Har’ st¢ Court en 20.12.2008 and the accused w2s 

Anid guilty (Copy of order is attached as Annexure-B-3
}. 

  

    

  

tian here that at the ime ef quantum of punishment, statement wes suffered by 

{pis necessary to men 
hafove the quark ct ha had obtained Environment Clearence. On 

areuted, wherein he categorically deposed 

the basis of his staternent the ordar was passed by Hen bie las 
   

art, 

—— in view af the above mentioned facts and c cumstances % is apparently clear that tne whole 

o irregularity wes committed iy the undersigned. It |s further necessary To 

case wes dealt properly and 

mention here that CTO Was granted at the Head Gfiice igre! (Anmexure Re] and only the case wes put up 

after getting the detailed reports from the field officer. fr 35 uit ECesery to mention here that along with the 

73



"ding letter dated 21.11.2006 was also put up before me by the field officer, letter containing that, all such 

jérojects for which NOCs issued before s4™ September, 2006 will not be required to take environment 

clearance under the ELA Notification, 2006 (Annexure-R-5), 50, by na stretch of Imagination it can be assumed 

by any prudent man that any error was committed in the processing of tha case. 

Therefore, relied upen the decision of the court order dated 20.12.2008 of special Environment Court 

Faridabad, and decision taken by the then ‘Regional officer on the CTO application cated 18.06.2010 of the 

above sald unit/project for the period from 2010 to 2011, the verification report and recommendations of the 

fiald officer was forwarded to head office for grant of consent. The Head Office after considering all the facts 

granted consent to the unit on 30.03.2013. 

DALas above 
i 

Sr, Engineer Environment (KG) 

{Pub. Cell) HSFCH 

I
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Sr , HARYANA STATE POLLUTION CO
NTROL BOARD 

SS C11, SECTORS, PANCHEU
LA 

ae Ph-2977870-73E-mail: hepebp
ki@sify.com 

    

wospcp/2007/tsc-ay “7/5 Dated: 1), 2- Qe 

REGD A.D. ' QF dee 7 

Bos ; : BN 

f/8 Group Housing Residentisl Complex 
ef 

Sushant Lok,Districh pa aes 

C/o Ansal Properties & astructure Ltd. 
; 

Bhawan, +6 Gandhi Marg, 

} Act, 1986 for violation 
of ELAN Sub: Final Show Cause Notice/Gpportunity under Section 6 of the 

“ dated 7.7.2004,/ 14.93.2005. 

  

    
    

* whereas the Ministry of Evironment & Forests, Govt. of India vite ¥s 

\ "Notification dated +4.9.2006 mede tt mandatory ihr the buflding obnetruction pradect $9 

He f(a ermal dime wn See TE ou p00 eqints. oF 

"Ht «pce inshuding the éetvity nen open to sky to obtehn environmental clearence fom the 

__ (4) Ministry of Environment & Forests; Govt of India/ State Impact Assessment 

| -7N “Amfhosity(SIAA
) for the construction projects mustioned at Sera No.8 of schedule 

Lol’ attsched to the ELA, Notificatlan. 2006, Salient features of the above seid Notification 

hueve been published in the nevapepers and the text of the whole ncttfiestion 
is mreisbie 

on the Web alte of the Ministry of Bnvinomnent & Forests Govtofindin, =~ 

- Fithereas priot to 149.2006 Notification, the Notification iaeued by Ministry of 

Environment ie Forests, Govt. of India on datec 7.72004 WES applicable to new 

* construction prijects which came up ad om after the wh July,2004 Notification. The 

se royjects which were covered under 77.2004 notification shall be dealt as per the 

De pevitisions af the esl notification es per clarification received from the Ministry of” 

" vironment & Forest, Govt. of India vide their rool dated 19.20.2006. 
i 

aa he 

1. Whereae the: last advertisement was pubished on 16,5.2006, “by. the Board, 

calling upon all ench construction projects to obtain the necessary Clearance as 

“ey mentioned shove and to stop the construction work meanwhile. 

f pgiepe 
“ 

= 
= 

io 
t
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isleDs of Ministry rz 

environment & Forests, Govt. of India EIA Notifiration dated 7.7.2004 an
d 44.2008. 

Jenged by the Ministry of Enviroument & Forests, “0 clove of India in euper-eession of the” - 

earlier notification. 

in exercise of the powers vested in the Stats Government ander Section 5 of tha 

Rrvironmant Protection (Aco, the State Government in the Environment Departifipat ss 

| nas directed the Haryana State Polbition Control Boand vide Meme Xo: DRH/06/2969 ; es 

a 

ae or nope ta imi inal Ghow Cause Notice to detuning wat end in PUISUANO® 

Wr these directions, yois axe Salled upon to Show Gane within 25 daye trom the date of 

vervioe of Baal show conse notice as to why the following acon mky not be tale: ate 

aguinst you, on accomnt offyour allure to comply with the provision of ELA NUsoation AMR 

_. dated 7.7. 2004,/14.9:2008. 

Closuxe of project undet provisions of Environment (Protection)Act,2986: by 

Stoppage of construction, Disconn
ection of electrintty/water supply, sealizig of DG." a 

and Prosectition under Section 16 of the Environment Protection Act, 1986. = 

‘thie Show ‘Cause’ Notice be treated. as Final Show cainwe 

epee ts ene i ’ 

72004 /14.9. 2006. within 1g days. from the service of this 
notice. Tt is > 

mate clear that no further notice will be issued for
 this purpose. | 

“ Scienfist ‘C+ | 
For Chairman. 

fudst. No. BSPCB/2007/TAC-A/ Pil-[/f , Dated: 7/. P- “1 UY 

Accopy ofthe shove foreare to the following for iformation antl ness, “y 

ate \ 

yh riancial Conmaéioner ind Principal Seoxetary, Euvisonnient Maryane, es out, 

_ , Chandigarh. 
Bhs 

“tec 
TE ge 

Regional Officer Gurgaon zn 
te taf 

i cum, (A Setertist *C-D © f 

= his : For Chairman. —-- 
a - 

am 

é 

“
M
h
 

a
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: YANA ATATE POLLUTION CONTROL BOARD 
. |.) ' 1, SECTORS, PANORBULA - 

Ph- O72 -2577870-Ta Fax No. 2581201 

rs E-mail: hepeb. pki@sify.com 

: chet Me eee Sg a ge 

vite pow gat Fo gee ae 

uray, Fhe ee tae bat r : Serer aed 

* ae ee = 
a , 

  

iP oj meper s2008/ (P50 + Dated: , /P-2-Qa> 

a ‘The Regional officer pos 
. 5: Gurgaon. .* 

Sabi FiRing of Complaint under Section If read with Section 

: 19 of BP Act against Project- M/B Group Housing 

fi Reeldential Complex at Bushant Lek, District Gurgaon 

=I C/O Ansel Properties and Infrastragtnre Lid, 115,Ansel 

Bhawan, 16,Kasturba Gandhi Marg, New Delhi. Circus, 

New Delhf 116003 and ite Directors for the violation of 

" Nothication dated id, 2.2006. 
Pod 

fay Plesee refer to your list submitted in Heed Office regarding 

taking of action //ffing of complaint wader Section 15 read with Section 

19 of EP.Act againet ths Project M/S Group Housing Residential 

- _ Complex at Sushant Lok, District Gurgaon C/O Anaal Properties and 

hte: Infrestrastare Lid, 115,Aneal Bhawan, 16,Kesturba Gandhi Merge, New 

aK’ ” Dethi and ite Directors for violation of Exvirosment Impact Aseossment 

Notification, dated 14.9.2006 as the project/ite Directors have started 

‘3 ~ the ponstraction activities without obtaining peloz EBavironmental 

AV, - Clearance in violation of Notification dated 14.9.2006, ; . 

a _ Having given. duc consideration te the facts mentioned avove, 

legal provisions of BIA Notification, 2006 emd the Environmental 

AY tection) Act, 1986, the intention and Sbjecttve of Govt. of India in this 

' - tage, you are advided to Sle o complaint under section 15 read with 

Section 19 of EP Act, 1986 egainat the Project.M/e Group Housing 

“Residential Complex at Sushant Lok, District’ Gurgaon C/O Ansa’ 

Properties and Infrastructure Ltd, 115,Ansal Bhawan, 18, Kastarba 

Gendhi Marg, New Delhi. and [ts directors for starting construction without 

fer obtaining prior environmental clearance in vialation of ELA notification, 

_ 2006, 

si 
Ohsirven, 

- Sndet.Wo.HSPcn/2008/. Dated: - i 

. ‘Copy of the above is forwarded to the Director, Environment 

_ Department, Haryana for information end necessary acticn. 
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Ss io Heron Telrt® of tv compResnat me Soar 
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dhe Haryeaa Polhensn Control Board bs statutory body, basiag come Inte eckson 

eek aaiue to pervs tee ites ender The Weler (Ereverdion ead Coopal af 

a ont Poeiectian Agh ene rales acd repuiationa arel petifegtisn Laued thers under and     
   

reves Hiate tn aetar to hora groper end sacoth fiancee 

Buen, Riosed fovea agtebtished various Regional Offloes end bua 
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athe cused qocroae ead beparpecation of he company, “giegains 

4, ‘BBs Miciuey of Dhyineescant end Rovest Govt. of India, Baw Doll fas izand set! Seaifem 

Ingest Atectsmenk of Develozmest Projects on dated 271-1994 

ee een er meen eI and firther ierued 

+0006 (Agdexure C4) ettereby lt was muds comgellsory to ebiig 
by the Central Govt. before anartiog exy mpemedlons profess at, 

wean ee apd oll the proeedans has bean povided tercin he 
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Clearance from the Mlnlsry-of Bavionmect end Forest es per tee precadues eld doy and 
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6, at acvasd were given alles es wl iehested teagh piblic advertisement! matics dat the viclstion which ts annexed ad but the ssc ised qever ay ta astop the vielwion by itng Bnvimnansal Clerrenoe nil bes annashetrs cfkona miiishebie under 15 nf Tha Bavinnrsant Protecifen Act. end cow aty eqvircomental penne adler Hat will mot bold good forthe prog ocanmcicaton af the offtnce, 
maa of the Haran Siste Pollutlan Control Board vide beter dated 19-00-2008. as 
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Ee ve frosed pref fn Xe 
ap ae 

Pe ice * sh -8 ana, Advaoate for compleinint board elongwith . a ete 

ae sania Sh, CV. Singh, Sclentin-C, RO, HSPCE, Ror ty at Gurgaon ; : ‘ fn eet 
ES, . i a a : 1 rete 

SARE. Complaints puasentad:todey, it be okecked and registered. eat: 

  

    
    

pbmplaint has bean fied by RO;HSPCB, Gurgaon-who is « publi RE 
ence, condition of recording his.gtatement, at the time.of filing of . 

    

   

    

  

cint is Giapensed with ex requized-w's 280(a) of CrP.C. “hee 
: At this am application for exempting is penenal - ouatt 

‘ ie 

‘ ‘ roe has bean moved by complainant. Heard. Keeping in.view the wort 

s d circumstances mentioned in. the application, the presence of ae 

Tninant ia exeeapted tl futher onder, hares ls dena: hts ms 
fm the court fe dlogtedta appear In the court on each and every : 

a , to come up on 4, ar for doosidqetion on the point of ‘ 

ing ob sconsed._ " 7 a = iP ny 

? ) (Gajende ‘foe 
POISECIEDA1.10.08) re 

s 3 "Ea ‘, 

ah - sh 3hadao, Atte fr eomplies aia 
sarees 

ps : " "Hleard cn the point of summontag af accused Vide nif "gS! 
, steirtie order of even date, accused are ordered to ‘ee suromened for . iat 

ci jan of offenes, punlehoble w/a 15 of BP Act Ascumed be - pons 
| |” grtetared for 12.12.08 on filing ofPP et, a eK 

| cay | : POSROFRAIGII02 
4 5 
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Counsel for complainant: 2 % 

' Notloes thsted tol eecoged pot reselved heck, Fresh notes 
d be lesued for 6.4.09 through Ld, CMM, Delhi. = a fet 

(Rejoice Singh Dhands), 
POMBCPbd/12,12,08 
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IN THE BOUT OF SHRI -RAJENDER SINGH DNANDA, HCS(UDICIAL),' "'B POFFICER, SPECIAL ENVIRONMENT COURT, PARIDABAD, Et 
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hs alt a have bees the counsel fer oomplsinsat, 

Th matdy of the cometsingnd's case ers that Haryana Stee Pollution ContzblIigateigor shart Board),baving its oomamon seal and Perpetual ecsoresion add it oan be, diettts nanse.end style; and is a. starstaxy body ard functioning under the tevaiion. & Contol of Pollution) Act,1974, The AivPrevantion 4 Cantral of | Rollutioti iim (owt sud tha Environment Protection Ast, 1995 and beving Jurisdiction * I © Haryana, It ia firther slioged thet Board has Regions! Offices and appointed PES had delegated powers to them vide Amuecurd<Cl to Annexure. 
eae eitis.Surther alleged thet osmplaint ig initisted by the ostipls'nant beard Regions! Officer, Gurgeon Region, DrC.V:Singh, Scfentlat-C who ts filly 
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   stefing hay epevsinal piven 

#0 ts furthar alleged that accustd no.) bas started new Constrction af 

 residentiel gomplin (FV¥), Shusheht Lok Gargaon without sbtedbiegs an” 

t Clearance from the MBF and violated the provisions of Section 15 of 

. group sl 
. £ 

prior Envy 

= 2» BavironiigihPtotection Act Fag” 

a0 is further alleged thet esoused. were. given noqlses as well as intimated 

       

    
   

~tougnile  advertisemenvinetiog which is Annexure-C10 fat accused never ty 10 . 
remove ire violation by tulddg - envtironiuenthl -tlemrehod end Hes eben an 

offenciy hs able ols 1§ of;be EuvizcumsmsiProtelion Ant 

becomes meow epeiy met ince 

Aaa the allegations mote by the ight acmvcucie aswell ar 
oni ParuaebsFldnounten placed on second, Imm satisfied that there'ie prime-fanie n case ; 
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Date of Inst-+2 ADOE | we eg 
Detsaf Des i; 20. 12.08 : 

h
e
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17     aes Surman Region through Serene De. OV, Sin 

Present complsint bes been filed by the Heryana Stste Follution 
Contml Bows Gough its complainant Dr. CV.Bingh, Scicntist-C, agehat the accused 
for them eoommisglon, af offence, punftheble ws 15 of Envircomant Protection: 

| Act on the # " ons thet accused hed sterted new and consimotion, of group housing | , 
residential nomex (IVY), Sushant Lok, Gurgaon sitbont obtining sexy prior. 

™ eavirormentsl clearence from the Ministry of Envirenment and Forest es per the | 
“ee atone LS, 

er 

: .Todey, ao application w’s 265-B Cr.P.C, has been movad by representative 
of secused nar ple bargeining. The eppiteation is supported by an affideyit awom 

“by the repeaseitetive of accused unft thet accused has volunterily preferred after 
‘understanding 'the nature and extent of punishment provided under the lew for the 

\ see ted eMedia gud bio 
convicted by @ court or charged with same offence, Certifizg to + True Copy 
eo ETE lee r : ot 

Suthorisey hy Set. Th of thy re 
Periiticy Act 
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, yeod unit hus fled the applieetion vofuntaily, through its reprasentatives 

: A report the oguast apes icing ofthe cred uit sce 

octnmission of sffuoce, pusisheble we 14 of Brvircoment 

* sao ae ott 

5 Dhenda), “ 
Presiding Offieer-cum-JMIC, 

1 8 ¢ + | Spl. Beviranment Court, 

5 Feritshad, 20.12.08 

Rh, ‘CV Singh, Regional Officer (gomplainent), HSPCH, Gurgaon Region 

cee ga. J.8.Bhadens, Advooets. 

Bt Keying in view the site of tp cme andthe fst tat 

sind i din gooused have ercived at a mutually estiefectary disposition of the, 

ws lly ant the accused olt bes obtained environmental clesreaos frat the 

ant & Forests, Govt. of Incia, J-am setisdiad thet the entire process 
-— Nitntatry ofa 

hag been epic vohuntcily by the partes participating in the mocting, the accuntd « 

>+ unit is se ae to pey e fine of Rs1000/. (rupeas one thousand only), and a 

compansiticl of Rs.1,00,000/- rupees one Jeikh) for commiscles of offence, 

a Pe. of EP Act The compensation amount sali be peld to compleinent 

Fine depasiag in the court Compensation amount also paid to the complainant by 

“usoused, Bel bonds and surety honda of encused, Ef any also discharged. File bs 

adel gipeoed room abet due obmpliance, 

oC | “a 

Announced fy the Megs Lok Adalat reload: 

MH he Preciding Officer-cum-IMIC, 

ee SplEnviranment Court, 

“eas Faridebad. 20.12.08 

ei" Certified tobe ae Casy 
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"complaint Sh. CV Singh, Regioatl Ofeer, HSPCE, Regional Office, 
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= HSPOB Yo, . Mis.Angal Properties 4898 

  

present ran C.V.Singh, Replosal Olver (complaint), HSPCB, Gurgaon Region 
F = £ vith oomae Sh. J.S.Bhadena, Advocate, 
" i’ Accused/applicant in pereon, 

es “An apgllestion ws 265-8 CrP.C. bas bean moved ky repressnttve ti, 

plea tergaining, ‘The epplisetion is-supported by sn affidey vitewomby | 

Sage cea mt vl 

Sim ts ror the Tange Ari extent af punishment provided under the lew for the 

e Slee bargaining in this gage end thet eoouied unit hag not bean previously 

t or ehaiged vith the game offence. Let notiee of this application be 

nant who ip present in (he cont, forthwith, 

patella, 

, Santen aon 
1s Faridehed, e/apl 

SEA, CV Singh, Regional Officer (complainant), HEPCE, Gurgtos Region 
rece orith pounstl $i. LB.Bhadema, Advooste.  * 

    

   

  

   
          

   

      

“has app oo ee oy expe ginal 

__ bor used. {silted tat recused fas le the application voluntary Represeniative 

band the complainant who is euthorized reprosentetive of the BEPCH exe 

a ety nite Rapeann oe Let the cage be put directad. tc 
os] 1s 

= 
Fi] efler " aa 5 % : * (Rejendér Singh Dhenda),  - - 

a7 oe ts Preelding OfGeer-cum-IMIC, 
ae * Spl.Enviroament Cont, 
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HSPCR Vs, M/s Angsl Properties 48/08      
    

     

Sh. CY, Singh, Regions] Officer (complainant), HSPCE, cui Sage: 
: with counsel Sh. |.S.Bhadana, Advocate. 
Hamat parson. 

ripest lon sos ht ls beste pd by accssd te oamplaua, Othe 

Bail bands and surety hotds of accused, if any alsa discharged, File 

  : rove room le dw oamleoos 

Annoritizs i a Moga Loe Adal zn nition 

Faridshad, 20.12.08 * 
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CoV. Singh, Regional Offer, HSPOB, Gungeon Region with 4 
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fel No: = Your application dated 1e-06-2010 & racefved in this office SM dated 22-0 
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and it ie heeby
 geared 
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ion please. 
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= As “Te ale 

AbI/P (Sune) FSER/INYOL [19/55 
” Data: 22002 

- Reglenal Offcer 

Haryana state Pollution enntrol board 

* _Vilens Sadan, 2” Floor, Naat Court of Gurgeen 

» Haryans (Haryana), 

‘Subject: Resubmission of application for consent for operation of 57? & pe sets for fia years (Fe 

201.2} at AY Group Housing, Sushart Lok, Sure: 
pe 

= Dear Sir, . 
' 

Pigase refer to the larter no. APL/PiSenc}? tori y=1/10/464 dated 16.06.20 

that we have already submitted the Consent ta operate for the subject muatver 

but dua to ebsence of discharge semple the same could not be submitted. Hence, We 

_ submitting the duly filled application form. regarding the seme for ive yours under “alr & war 

  
   

   

0. This if to inform you 

for five years (2 0-25) 

again 
Aet™ 

“= glong wth the following documents; 

" 1. Bully filled NOC appilertion form-Enclosed as Annex ‘A! 
' 

4, WOC fees Ps2,80,000/- for Ak act & Fis1,50,000/- for weter act vide damend drpft no. 

SagR1ik 548812 of HDFC bank payable to Haryana Sie pollution Contrel Board. 

Affidavit Enclosed as Annex “8 : 

Copy of MOC letter Enclosed as Annex uy 

Approvel latter of Building Plan- Enclosed! ar Annex ‘1 

STP ceculis- Enclosed as Annex “E . 

Ca Certiflente- Enclosed as Annes ‘F A) 

Demand Draft of Rs. 5,00,000/+ vide DD no. SES217 dated 07/12/12-Enclosed as Annex 

ts peiroten td bere : 

it ls requested thet the subject oF NOC may Kindly be grantadet en earliest. 

pi
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ee
 

Thanking you 

  
= senel Sennartiee & infrestruotire Limited.  



ae 
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- “7 ber ay 

wa eee ee 

: . ' ' 
Buuiieing ifeetyime sl 

+ MpIyp {sane} MoBE/IWY-O8 /13/102 
pate: 18.02.13 

+. Regional Officer 
. 

Hat,, 72 state Pollutian condo board 

viet Sadan, 2” Floor, Near Court of Gurgaon 

Haryana (Haryana). 

- Subject: Resubmission of application 
for consent Tar operation of STP & DG sath for 2012-2033 at (WY 

Group Housing, sushant Lok, Gurgaon. 

Sear if, 

This Ig 1h referen
ce ta the subject matter. We

 would ike to marttion that Conse
rt ta cperete application 

hes already been submitted once before vide our jetter no. APL/P {Sane} lokF/Iv¥-1/'10/404 dated 

48,06.2010 but due to sbsence ofdischarge sample
 the same coulf notte processed. Regering thisA | 

latter from Regional Office, Haryans State: Po
llytion Control Board, Vikas, Gurgeon has been lesued 

(Enclosed Bs #,nnex-l}. Further, we megubmittad the dully fled application form vide our heather m2. 

Api P [Séne) MogF/WY-01 (1o/ss dated 23,1012 [Recelving copy encinsed a5 “Annex-lI"). ag the STP Is 

sits and collect sample for further 

installed end Is operational new, you are requested to Kindy vist the 

processing. 
. 

\Kéndly do the needful
 te grant the N.O.C etan enriiest. 

Thanking you 

Yours faithfully ' 

for Ansel Properties & Infrastructure Led, 

* gurtho ry 

ne 
ene As above 

  

neal Properties & infrestceare itd 

rie Keo 
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Frain « 

. oir, 

HARYANA STATE-POLLUTION BOARD 
FORM B/IVEW (See. Rule 22 f)p CORMON APPLICATION FORM FOR CONSENT 

The Member Sserotary, . 
Hecyane State Padutien Sortrot Boi, 

. Ghancfgssh. 

Wt hereby anhiy to cinsint/autnarlsation iothe yea 
Conessntte deparaiatranavelo! corisent iaidar pecton 25 & 25 ct 

see a Pollution) Act, 1974-a¢ amended, 

_ Palition) Act 1881 es-emendad. 
2 Consentia 

a Autharlabson!renewal of authortsaiion 
Rules) Act, 1887 a5 amended, 
& auth 

* tom the prambsenas parcitel:shvan bekew; 
Pats Genmral 

a 

f 

for whish the sopication fe made (Give Rarvenue Sorveyhol , 

4 

  

fopernte/ranevsal of consent under Section 21 of Alr (Prevention 

unclerFidefot the Hezaicaus waste (Management’Handling 
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Detar Pre nd 

in Control af 

Siva of authorsetion under Puls Softhe Megas waste (Masatamort A Marcy Flutes) 
ecsting imeseestaterad/additional manulactwing/pracesging activities intake cisccarianns myfour 

1. Nama ‘ 

OCeelonetiqon 
ae 

 eképhonePerand 
; Eehhall agarexe-of tho.mpplloant, 

a” ‘fal. Name & Loeetion ofthe lndostial Unttaremises 

Plot No. raumiaed tie Tutekueane Dimtrict alen Telerteza Ma, 
and Faro. 

(b) Detalie qf Pianning pemnission obtsined from _ 
Municipal Gomoration/tirectorates of Urban Davelopmantet - 
Town & County FlanningyHanuna Lian Devetonment Auth oniyy 

Name ofthe Munioinal Commoration/Fanchayat 
SamltiPanchayat under whose jurfectetion the unitis loedted 
an paron of ft-Eoenesssulng Authorty, 

3. Namee 
Addrszemth Telaphora, Faxand t 
E-nall address.ot tine Managing Director'eriegiig 

=~ Partner rend Oficarresponelhls fer the matter cormsoiid wth 
Pollution Control end Hazardous Wests Disposal, 

4," Wreglstered ae b amal-ecela inelustrfal undigive. 
_ wrbetand dats oftnagleination, 

§, Grose Capital Inveetment ofthe unit witht 
depreciation ti the date of application (seat of buiding, lend, 
plentend Mechinery) (to be supported byalidevis, annual raport Re, 

A 

&nd seriicceta from rica ecient Poe PE pESRL NA, 
lye setimnateciiigura). : 

     
  

  

  

  

  

  

  

  

   



hme! 
Pir 

_ =e 
Pa 

og seem ate wrseriad
nantwonaners

br lin 

exper beciieny I
naeate PG-FRSTE detariee of winter DOCY. . + 

¢, ne cation antalya ‘BO
UTS TT 

relevert Qesiel 
Sete doverrimarit nedi

catlons & ecoipgically 

regia are=-6T:. He acogheen datail
s 7 

= 

gy, We tne site ia aftuatac In sitfid 
Inidustrial estes ° 

id rinathor etfisentcolacHon 
reaament dlencesl 

nee bagn provided by tha aurinarity 

(a) will the applica
nt utlize the system # 

“1 Hnot provided. datall
 of proposed ayrangemaf

l 

tor fre freatrnent ct effluent 
: 

3, Total Plobares. Bull 

cre use of traatact oowagart
rnce am. 

40. wenth & yenr of proposed correnisel
orint of fhe * 

41, Number
 of WOTHaTS and offi

ce staff. 

4g. (a) Do you have 2 rpeldiantiakootany within the 

premines in reenact of which fra present Appieaia
n is meade 7 

(ay yes please state population staying. ' 

® 

"$9 plank sie. . 

18 Hae ot prosacta rtd Dy productermanuiactire® 
2 3 

tonasineath, idloltec
tmanth, of Mumibers/n

art tga Tgures 

+ fo maximem Insealied production espacty) 

: figures, in tonea/month arnum
bers/mantt 

45, Description of probees of maniechare
r for aactte! ij 

products showing inpubipeiput, quallly and quallty of salid, liguid 

and gassous WEISS, any, forma each unl progese. (to be 

avoportad by flow sheetanc orrmatedal balanod}, 

Parke Waste Water aspec
ts {or Wweterat Consent} 

18, Water Consumption ordiferent uses (ms/day) 

(1) Industrial soon eghaying it mine plte ardaciier 

(2) Demestc purpose. 

(a) Prooasaing whereby water g
stspoluted 4 fie 

pollutants are eeplly biodegradable & are thx. 

id) Proceeslng whecaby water gets polluted andthe 

aolutante ara. not exsily bindagradabla andere tcc. 

48) Other suet a8 agfeuiture, gardening ett. 

(epecty}. 
ae hi —<——_—_—_—

_——- 

Hrotarplicable write
 notenalicablel. 

  

  

    
  

    

  

  

  

  

end <.    
  

  

  

1h Source water Supply, hame.of tim authonty granting 

  

Ba nmigaion #applisable& quailty parmitied, 

18, Quanity of waste water (Effluent) 
generated (riv sds) 
  

, (6) Domestic 
(7) indusitel ' 

18 Water audget caleulations reosunting for ditferenoa 

between welar consumption andbftuent generat
ad, 
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an, z 
<a 

Cae Bd, frenenttrsatment ef sowege/centsen-alfivent (give ——Slnawhiyg.atiedid _ glee capuchy}, =, 
; 3 : 2 J 2}... Prosenttroaiment abtrade effuent [ois seen ——-Ditewigg atiched Sapiacity of treatment unite}, 

: . (A schematic dlagranrof trealmant sehdita-wth inletfoutlat y Yowstin, chartetarisiles of each Unitioparabon/prooase le tebe : * Provided nclues detalles Of reeidue Management system 

    
    

  

. (eurige's). 
aid Fe :F ia) As scwape and trade effluent micad together’? : : {E) ves, state atwhich Glace westherbofors or : 

afar Septet. . mo _. e 23,-Capgetwot traatment affine PUMD, guard sand, i 
—_ ary. 

24, Moca of Diepoeel af inanted! Shivenis, wilh resoecsye 
_Suantly, ig par day, : 

() into sttaeryriver (nema cf tho riverl 
oe (i) Into rain Sener (Owner of tesemari, 

Rs (ii) On tand for trigetion on.cemed Jandilazse jarnd 
specify the-cropped nrea (to be eunparted bw polawart 

onSurrErits}. 
(lv) Quantity of treated offluente reuserecyclss, 

ProvideeJocaton.map of tha Cheposal arrangement intiansn- 
fewest garpoling, "6 

: Be Quelty.ct untrested/trented-affiuentn (apecity pH: 
Hid concentation of sumpanded sallds, Bis Shentosl, Oxvpan 
Gamenc, Chemical Qoygen Derrant & specie pelvests = 
relevent tothe industry. Total Glssalved eotdstobareported + for cleperatorlandorinta siraunyityeri, : 
Encloee n copy of letast report of snalyels irom the ieberainny: . 
apE Te Grecognised by. KHerana Siete Pofutisn Conte! 

- |. BonriGeriret@oveenmednt In tha Minairy-of Environment and. 
Poeesta. For Proposed unit umish sxpacted characteristics 
ofurntirastedMrastad effluents, 
PPE 3 Ae Penis bee 3, = eeylh bee use a rise Testo. 
applicable write. notapellonbla 
26, Fuel Consumption 

  

  

    
  

    
  

        

  

  

    
  

  
ar 

Coal || -Lewer | Hlgh Spaced | Fuevianes | Metural- ‘Others 
, Gas (epecily) 

eRe .| Sulgher oll . 
: : op {= 4 | SytegabeReo Lt. rn Cog 

  

  +-#f) Pua! Consumption 
- [ {Tories par day) 

      
  

{3} Galore value a. ‘ : 
‘| (h) Aah Gontant3t i 

(l) eulphar Contant’ , ! 
(h Others (Speckyy% ‘ . . ey 
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1 Pe ws 

_ gs BY. Detells ef etegk * 2289 key , 1xos0 kya a : 

nig | fa) Stack Number pee | tS Bee 

BP | (b) Aitzched to yged RVE ;- 

= iv}FuelTyce Bn : ihe RVA 
{n} Fal oueniy , | 
(o) Material of Censtresion « 

| > [fp) @hapa (Round/Ractenguiar) ; _ 
_ | tq) Height in maters.(ebove ground jevel) Bs en lca ronms 

: (r} Olamatensize in maters i . ; 

fe) Gos quantity, NmiVieur ee mi ” a ii 

(t) Gas Temperatura "0 . rf 3 

js tu) Exit Gas ‘Ymloclty, ToneoySer: -" -i}° ; . 4 : 

* [{¥] Gonjrel equipment proseedingthe atack | al Coke bhen   
  

(Altech Spaclication including reaidue 

Manegament Sistem of each of the Gontral equipment indicating 

ibe Wlatiouliet concentration of ralavant pollutants). 

er 28, Do you have adequate facility of colecton of samples 
of amiesion in thefrom of portholes, plationme, ladder ote..os LNA 

per GentralSoard Publication "Emissions Pert ltl" (Dacamber 

      

1855), SG z 
20, Quaitly ef traated (ual gag ermlaaién and prosess Porupeter Fiesuilt 

_emlesione. Spacly copceninalon-ol orterta pelitenie and | SPE eer 
induaty(Process specifia Polutants stack wise, Enciowe acopy 80, 
of latest rapert of aneiyels fromthe-epprovedrscagingsd NOK x = 

laboratory by-Heryare Stats Poliioh Contral BoardlGentral icc 
Government in the Minlsiyot Enviranmest and Forest. Far 

’ Proposed urls furnish tha expactec charmcteriatics of the 

amilegion. ; ‘ 
Part DO) Hazardous Water.Aepects (for authorisation under Harerdous Waste mane Ifnot : 
asplloahid write notappilosbla, a 

2, (ej Whether the units (s penaraiingHezerdoue er Ra ol ‘aes a Shed pals 
warts ae dafined In the Hazardous Vinste (Management and 

Hafdling) Rules, 1985 aa emended, . 

{bj if a9, calegary No, 
$1, Authorigation required for : pie 

_ tw) Salleetiqn ; 
mv (vil) Raception : F 

2) Treatment: E ; s + 

~~ (i) Ttanaport 
“7 fal) Storaga “3 4 - : 

(all) Disposal of tha Hezardode waale. i ; 4 ab | 

« 82. Quanilly of fhe Hazardous Waste generated : : 

i ighas | (llogram/dey) or (tanas/morth). _D 4 

  

r
 

i 

 



on, 
eS 

~~ 

ms 

“e 

a 

» concantratien of (ha rtevant pollutante, Enaioas the oapy of 

Jfunning in Eye eventcr normal power tallure ? 

a avaliable In enpiizents hand, 

‘andinelgancus} 
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“G- ‘ bol 

33._Cheramaristics ofthe Hazartious Waste speo'y the 

  
latnet repert of anaiyste fromthe laboratory apernvedinsongrised 
“BYHenana Stale Pollution Control Boam, Foneropamndant ~~ "= 

aod furnish expected aharactwdudea. we " 

‘tuum ¢ . 34, Moda bf Storage (ntesnaciaie/inal} (deserbsaren: tei 
lonation andmehodolagy), : a, 

38, Prosent treatment of Heerdoues Waste, Peny, (giver | Gall dul te suslhivtised newyeler 
type and capacity of trealinent unite), 

36 Quantity of Hezadeua Waste disscaed - - 
(vi) Wikhin the factory, : 
(sl) Cytalcia thre tatory jepecdly ooedion erendses : ni 

copies of apres rit) 

: (vil) Through safe TEnelnes coeementey ofbatand | 
ciples of agreement]. = 

fd Outside SteteQnlon Terrtpry, if yee. peony 
Sand dl) aban, 

ix} Others (epeci. 
Pan Et Adalilonal [nformazion . 

$7. (a) Ooyouhave any proposal tcupgradethe =~ i 
_ pagent system for treatment and disposal ot etiuenvemlesion 

” and Hemmrous Weta, - Nd 
{5} ifyse give the cetells with tme-schedvertfor Ni 

ihe implementation encagaros. expanciture tobe incurred 5 os 
on fi F : 
: 28, Caplidlend Apouring (Operations and Maintenanos} . alah espe. 

__, Sheps Lirat on] the varlouetepects of envirsnment protection ' ' : 

 auctse atflvent emission AVY fold waste tee placteticn 

feeriearing thai aby ule(an: ess, 
“8. To which tha Pollution Goriral equipment 

séparate meters foc recording consumpion of electric 
aneigy ane eistaled 7 

40 Whish ofthe pollotion contol Rema are connected to 
Ofere! Geceraioy oet (capive power sourmas) m-anewre the 

  

  

  

4], Nama, quantity and mentnod al diseoes! nonenaracie 

Sold Waste generated separately trom the proses of 
manutectirs & waste treatment (giv datalls of araa/oapbolty 

  Es at Hee aaa da ee ast HE 

inerutscnte, Storage and Impert of Mezarcous 
| Fules, 1989 

(dl) List of Hearcdous Chamionis stores {imported 
  

  

(4) Deatall of tecintad! storage, 
(fi datalls of amangency praparachans pansion 
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‘ : gece. 

_ i, Bled catalla ef trae niantationigrear ben dewalipmeet ; to i 

oylfhirapploants preminas, j : - +e ‘4 

inferiastion, eouraa mecvery and cecycing implemented and io & te, 
44.- Information ofeshemes for waste mi : 

jamentad, saparetaly. be f i a 

eae. Any ether edison informadion thet the — RE po segubit ; 2 if 

appleinidamiestogie, ~ id = Poel 

48, wa further declares that the information: urdlehedaabevews escheat to the beet of my/our knowledge, 

47. iva hareby submit that Incase af any change tromrvdiet ig éteted Iv thls application In respect of maw iq 

rratefals, Produesis, process of manutactura & trestmant andr ditogal of emissions, hazariour waste ef, In- °° 

guallty & quainaity; frash appeostion for eoqsent/euthorisetion ‘shal Do Made & undf-the grant of ireeh coneert! 

wahodeation no chanpe shall be made, . : 

dd. Lave undertaiseste dumigh any ether Information within month ot ts being celled by tha Boardicammlites. =" _ + 

board an application for renews! of consentauthorsation In 2 rienthe in = ~ r 
' 48, Live egreed to subiret to tha 

Z 

edvance before tha deta of axpiry of the consenVautheriestion vale perod. ae = 
rupees) dream in 

§0..liwe enciosé hareweh a cammand drat for As pcccn 

faveurat arrane Stete Polson Gonist Brand Payable at Panchkule/Chenciparh aa the 

fee for conpentAuno nu ; 

> Rs. js0e00)- 201 gin at vide. BD no. SaggH Your thi 

my 

  

  
    A>, 509 |- For anion at Ade DD ra Syaeeg Sos : | 

: se ‘ Meme +e = ed 

OMECK LIST FOR CONSENT APPLICATION : a 

Name af ante na eo gh os 

fh Commas canasat farm : ‘ Ft 

i «= index Oita Plea a : . " yes 

lv) Datailed layeut plan of differant prooassss showing a : 

noaltion df steckd/polnts of waete water dl 1 . «pts 

vi} Certified copy of balance sigat " i ite 

v0 Piooeaedlowshert 
vil} Leteat Analysle reportteating fae (requifed et the tne 

ofconsenttoogarate) ° 
vil) Detatls of ETRAAPOM exdating and propased 

ix) Proof of authorized agnaiony ‘ : j 

¥} «6 Gongentfee ; 4 

xl) ° Affidavit for na change In prospea for nd fade 

. effigenting alrerission (Whereverapplcatis) 

xii) Senofion latter cfsewer connection to be submited 

raised by concemeddaparnientorthepubis. = - set 

allhi Sancsion lettee irom tye irrigation Department for dischwging sffidantin-dranviivarweter body (Apph
onble oniy = 

int? and itoatepory of industries dlesherging thelr affluent direetiy or Indirectly Into weter bodies'ivercanal . 

in specie caasewhers thers are complaints of objections © 

  

* syatems) nr \ £ 

iv] Memorandum of Aricle/Parnership Deed of firm. 

+. _ All: decurnants faquirad In dupleate duly tagged in aeparete fle cover, : ‘ 

2  mcormplate appacsiian Wal Hot be aucepled. a 

3. Bank orate drafts drawn in favour of "Haryana State Pollution Contret Beard’ payable at Chancigern. t I 

4.  Allthe papera dwet be duly signed by Authorized Signatory. =“, : 
i » Lyf oles 

. 
4 '
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* Regional Officer Gurgeon Reon 
Haryana State Pollution Control Sours 

Throegh s+ Dr C. V. Singh Scientist " 
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ENVIRONMENT PROTECTION 407: 
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tase and bas been aithorized to file tbe present compiaint vide notifierties of Geen’ Sess, 
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of filing af rhence, condition of recording his blalmmeny_ ai th time 
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i Al thir an application fay’ epsenpting Flt person ok 
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sh inthe cour is directed t0- appear ln the count on cach and every _ 

Si, 25. Bhodang, Advocate for complainant 
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gale Singh Dima), . PORE hd 179. vats 

a ir ‘ =. qr Wk eatin | ms nee ie AUTEN ths tee Xn



110 

    
' 

my 
‘ ‘ ‘ 

tae DA 

ata ret: &j FoF 
. 

4 

| BPs 2 ui oe FN oe ter et NALENOEH gi . 7 th. BR g = RONEN SB , | ieee eat £1 10.04, “ir A 

Wa af J b 

‘ CNY Aaa! Prementieg Eo? Ups 
; r Tig, Ak 

a WD ed 
a, 

' Hits 
Weis nial ' Si sestad e ‘couple, “t 

cheer Sai beg le 

   on Mek oe oi heme is ane Na Comtian deat ty "rh 7 & ce Pot Myles pea § : ie tan ,, PaeAPRRMEB OT & Con WE and ie g EIUtOLY bye, tl : : : a al 
tutta 

eh, Pte, nds Po aot ea, £28 p And tig we) Ah, Fie ong <a 

re
 

aR 
Ag 

AA
 i
e,
 

a 
ip 
a
r
p
a
 
pi
d 

A S 
a
a
e
e
n
e
 

A 
ci 

-fon
y 

mH
 

Sp
e # 

ee Loar whe Har, “AWirtnmen| Protection Ag + nes &y te " a sia _ 1 ig further alleged that iii maPRE ting ‘e an anges moe Md delegate gi POWERS 19 ther vide Annes Rigi ag 
EL ig further alleged th : ting ten “EL toy ie estab | tee sone) Sl comolains ta inttbatey Ln ite ty — 7 ah " = [S| Ofer i Gurgacs, Region, Dec \ Since tee i 21 “VOW the foeig ge ore a Shia a 

eae “SEL BAG SITCUM arses OF the ene bed Rags Hs Sw TH ip laie! ‘ode Anpexure-¢'y end tp matt ete 18 Bak Aniuured C5, Polnted OnOy a ra 
Ne RD oy oa Th iv ates alleged that fccuser nt 

   

   

i 6 Sor : 
Lie. ‘ ‘since 45d piarketing and Censtweiion of rene bce ee ae 

OV SRAM Lok Otrgson end accused 16,2 ig iV ete the Deven ora. sian 
at , Ene thse are revponsible for day-to-day ctl vities Witiaes * nae 

MAR Fa. wy wel uid Omalsslons and commissen: eee ed ge 
oF a 

4” TY ok farther alleged shat Mlnteiry Of Environment ex! Fees Covereaae: li ee sen MEP) peed ¢ fAotificeliar ANMOXOTe-CT fp mn ement Aton ty)



ae 

<. 
S
S
D
S
 

S
a
r
a
t
 

en
 

ys 
“
 

rE    
oe fo    

111 

' sal 

ss | 

cojeets und Sarther istucd’ . 
ion orl at 

Se a | 

wa 
I : 1 

aut Peter ps Sees ce Amey BE Devtlon enetet Pre obtain Environitental 
TE Tata ah ANnExire Ci. whereby i, wos 38 tds os epuliery 

, 
‘eters Define Mectise Shy cnenstis 

# ‘ 

SEEDS Ely, al new Construction of L MOLE Rartivey tillage Vn AGEN ge | es 
~ 5 Fosiging PeaHentte! comely (vy, Shiatn at Lok Gureron without obtaining any i 

° ‘eifaninen Chsgcsnee (em the MEP gag yyatycnd ee provielons of Section 15 o 
Be seme = Prone “an Aer 

So a “Hs farther nileged (i bal ne were given nothees aa weil o8 inilraated “Weigh: adblic odvertisementinotics eh anaes: C10 but secuged never iry to Sime yves 

sion Re Violation by taking EAvicunmental elegance and bas commlited an 

Ae 

  

aca’ ee We ES of tee Envirenment ‘Protection Aci, RC Yt is aise Olieged 4h Chaimmos of camplal nant Board vide Anniiire-C21 tal e#B os le-complains GQainsy the Aetuyed company and. its shiver bite —E | hewe mnosed the SOTEpihe sure! piso Heard learned Tounss| 7ar 

Bk aoe 
ee tlt 

vey = 

nena SEP the allegations rgd by the oonploinant in the romplsint, as we “1 "fal ‘SF'documen: NS placed oy recor U, Lame setisfied that there is pruma- -fagie n ga: 
ot of offence, punishable ws 15 of Zayironment - 

af s-thetsepy sted for rommissiz 

fo1°ta 1} are ordered 19 ba prosetiied an 

5 vctiome Reh P85, hence, accused » 
ne “romoned for LE.P2A8 on filing of capy alsonplain:, PF etc, 

ye 
(Rajender ate Dee a POIBEC/Fha alee 

4 |G = 

fo Paya ot 

  

SeRonEd ary



  

swedish epee 
hatte: RAINE + 

  

4a att i 

OO Saat et SEM, tty By 
api ee . “h, a h 

bead a: ia : 

a Ne 
‘pe “ly li 

geet yi “it MAT), 

feu At Td 
Mabey 

“| myid dtl Phe Ss 

| olives, HECK, Glagaon Regia » 
- al ‘ 4 

* ‘i te SH g 

iy anal ents eri eget Lad. iit, 
A aby 

Mav pei. : E. a teh ft on 
“4 ake 

44 Sh, LY Singh, Regional Uifleee tec . 
We" Wath counse! 8A, 18.Shodann, Advacr, SI ye 

= emergence peed =e 
# 

k 

cw ENT: 

Pie some! Qmplgde® joes beet ne oy - 

nt Gowol Gu gh it conn tal nail orn C.¥ Bing 
- 

Chay PG 

a othe commis ee, ple 3. 
on th ujegalions that acctyed had stented NeW fot eg 

q 

wpiegiial compen HUY), Sushent Lok, Gungec: ») 

  

eogeeetial elearance ont tse Minlsiy of Baviginy oy roissl a pes 

~eeptare lad doi. 

“gdy, 20 application wa 265-B CeP.C. BaD bees snd by resent 

cmonused ut fcr pies bargaining: Tike application ba stppiced oy ae alts 2» — 

> be repeedenteclve of sceused unit that pocuused bey ltl geen yt: 

cdewanding’ the sexe and extent of punishment pass 826 ce tos fy 

fee, be shes bergelning fn thle ease and that seouad sh tbs eri tee 

ecter by & cont or churged with seine offence, cng ‘ : We Laing 
ahr * i SE cAes t 

ma 
tay

 

112



vi weei Trapereas ht 
agree yw Abe Aneel 

snel Cuter, HSPCB, Regional Ofce.     vomptainant Eh, ON Singh Regie 

beso PBB appeared in nexponse ta the petite of application fot plea bargaining, | == 

it pre ull how filed the opps — votuntatily, dreough its Tepreseaialiys. 

Repos of wuctisel setivfeeigy dl isporiien has bean prepared separate!) ia. 

espe yt what report Khe request of plex Lapeaing of the accused unit is accepted ed 

4 ik eanvacted Tue COMISsion: of gffeatt, genishable iw ‘5 of non el 

ite yet Ack Lel t2cu eed Wty Hemneler tye heal en quaatm of senlance. 

ae : 
oe : 

Joinsand in tse Megs Lok Adalat apayenilir Singh D sina, 

rae 
Presiding Officer-cum-JKOC 

“ a 
_ §pl.Enwironment Cour, 

ec 
Puridebad. 20.12.08 

a 

ae . 

<= mkt PF SENTENC E: 

ve 
: 

caeSh. CV Singh, Regional Officer (complsinend}. SSPE. Gurguon Regte 

vi pwitht counsel Sh. S:Bhacana, Aubvocaic. 

F ScAceused!ap pplicant in perses, 

: 
e * r 

% = at Gone Thea 4 

= ea keeping in-view Ube nature of ihe ents ami tie Sat io 
ig ia 
ios 

Wt “ant: and the accused have arived st a mutually saibsiaalory dispoa 

are oe couse © nd Ye accused exit hes obtained envireemental clearente ert = 

warey of Spvironment & Forests, Gow. of Ina, 1am gatisfied that (he entire proses 

4 a: copapleted vowuntarily by tbe parties participating in the meeting, the Seuss: 

wa OS an yc pey 2 She of Rs-lOHV- (rupess one thousand only’, 

ara sensachs remount of Rs. 1,00,000- (eupens one skh) for commission of offence. - 

re ct Aet The compensation smcunt thal! be paid to complaint’. 

peat bie ge Sot EP 

i wt. Copmpenstiion amauni also paid to the complainsn ial 

pe in ihe 202 

ea Bal monde ed surety bonds of secused, # any also discharged. TE* se” 

aeeryoee is Tecore TOO after due compliance, 
| 

Ae ened in. Ane | Mega Lok Aciaie! 
aay Sieh Dba), iP 

resi Oflicer-cum IM, 

113



114 

       
     

    

   

TEA 
+
 

= 

    
    with cawisel Sh. LS Bhedane, HSPOE, Cingaen Reni: 

Accused/applicont in person. ee : 
i File taken up 2gain afler somes Rae hs 

: : : ee = i, 

. yeaosita mutoelly satisfactory disposition. 14 aked apt 
on ; *chisfled Ihat the ani] 

sai iemed voluntarily by the parties . 

Comstsine 1s — .. 
mh a aime 

we Preeti “eh 

: vn th meting, Resor ofr: s+    
   

   

ely Parties are hart LS tee St 

Presiding Oilisersiut.. 7." 

' Sol Bavoament haga" 

Faridesad as 

sh gt aha gre tity (Brie) Hee 

aueaniaed p= 
: We arid = 

  

£ a
e
 |

 
i
 

=



S | Properties 
HSACE ie ¥s. Mis Ansa pe 

reont of cecued or quratte of sapteace 

  

An. 

| 
stal carne ae 

“St fed wher the meas teat fas obtained efvironmeo 

ae ara Jidldk ibe Bnvirsamenis! Clasaee Notification dated 14.9.06 of the Mini ay af 

2 
der, were its 

Er: irocmeEviad Forests, Governmregt
 of India, The unit ig first off eo: : J - 

  

-_ 

at ee 

Bees Darker. Tato 

Bes bal gat 

‘Certified to ba 7 

peor 

*whorised by Sec. 75 ot tsa 
“deen Act 

J} cr 2019, 

115



116 

usta Va, MAD ARS 
a 3 

| sh. Cov Slaps, Regional O Meer, WaPo 
a AR Hegel Sh. 1.$.8hadona, Advocate, 

5 ij i‘ Agcurets app! leat In parson,    
    

   
: agRl,. Me 
+ Bf ‘A 

The accused and Shri CV Singh, | " Ser, HSS Giusy 

"4 OO 9 ang    

   

  

    

  

: ait —n poovided wader vie dein for ts 

pty uals" a aij by (his court in a cose in wk 

_oienne: ate 

spam: 
ai 

eee db 

ae 
Cempiel rit 

tat 

2 neihories. sigvton 
teh 

ofnecused-company 

ats 

Rectived eSalceeh ORBecy ‘il ne are oils 

Hs. PA von account of plea bergeining (es conpenttak ataeni) aa per pc} 2 

lat 3      L
o
s
e
s
 

= 
1 

] 

™~ 

= 

t
i
e
 

™
 

~ 

cy
 it Li
e a 

i 
e
e
 

T
a
i
t
 

~
~



te Beg 

ome Ee Pe nie = Sens 

ra, 2 Sy eee isin . eT Sabete FL 

Vs, 
“ett Cite AP 

es “Potting 
Trig: 

= Ly em, e - 
tial? APSE epee cl b: = hire Try presen be al MONEE 

"re i re WePS ter ugl a AM 8 2p set oe aor . Teel tha Fieve, — . = 

fo pote id Adee Ua peste sip tte ore hom nag . Teh he Fir ag ee Lae sate gee Bus ole Daan aad 

5 
Ty 

j SEL Wt tontrag RED abe, ti ae "ope a pe TR Been dap be @ 
EPSPs san ee Hen ble can Sor tay oe oolgeidenty af ube offense, 

: Uni dhe azpchocaetued i lio abhi ec pg Stier whe fica dos vegsd fee 
the fewey kis idan Be bor ever jade ced in aay cata a ad 

. Sewer por mind an gffence andl Sg nee brorconsdictnd far an ouTinea, 

Z 

  

che Thal row ite azpticgmencysed it acts, te presen! application on hs 
OF es fee we ll ang woluntety Woe abe Ulez seo al bee cese ender decvtiao of 

i cite hardening as proveded on Chesser HLA under Zostign BES of 

. ERR ‘ : 

fy is thereto, peayed hat le proacnt age Gere ss vig afte 

2 nbger frets ond submeetica mes Kindly be alhened 

7 _Applesoutacsna . 

Py Hierte. | PRet es twpy by 

   
a tant 

Lust? by bee. 750 . ( 
unapeeAd 

  

117



   
eae “ 

cE : I 
-{* 
: BcKe~; se i anvinernr OO Lt 

f ~oFARIDAUAD 

SE ah fee = 

OOS uate) 
a Crogan 

Wert 
— F} ama, 24 ohgakiaine Led, SLARIT UNDER SECTICH 180F ea 

eae = Feta wy ce SS Cer 
cea ences \ 

re: aire 
serene 

| 

i Tr bepress a ea Met Wye appt Lay afte erpacity BBS ral 
C5 reer De ¥ BS ten Prec Turd, 

i mofo us" ‘atk we fated oe for ches le ant he oe dee 
aceHiued bes 2 2-9 et eee Pexacer af 2: feral 
eS oe a eenice weulotericane. 

a , fe ae teh abd eecey ae ef ee af 

before fh Hae ty werk sl suffer eed becwretbercs ‘ee! be onan! bo | 

pihaes at eget ay” cel ating mtck wed erepy died baying ef he ease y 

4 The che pte pce erat cen te Maa’ Coat wand wb 
rele! ty Te aeat iedaciewica of doe cals ane en ba ened Gay ef 

Maca Be + a4 Segui eye pt a pom 

the rele! ef Be 
= Thal hme soy ood corned nad eave Javits i a Oca wher 

oorztiafen a ngpearny we nit fee enen [
=
=
 
—
-
-
 

    

“ ; re Sig pevossalliy ds wed aad Ory te 

kipesivcreaat a near foe oot mae “ eS 

: 
# 

+ ‘ape i : iy 

Pte? 1 tacit D1, Ys Sh Seen" eal i 
“ol fae oY ee Rane 

beh i L- Lee 

4 elie, stint ey 
Weed Jestdr Elaph Diadany Afsoslt 7 Mate tan 

es! Goalecl Sings Bessvea Adeoate 

de . Ceres Wo by, Sy 

wet ; 2 sate by bre 1 ota 
ee. : ; etancr at 

ee "04 DCT tan 
ake, ae 
aE Sranned by caine 

S
h
 

as 
al

e 

  

118



ar 
5 

. ‘i ty) 

am HARYANA STATE POLLUTION CONTROL BOARD 
C-14, SECTORS, PANCHKULA 

whe QUE ETE O-7a Paw io. Bast ze ; 

Peel bah a 
2) “0 

i Dated: |   

NoHSPceeoTy 
. pea Pade See 2 

Ta 
ee 

Mis Ansel Properties & Infrastructure, =. £47 .. : 

For Iv ¥-Group Housing. Sushant lok, Regtonel offi ee 

Gurgaon. 
Fy Ibs 

Sub: Grant of Consent te operate for disevarge of effluent under section 

28/26 of the Wester (Prevention & Control of Pollution) Act, 1974, from 

01,04,2072 fo 24.03.2073. ‘ 
canebottewtiiiares 

Kindly refar to your consent applisatian forthe extension of Consent received 

through Regional Officer, Gurgaon (North) vide No. PETG dated 28.02.2013 on ine subject 

noted above ‘ 

With reference to your above @p jonfor consent for the discharge af 

domestic sffluant in land for Irrigation and trade-sMaant-Hi under Water (Prevention & 

Contre! of Pollution} Act, 1874 herelnaier referpead.an {ire hls Aneal Properties & 

infrastructure, For |W Y-Group Housing, Suehent Jok, Gurgaon is hereby authorized by 

. the Haryana State Pollution Control Board, to ‘aoge their efiuent arising out of thelr 

premises In accordance with the terms and conditions 4e-mentioned below: 

4, The dally quantity of Germactic effient front tis fadtary shall notexcsed 36 KLD. 

2. The dally quantity of the Industrial effunnt (Process, floor & equipment waen, 

sooling and bleed water} from the faclone shall not exceed NIL. 

3, . ‘The Industry has been essessed forthe purpose of Gonéent to operate fee 

with Invesirnent cost (lend, rang eee mactinery) of Rs. 127 grores 

for tha year 2012-13 In case the inugetmapt Cost varies per te annual report 

for the yaars duly audited by the” ‘Ghareited Accountant, the difference of 

Consent fo operate /Licence fae If any, arises, the Industry eha" Pay the same 

~ emount within one month of the qetsieh oF notigé from the Board In tls 

regard. ¢ . eee 

The consent to operate shall be valitorthe period ure 34.03.2073, 

The industry shall ensure that varlous-tee acteristics of the effluents remain 

within fhe tolerance iimis as JecERA, Standard and as amended from 

/ fima ta time and atmo time the condenteion of ery characteristics should 

exeeed those limite for discharge ih Py . 

>. g Tha industry would immediately diginit-dise revised form 'S' te the Board In 

. tha event of any change im craccpaye materiel In procass, mode of 

treatmenvdischarge of emiuent = 

  

c
n
 

     

  

q aber 

gE 

Contd. 

A 

119



120 

at
 

* 
Pe

 

“2 

Ms Ansal Properties & Infrastructure, For IV Y-Group Heusing, Sushant lok, 

Gurgaon, 

10. 

i, 

Tas 

4a. 

14, 

15, 

1B. 

1, 

16.” 

18. 

_ Incase of change of process st any stage Suing the. year 2011-42 the 

industry shall submit fresh consent appicailon alongwithi the consent to 

opereta fs6 f found due, which may be on any account and that shall be pald 

by the industry and the industry would immediately submit the form ‘B' to the 
Board In the event of any change during the year In tha raw matenai, quanity, . - 

quality of the effluent, mode cf discharge, treatment feciiies aio. =. a 

The offcarioMicial of the Board shall reserve the right to acoase for the 

inspection of tha Industry in connection with the various process amis the - 

traaimant faciities. The consent to operate Is subject to review by the Board | 

at any ime. ’ oom 

' ‘The Industry shall apply for Sonsent to operate forthe year 2073-14 before 80 e 

days of expiry of the consent to operate, 
The industry shall not discharge sny altered quanfly/quailty of the 

tradadomestic affuant without prior permission ofthe Board. =” 

Permissible fimits for any pollutants menfloned in the consent to operate order 

should not axoaed the soncentration permitted Inthe efluentby the Board. =| 

The industry shall pay the balance fee in case It ls found cue from the industry “te 

at any time later on. 

in case the industrial unit uses the Municipal/HUDA/Indusirial Estate 

Sewerage sysiem for disposal of effluent for the final disposal they will submit 

the sewerage connection certficata, 

if the lndusiry falls to adhere to any of the-conditions of this consent to operate 

ordar, the consent to operate so granted shall ba automatically lapse. 
The Industry wil plant minimum three veriefles (Eucalyptus, Su Babul or any a 

Suitable yartaty) of tees in the vacant area, . ‘ 

The consent to operate under Alr (Prevention & Control of Polluilon) Act, 19 

should ba cbtained. on 
The consent to operate being issued provisionally only with & slew to 

accommodates tha unit to provide it an opportunity to modify its-operationa 

immediately so a to being them in coniormity with the law of the land, 

The industry shell obtain Authorization under Hazardous Waste 

(Transboundary Management and Handling) Rules, 2009 as amended to data. 

The industry shall install seperete Energy Meter for ETP and also malntaln [og 

book for energy and chamical consumption. a]. : 

The“indusiry shall obtaln permission from Imigation’ Department for 

discharging efivant into any drain / water bodies. 

The Industry jé closed temporary own Its-own, they shall Inform the Boan and 

abiain permission before restart the unit : 

= 

— 

= 

Conti. ces
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Mis Ansal Properties & Infrastructure,.Forl¥ YeGroup Housing, Swshant lok 
Gurgaon. 

“i. 

24, 

mS
 

of 

30, 

at, 

a2. 

33, 

2, 

37. 

38, 

Tha industry shell provide non-leached storage jeciliies fer slorage of 
Hazardous Waste or diapose off samein-the common facilities & will achere 

to the nana laid down as per the-amended polfeetian under HVM Rules, 

2008, 
The industry shall submit AVA once in S manna in sage of 17 catagaries and | 

19 categories LEM shall submitA/R ongedin 6 months, 
The Industry shall comply the Publrc Giebilily Inavrance Rules, 1991, as 

emended bo data. 

The industry shall sugmlt Environmental Agdlt ‘Report ones in a year. 

The Industry shall obtain EnvironmentelGlearance If applicable as per MOEF 

Notification, 

The industry shall inform to HOYRO office Immediately by FAX In casa of 
fallure of ETP. s 
In cage of bye pagelng the effiuent-the consent io operate shall bé deamad 
favoke. : 

The Industry shall comply all the Birecddns! Rules/ingiructans issue time to 

time by the Board. 
The unit wil coerete its STP/ETP regularly and keep all parameters within 

pregeribed limits and maintain nonleechate Hazardous Vvaste facility 

properly. 
Tha unit will comply with provisions of-all-envirenmental lawa including Water 

Ast, and ogmply with Hie dirsctions Issued by the MOEF/CPCA/State 
“Govi/HSPCB/Hon'ble Courts from time to-ima. 

The unit wl plant adequate No. of frees La, 500 within the premises and 

malntaln 25-30% area as green belt, 
The unit wil submit analysis report of eftuent once In a yeer from the 

recognized laboratory of the Board. 

Unit will submit detalls regarding cese verification and cess amount ceposit in 

Board within 90 days. 
The Lnit will obtalned clearance from Ferest Deparment & other ooncarnad 

_ authorities, if land of project Is fails undérsection 4 & 5 of PLPA, 1900 & other 
notifications 4f Forest Department. - 

That ff tha land of the unit fails under. esetion 4 & & of PLPA, 1900 & Is within 

00 maters from Arevell Plantation and other Notification of Forest 
Department then consent so granted’ wilhdeamed to be eancallad. - 

That the consent so granted Is without prejudice to the actien to be taken in 

raepact of past violations, ff any. | ‘ 

The unit will recycle/reuse treated effiuant and endeaver io achieve zero 

diseharge. 
The unk will submit iresh analysis reportof effiuent within OS manins. 
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Mig Ansal Properties & Infrastructure, For ly Y-Group Housing, Sushent lok, 

Gurgaon. 

36, In case at any point from time he unit will viclaling the pollution horms and 

faliad to adhere the conditions of the consent, ine consent sa grented shall 

become invaild end further action shall be taken se per lew, ae 

Sr Env-Engineerli (HQ) 

= 
for and on behalf of the Chaltiaan 

\ Haryana State Pollution Contra! Board, 

' ; Panchkula, 

A o 
w 

at = 
ae 

ast. Na SPCA/2073/ J} ol | 
Datod te 

A copy of the above Is forwarded to the Regional Officer, Gurgaon (North) for 

information and naceseary action please. He le also requested to ensure the compfance = * 

and report if there Is any daficlanty. 
a 

Sr. Ogee 
forand on befalf af the Chairman 

Henvana State Pollution Control Board, 
Panchkula 2.



ee 
ive Angal Properties & Infrastructure, For 1¥ ¥-Group Housing, Sushant lok, 

Gurgaon. 
ae 

14, The applleant shall make ensure that the ortiesion of the alr pollutant shall remeln 

within emission standards as approved piy-the State Board from time to time. 

45. The applicant shall mane an application fer.grant of iresn consent at least £0 days 

before the date of axpiry ef this consent. . 

| 46: Necessary fee as prozertbed for obtalring retrewal consent-shall be pald by the 

. applicant alongwith the consent apploaticn, 

47, The applicant shall sither:- 

“ a, Not later then 20 days from the: dale‘of consent order, certify in writlng 

to the Mamber Secretary that the applicant hed Installed or provided for 

alternate giectric power source sufficient te operate ail the facities 

instated by the applicant to maihtam comsllance with the tens and 

conditions of the consent, . / . 

b. Nat later than 30 daye from the-daiere? this conzent certify In writing to 

the Member Secretary that upattthereduation loss or fallure of one or 

more of the primary souros of lentric power to any facilites installed by 

the application to malntain compllencss with the term and conditions of 

this consent, the application shall. proportionally reduce or otherwise 

control production and/or al ernissions in order to maintain compliance 

with terms and conditions of this-cansent. 

<8. There should not be arly fugitive emission from the premises. 

40, The Uquid effluent erising out af tha cpaimtion of the air pollution control 

equipment shall also be treated Ih amngniarand to the standards stipulsted in the 

consent granted under Water (Prevention & Contre! of Pollution) Act, 1874 by this 

Board). 

. 29. f due of any technological improwerant-ce sitierwlse this Board is of opinion that 

all or any of the conditens referrad to-above required variation (Inciuding the 

_ shange of any contrat equipment either trwkols oF in part) this Board shall after 

. giving the applicant an opportunity or, j heard very all or suoh eandition ‘and 

thore upon the applicant ehall be bound f-cdiply with the eoncitions so varied. 

ot. If the Industry fall to adhere to sigh tie condition of this consent ortier the 

consent 46 grantad shall eutoraticghy lapse. 

      

22, The consent under Water (Prevesiton & Control of Pollution) Act, 4974 and 

authorization under H.W, (M &H) Rulea; 7388. f 

23, (a) The industry shall discharge all te gases through stack of minimum halght. 
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lt’s Ansal Properties & Infrastructure, For IV Y-Group Housing, Sushant lok, 
Gungeon. , 

(s) ‘The height of stack shall conform to the following criteria: 

{) HH 44.0.0.3 Where suiphur-dioxide Id emitted. 
O = Sulphur dioxide emission as Kihr. abst 

()} H=74.0.27 where parioulate matter |s emitted, 4 

- @ = particulate matter armisalon ag ionne/hr. Hf by using t the formula, 

given abeve the stack helght artived is more than Br m then, thie 
higher stack should be weed, 

(i) . The minimum stack halght should be 30 Mts, . ak 

24, Kothing in this consent shall be Geamed to preclude the Instruction af any legal 
acilen nor recelve ihe applicant form any responsibility, Liabilities of panaltes to 
whith the applicant is or may be subject, 

25, The ee shal maintain the following record to the satisfacton of the Board. 
. The industries shall instail separate energy meter and malniain tog 
‘pooks for running of all air pollution contral devicas or pumps/motos 

used for running of the seme. 

2, Register showing tha results of various tests conducted by industey Yor 
monitering of stack emission and amblent air. 

26, The Industry shall- provide adequate arrangement fer fighting tha .arcidental 
laakages discharge of any pollutants gasiliquids from tha vessels, mechanisai 
equipment etc, which are Ikely to cause environment pollutian, 

27, The consent belng Issued by the Board ag above doesnt impy that unk 
paronnénce conforme te law as required, 

The consent le baling lssued provisionally only wilh a view lo accommodate the 

unit to provide ft an epportunky to modify Its operation Immediately saas brir— 
them in conformity with tha law of the land, 

28. The industry shall provide non-leachats storage facilities for proper. disposal 
Rlazardove wastes, “i 

28. The industry shall provide acoustic chambers on OG sets to control noise pollution” 
and ensure nolse level with the permissible Imi. 

40, Tha industry shall submit on slte/off site emergency fen. * 

31. The industry shail submit AVR within 3 menths In case of 17 categories and’ ance 
in 6 months, 19 cetegorles L & M and keep all the parameters within [imit:” 

42, The Industry shall comply the public llablity insurance Rule, 4904 Bs amedded to 

* date.
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ste HARYANA STATE POLLUTION CONTROL BOARD 

C11, SECTORS, PANCHKULA 
Pie O72 -BaTTEYOATY BeorNo, 2524204 ‘ 

No/HSPCB/2013/ Rj Dated: 

To 

Mis Ansal Properties & infeastructune, 
For lV '¥-Group Housing, Sushantiax, 
Gurgaon. 

Sub; Grant of consent for emisaion- of Air under section 21/22 of the Alr 
on & Control of Pollition) Act, 1981, from 01.04.2072 to 

34.03.2073. 
es : 

Kindly refer to your consent application for the extension of Consent 

racalved through Raglonal CHfiser, Gurgaon (North) vide. No. 11702 dated 
28.02.2013 on the subject noted above, . 

With. refarance fo your abave eppJcalion for consent for the 
 emission/continuation. of emission of 8.PaM. air pollutions into Atmosphere under Alt 
(Prevention & Control of Pollution) Act, 1954 hereafter referred ag the Act Mis 

Ansel Properties & Infrastructure, For WY YeGroup Housing, Sushant lok, 
Gurgaon ara authorized by the Haryana State. Poiiution Contro! Board authorized to 
act as the State Board for the Prevantioy’ and Control cf Alr, Act 1984 undar section 

4 to discharge thelr Alr Pollution being excited out of their factory premises jn 
ecoordance with the condition as mentioned below:- 

1. The eppllcsnis. shell maintain good housekeeping both witiin factory and in the 
premises. All hose ploelines Values, storagetanks etc, shall be leek proof. In plant 
allowable pollutants levela, If speciiad by Slate Board should be met strictly. 

2. Two of more ducts with differant Retire: of exhaust gases should nemher be 
intermixed not to-pase through a corimon otimnay. 

3. Adequate facilities should be provided or sarin viz sampling holes st specified 
locations’ and dimension platicmy of “specified elze and strength fully 
arrangemanis, slectic connection and else provide sampling ports in stack ete. 

4. The epplicanticompany shall comply with-end cerry out clrective/orders issued by 
the Board in this consent orter af all-citisequent times without negligence of his 
ts part. The applicant/company shall-be flebte for such legal action ageinet him 
as per provision of the lawact in c& ‘gistetion of any orderdirectives. Issued 
at any time and or noncompllaniée o te: terms. and conditions of his consent 
order. a» 

Contd, 0.2 
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ah 

Ms Ansa Properties & infrastructura, For /V ¥-Group Housing, Sushant lok, - 

Gurgaon. : io ct 

5. The disturbed condition in any of plantiplants of the factory which ls likely to result 

increased emission or result In violation of emission standards mentoned In, 

condition No. 7, 8, 18, 24, £6 semen wie. Shall be forthwith reported to this * 

Board telegraphically uncer intimation to ihe Member Secretary, Haryana State - 

Pollution Contral Board, Haryana. . . 4 

6, The toxe chemicals materials should be handled with due safety. The storage of 

ioxie chemigals should be such that in tase of emergency the chemicals could be 

transfered to other empty tank aittomatically and whieh should be followed by dir” 

approved alr poliution contral equipment designed for worst conditions. 

7. A green bell (having sufficient tall and dense tree} eround the factory should be 

provided under intimation end approval of the Board. 2 F 

_ 8 All the propasses using toxic chemicalharmtul gases should be aquipped with an 

emergency siren systam In working conditions for alarming the general public In 

case of untoward Incident. 

9. The applicant shall furnish to all visting officer and/or the State Board, any 

information regarding ine construction/instellation or, operation of the - 

establishment or emission control system and such other particulars as may be 

periinant to prevention and control of air pollution. The industry shail also riaintaln 

and make avaliable Inspection book to the offiears of the Board during their vislts. 

40, The air pollution cantral equipment of auch specification which shall keep the 

emissions within the emission standard as approved by the State Board from time 

to time shall be Instailed and operated In the premises where the industry [= . 

carrying on/propesed to carry oF fis business. 

44. The existing alr pollution control equipment tf required shall be alerted of replaced_ 

in acnordence with the direction of the Board, 
tom 

* 

42, All solid wastes arising In tne factory premiaes shail be properly graded and 

disposed of by:- , 

ih Land fill-case of In material, care being taken to ermsuTe thatthe material. 

does not give rise to leachate whicn may percolata in ground waler af 

carriad away with storm runoff. a5 

(i) Composting ls case of bio degradable materials. 

(i) «=f the mathod of incineration ts used for the disposal of solid waste ihe - ~ 

sangent application should be processed seperataly and ft sheuld be 

taken up which consent [s granted. : 

43, The industry shall submit an affidavit to the effect that the above conditions shall 

be compiled with by ther duly attested by jat class Magistrate/Notary Public/Oath 

Ponpaleinner Pinel bi
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5. 

Ai‘s Ansal Properties & Infrastructure, Fer If Group Housing, Sushant fork, 

Gurgaon, 
. ‘ 

43. The industry shall submit Environmental Audifrepor once ina year. 

a4, ‘Tha Indusiry shall comply noise pollution {Regulation and control) Rules, 2009, 

_ 85. The industry shall install amblent slr station Incase of 17 & 49 categores large & 

: medium. 
‘ 

: 48, The Industry shall obtdin environmental clearance if applicable as per MOEF 

nedificatlon. 

37, The industry shall Inform to HO/RO offica Immediately by FAX In case of fallure-of 

APCM. 
3g. Unit wit keea all parameters within prescribed. mits. 

39, Unit will run and maintaln its pollution cantrel devices 

“th 40. In case of bya pasging the emiesions, the consent shat he deamed revoked. 

a 
sy
 

‘ 
Sr. Env. Englneerl! (HQ) 

For and Behalf of the Chairman 

+ Kavyarta State Pollution Control Boerd 

: 
Panchkula 

gage, HSPoR/2013/ alo Dated: | 4-3 -13 

A copy af the ve ts forwarded to the Reglonal Officer, GBurgacn 

: {North} for information and necessary action. 

0) de 
. Sr Env. Engineer! (HQ) 

For and Behalfof the Chairmen 

Haryana State Pollution Contra! Boerd 
Panchkula 

ran 

——



  

oie 
HARYANA STATE POLLUTION CONTROL

 BOARD 

6-11, SECTORE, PANCHKULA 
pie cya -2e7 Tere 7a Pex Ms, Beet 

eects hes aoa 

a 

No/HSPCB/2073/ 
- "Dated! 

To 

Nis Ansal Properties & Infrastructure, 

For |\v’ ¥-Group Housing, Sushant ick, 

Gurgaon 

. Sub: Authorization for operating # facliiy for collection, reception, 

jrestment, storage, transportetion anid disposal of hazardous westes. 

betes . . 

Kindly refer to-your consent apaticeticrl for tha extension of Congent 

recpived through Regional Officer, Guraaon diorth) vide No. 11702 dated 

98.02.2043 on the subject noted above. 

4. ° Mis: Ansel Properties & Infrastructure, For fV Y-Group Housing, 

Sushant jok, Gurgaon is hereby granted an authorization ta operate @ 

facility for collection, reception, treatment, storage, Transportation and 

disposal of hazardous wastes on the premices- situated at as above, 

‘2. The authorization granted to operate 4 faelity for collection, reception, 

treatment, storage, Tansportation and etisporal of hazardous Wales. 

3, The authorization shall be in force for a petiod of upto 31.03.2013. 

4, The suthorizetion is subjected to the concions stated belaw and auch 

condifiens as may be specified inthe: cules for ihe time being in force 

under tha Environment (protection) Act, 1253: 

TERMS AND CONDITIONS OF AUTHORIZATION 

i. Tha authorization shall cormply wettr theprovisions of the Environment 

(proteation) Act, 1986 and the qules imede erouncer. 

9. The authorization or its renewal stall be pinduced for inspection at the 

request of an. officer auihorized by the State Pol
lution Contre! Board. 

- 3, The person authorized shal not ranted, sell transfer or otherwise 

transport the hazardous wastes without obtaining pilor permission of the 

State Pollution contro! Board. : 

4, Any unauthorized change in perséiitiel ageipment es working conditions 

ss mentioned in the application by thie persnn authorized shall Oconstitute 

a breach of nis authorization. a 

5° [tis the duty of the authorized perso tei take prior permission of the Steie 

Bellution Control Board to close dean the Taci®y. 

6. An appileation. for the renewal of an eutiorization shall be made as laid 

* down in ride S(8) 0). : 

Ti The unt should have the necessan feclBies for collaction, reception, 

treatment, Traneport and dispasahat sic wastes under the mule, In case 

_ pf deadly toxic wastes such as Cyarcde, Chroma. tHexel, Zine, etc., tha 

unit shell make arrangement for fie 
nt-before dumping & in the 

disposal site so thet the toxic element des not leneh down to pollute the 

underground water reaaources. 
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Tz 

3. 

14, 

18. 

16. 
iT. 

718, 
18. 

7. = ee 

M/s Ansal Properties & infrastructure, For /V Y-Graup Housing, Sushant ~~ 
fok, Gurreon. 

* Each uni shall have fs own disposal at his sita awn costs at hi own 
premises for the dispowal of these wastes fore period of al least two 
years. In case he does not heve any land in his premises, than shall make 
appropiate aliemative amangemenk The site for the dissosal of 
hazardous waste should be developed io the extent of 10 to 15 feet deep 
by making pucca cemented impervious‘nor-lsachate ning, properly 
guarded with branded wire alongwith display of sign board of the siza 4'x5' 
giving clear indication of natura of toxic waste main constituents, harmful 
effecs and remedialantidotes for the awareness ef the publlo: 
Tha cadection, reception and transportation of hazardous waste shall be 
cariad out by the authorized person/personnal, fully tralned for this 
purpose. The unit shall ensure the proper usage of safsty measures auch 
as providing of gloves, gum boots, face masks, poggies etc to the warkiss 
angeged In tha handling of hazardous waste. 
‘The authorization so granted shall be cancelled or suspended by the 
Board after giving an opportunity of being heard to the occupler # the unit 
eh to compiy with any conditions of grant of authorization under these 
rigs. 
Used containers shoukl be pre-cleaned by neutralizing anc cleaning” 
apenisisolvents/chemicals in the presence of the Regional Officer 
concemed, 
The occupier shall not sell or transfer such waste on payment or without 
payment to any unauthorized person who do not held any authorizaticn. 
The unit shall maintain the record of hazardous wastes at the facility on 
Fornell submit reports regarding disposal of hazardous wasted Form-IV, 
slaiement regarding accident etc and measures taken in emargencias on 
Form-V Notification and movement of Document of Fonn-Vl and record of 
impert of hazardous wastes of Form Vil. 
The occupier of the unit shall give an undertaking on the Non-judicial 
Stainp Paper of Ra 3.00 duly attested by the Ist Class Magistrate that the 
occupier shal dispose of hazardotis waste onty within the site developed 
by itand nat at any place! sublic place, ’ 
The authorization shall be subject to any conditions or Instructions 
imposed by the Govt. of india. . , 
The unit shall not dispose any Hazardous waste al any other Public Place, 
The unit shall store the Hazardous Waste til the specified site tor 
Hazardous VWaste disposal are developed by the competent authcrity. 
Unit wil malrtain lis non-leschate pucta storage site proparty. 
The unit va! comply wih provisiona of all Environmental jews including 
RV Rules ete, and comply wth the dlrectlons -lesued by the 
MOEFICP CE State Govt HSPCB Hon'ble Gourts from tims te time. 

Sr. Env. eu (HQ). 
j oo 3 For Ghairmart 

deta, ASPCB/ 2073! . Dated: sei E 
A copy is forwarded to the Regional Officer, Guten nchy bo: 

information and necessary aciion, He will ensure compliance of abeve conditions. 

Cyage ' 
Sc, Env, Engineer+if (HQ} 
For Chairmen _. 

a 

ml 
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——— ‘ Laboratory Of The Tel-2232596 

ae Haryana State Pollution Contrat Board 

a> Vikas Sadan Ist Floor Gurgaon 

Pala Monitoring 

Issued to: 
wig Angel API { Properties & Infrastructure) heport Mai69 

Project 1V¥ Group Housing Project, Datad: 20.06.2013 

Sushant Lok, Gurgaon 

Deecripthon of the Sample: - Recelved on 14.06.13 8 geripfa of Trade effluent j-domestic effiuent 

from Sh, Vay Cheudhary, ABE collected on 14.06.13 from Ovtiet of STP. 

af ANALYSIS: REPORT 

" RESULTS = 

Sr, Parameters Outlet STP Preeeribed Limits 

ay Colour ‘ Sught Hazy = 

2. Ofioyr Almost Odeuress === 

3. Dit value Wa §,.5-9.0 

4, Suspanded Soilds may - as 100° 

# B00 for 3 days ac 270C mg/l “47 20 

& ¢.0.0 mg/l 60 250 

7. Ol & Grepsz mg/l : oa 40 

"8, Conduetivity asfem . i7aa ee 

Sample Collected/Not Collected by us 
Sample Consumed in testing ry 

i 4K fe Las'IngHARG 

HSPCB/Lab/eAsaoiay | FS pated AO: 6/5 
Copy to MLS: nit 

5 
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, gery —— Regional Office 

we Sele. Haryana State Pollution Control Board 

: a : Vikee Selon, Opporiie- Mew Court Guagaan 
‘Walsetin 

‘Fbit OP RA-RGAZI PS, DE Gossik hepehedatecnsla - 

No, RSPCE/GR/E6/ Usted fl > 2008 ' 

Ta 

iL The sey fg ‘ i 

icant of indim, Mew Delbt 
a Tas Chebasn, 

Central Pothathon Geotrel Beard. i 
New Delhi 

a Tha Deputy Commissioner, 
Turgsco “ 

rr = *. A056, Gargrea 

‘ BR =" The Director Revienmst Depertrsnt, 

: f E 
a my ‘ 

wut 

ea HO. BEPOR/TAC (2005/08 (S444 dened 03,04-205, 

Plonse Bind oncioeed hareelth the Mizmctes of Moeting of Public Hewcing of bi/s IVY, 
AsEtock, Sioment bolrl, Gargace held on O8.08-2006 at 3:00 PM for information apd farther 

_ DBCRREREY mctisa, : 

= Reginsal omar : 
a Sargon Region. 

7 if " Eodat. Ne. BSPOR/GR/g0od/ feted ‘ 

ge A ig hye Waren terete to the tira for Sotraicen and neesoeuy 

1. Ths Conirman, Morgana State Polbetisn Gosical Beard Panckisata. 
2. The Member Srorstary, Haryana State Poliction Qeotre) Beard Panchiccio. 4 
4. Dinsah Romar, Lab lachasge, HBPCO Ragson, 
4. Mir TV, A-Block, Buahent LelsL, ae ‘ ig ‘ 

os ari | 

fe Regional Oices 
"Ss = ie Gurquce Regios. 

F F 

i 
au . ‘i 

Fr i 4
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SOM Of proJeat and eight of the 
" bnuitaiag ta expectnd to 48 crores and 57.60 mie (tema), 99.05 mtr Metestes) teapsctively, 
Parking shall te Peoviiad fer $00 fe vabiches £9 bawerssent Sree. The Prsjece will bese i 
  
MELepument wopy sregonted fo sof up » fal Gedsad 9 wiitor Gaiman plant with 

RO Ieetlthy 99 tbe ie Seo WHo/ ere Stendierds, Projet Proponent were drastad 
ri eg YS Peane Br and ase ne



; 
ae
 

h 

bak 

requirement. dee pcwout proponeatn scare dlracind to acini the seme to the 
” beard 7 " 

3.’ Ade Pofutlan: tt was informed that the prrece management intends te install DO 
eet of copocity 2900 EVA (TEORVA x2 + SOORVA x 2) which wil be nun es asd 

when power flies tours, The DG weak will be-prortded with dhe chico height 
. ®bove the budding and with sooaetic enelowora on per CECH directiius. The 

dtteils desiga along with frasibitity suport hag act heen submitted by the prcjert 
" manegemant, It waa strongly directed ‘by Regtmal clicar thet tie prolect 
Proponent mut heap the goblent Mow Jevel below 78 PRM es por diyections of 
OPCR, The project peoponant enauzes to the eears and adiciale that they will 

A gomgly directions “af CP.0.B f SPREE end will contr) amblanr cir quactity 
tale, They are Giggesied te imatali alline pooubber ales, The project 
Proponent wcckonitted that they will dnstall apciniier dissing construttion phase far 
Sonirelling tha chat. 

+ Geli Waste: Ane>ee $0 tenes of acl Swuatas Sa eoticnted w be ghaverated durtog 
construction, Alter eGmmissiening te the project there will te €99 residents in the 
cumple, therafire 400 Kg, (appro of garbage is erpacted to be genaraned par day. 
“This will have ‘both ‘bicdogredable and monbicdigradabls compeaants. tt is 
Propored thet biodapendable Omponeants will be composted at HUDA site and 
Ron-bicdogradehis teed in land Siting, Provikisn for acgragation and diapoeal are 

’ Balng mers, 

# 

a! 

&, Modes Folution: During operational phase, the nclse pollution wil be due to the 
_ BG sete, vebiodar movement end running of cement oogtrete ieixor. The prolect 
ovonent cer teat rng opdrtin fe tent DO one dee ay bo sd 

O) Seas Batt Dawslopmene: Tr kin infennad Usat an edeqinio proce balt will bo 
molntnined eoag Use bousielory of the cosaplax. The Reyeicl IA doce pol cotote 
tha celofled drawing: desipa as woll as echoputle echeme of pra: bole, The project 
Frepeient Were Cirectad to muEmt the eects to the beurd, 

7, Bain Water desvesting: The Rapid BLA on well #2 seecuths aimmery doen Hot 
conten the inbtotetion regarding ran walker harvesting system, it was directed to 
the project developare for eubrottting detalied, design and drowings of the 

‘Ssinwater bitvaatiig scheme, The apsroval af the desis te of uimost importance 
ea there ie tnt a Gierense between revecse ‘pompiog and rabsirater 
_herenating, Sante tier; & reveree pumping is adoptad wi! ch oan lend to havent for 
the underground wetestabie. It was directed that their should not be any mouse 
af rain waste Savouti etm Le, Be reverse pommtig, Basra tele 

Er 
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pollution 
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Sgign bis Ha
mer rab tacharge, BSPOB, GUSERON 

4; Sh. Urs Shanker gherma, Soientist-
B, — 

State 

Pollution Control Boards gurgaon Regio? 

5. gh, Kuideer gingh, ABE, Haryede State “Fol
mtion 

Contre! Boar
d, Gurgaon

 Region 

g, gh. Te. Sebel president Ansal GronP®
 

7. 8h. AK. Bi an from Ansa
l Group 

8. 8h. aiok Bhardwel
, project Mana

ge 

9. aij Parveet Bhargay, 
Consultant

 Perfoot gotution® 

7 10.dbst oF mdiiers of Public photodsty enclosed] 

1 
* 

4 

eit 
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The public waa given the npportunity to raise questions regarding The 

project. 

: 

# 

Dr. GN, Slagh, Hegiccal Offloar: Jecited any obfecticnd, wopgostions fram the public 

about Hija project related to environs * 
: 

Sudhir Qhesh: Hew licenra lo femced bo thle site, a this in Penchyat's land [she's 

haces]? 
Fo Bahgel, Preaident Anal Grenp: Phin land Gssan't belong to Penchyst and HUDA. 

Brtiah, 1285 Sushant Lol cecident: There le proble
s afmeise polation in towers 

Be. C.V), Bingh, Rogisnalo Moan Regering noise pollution do qumpleint at Gurgeon 

engional olor after 31.09.05, Ax per poboy of board each usits have te pravce qameeise 

snelogute on ite DG. sets by 31/03.2008. 

1.8, Anand, resident of Aleck, Sushant Lele: Thin big project will lead te poButon in 

enifgamant Me pare abrat madstadoitg greenery. . 

ME Sehgal, Prealdent Angel Grotp: For maining
 para, epectal Agesoy is tevsived for 

mipintebeing the grace belt shore thas 20 poars, OF trees hove bees Salyegeors Bf aE: 

fodtte Gbouhs What ls the width of approsched romd esd te ftenSiclent or mot 

8. Amend, racident of A-Bicez, Sushent Lolt us te mors trellis, there will be 

problem of parking. 
a 

Leaal resident: Rood ie for existing building
 residante colby. There val be qrafie problem. 

. ILE. Sehgel, Prosident Ageal Group? S00 cere parking will be provided areth mere 

than goverment roquirsd. Beevice coed iz 18 mir wide, loner yord il be Llama wide: 

There will be me adverse effect on @eleting repident. 

3.0, Jeske. M.-B.0.: Pubtle ia requested fer any suggestions, objections regarding 

this projact. ‘ 

De, OY, Bing, Regional Offeert Project Froparant were suggested to inetell the 

atualine sonata “for es@rotiing Nox level belaw 75 PEM es” ger directions of OP... 

APOM should bé Alty atidtive, aw ; ! 

elddep singh, AED HEPOW, Gurgeen Region: What's thé farbuisien of STF? 

inach Fumaz, Lar Mebioyl, MAPCE Gurguon Repto
dl!'Mfave yo senror connscdon 

fom HUDA De. CV, Bindh,Ragional Oftser Whetiskout eerurity of the project 

residents? Hy : ot 

mx. Dehgul, Prealdent Aneel Group: Submit photecory of the permisalca te tha board. 

Higuclevel eecurity will be provigil, 

Dinesh Homer, Lab Incherge,“HSPO8 Gurgeen Regiso: Project poponents were 

disectad to provide and malitaih water apriniders Coring construction phase [or 

comtrolling dust ene 

_ KLE, Sebgel, President Ansa Group We will provide and maintain water sprinklers 

during construction phaat for controlling dust ete. 

Dn, GA, Singh, Ragiosal Offoer: Once pan requested for any objections, siy 

miggastions from the public. No reare querics have been maised by the pabile, 

Dinesh Rumer, Lad Inchatins HSPCR Gurgaon Regios Asmeuteed to cloae down the 

public bearing. 

i 
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Armexuxe - Q-2 

—— 

File Mo. DEnCC-090001S/2021-J01NT DIR.-ENVECC (Computer No. 420420 } oz Receipt Ko: 1531 STa0F1D 

Pele Wyn Hi ataijent | MOQ A bvondtoa' tad Aid lovee ty, ie yeaais) Whites Puasa, fy Wh itlinn Hila, Neetu! Mapedehaubi, 

Pidegsdicnur Mo WR sae 

Mestad Pen SIAMESE 
Lato pdf fan) 

lia 

LOtrevctaar Chesueral, 
FSirviremunicnd & lini Chose (depeutiseiat. 
= Phoar, Heise Med 9-58, Paryatian Wivwen, 
Pispclikula, 

Subject; Order dated ZRAM.2021 in OLA. Ni. (61018 tithe ox friveen Kakkar Vs 
Maki CC, Gil, 

Kindiy refer to your office Mumw Nu, DETCCIIAN2 13089-3095 dated 21.10.2020 on the subjeet cited above: 
la this content, as per records uvuitable in the office, it is submitted that ae swel Environment Clearance Was pocorded in frvour of Mais Anil Properties & Infrastructure Led for Sonstractionvexpansion activities in Sushant Lok. Phase-l, Gurugrom, wivereas the PP was applied for Eacnansion af the profect, but the EDS (Rasentlal Detaiks Sought) wos reised on O2.12.20(9 by SELAA in compliance of dineetinns passed by How 'ble NGT. thersafter, the Propect proponent has hod subrnitted his reply in response to the ELIS tanad by SELA A, 

Further, it ig submitted dhl the cutter *1,03.2019 ; eccordingly Action Taken Report fas been fi that CPCH initiated action 1 (1) Chairman. Ansal Propertics & Inftastructure Lid. and ether various depariments such os (2) Cheinman, Haryana State Pollution Cantal Board (3) Member Seeretory, Central Ground Authority (4) Chaiman. Male Environment Impact Assessment Authority, Haryana (5) City Magistrate, CTM, Gurugram (6) Direstor, Town & Country Plan intiy. Depannvent, Haryana (7) Chatimreun-MD. Dekshin Haryans Aili Vite Niven () Chiat Administrator, Haryana Shahin Vikas Prodhikarn, 

wad comudered by Hon’ble NUT on 
fed by CPCB on 21.06.2019 10 the effect 

4. | Chairman, Stave Environmem Envirenmem Clearaee(s) pranted ta the Company, if | Impact Assessment Authority, | any be revoked inanediatly. No Expansion case in Haryana future related to this site be considered till cocrplinnce | 7 ] of these directing ore made, 
In complinnce of directions passed ty Hon'ble NOT i CRC, 3 ineeting way coavened on CULO qo felloye Op atthan am the diopcetions passed by Jon" bte ‘Tribunal, Sduri Vijay Kumar Cupin, Chairman SEAC was Peyucwed to tend the reeetiny em belalf of SELAA, The matter wos discussed fran eoncemed OAMeationklepartnenis The Relevant fart oof the discussion/Action Tuken Report filed oy TISPCE befor Hon'ble NGT vide Jeter dated 08.01.2020 

    
  

ie reproduced as under: 

Chairman, State | Eeviranrnieni Cheanuace's) | Shri Vinay Kumor Gupso, Chairman Environnnt granted to the Company, ifeiy be | SEAC auended the Htecting and Tingavet Aseeestbenl | newokeel inametiotely. Bo) subpiited: that no BC has-been insted Authority, Haryana | Expansion case in fiers related | tu the Prrpoaion fer the site unclur 

    
io Whit site he considered Gm) ference. | complinnes of ihesy direetion are 

| jamie, = 
  

Tis is for pour kind iotormenion pnd HeCSry elon in the mutter, neue, 
i 

Cente Hare H! 
Joint Direcur (Teehy7e >" 

for Chairumn, SF i 
Hiurvonin ts af ‘a 

Ererneg ory Lascceset 

Generated from eCiffice by AJAY CHAUDMARY, ASSISTANT DISTRICT ATTORNEY, ENVECC on 15/00/22 04:00 PM
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Mise. 2420 Loose-D 

Subject- Action Taken Report in compliance of Hon'ble NGT's orders dated 
23.09.2021 passed in OA No, 661 of 2018 titled as Parveen Kakkar Vs 
Ministry of Environment, Forests & Climate Change, Government of India 
and others as per directions in the meeting held under the chairmanship of 

WiChief Secretary to Government of Haryana through VC on dated 

02.02.2022 

Kindly peruse the PUG received from Joint Director Ofo Director Genaral, 

Environment and Climate Change Development, Haryana vide email dated 02.02.2022 at 

CPMAOfI1O2, 

It has been informed that with regard ta meeting held under the chairmanship of 

WiChiet Secretary to Government of Haryana through VC on dated 02.02.2022, action taken 

report in compliance of Hon'ble NGT order passed in QA No. 661 of 2018 dated 24.09.2021 

tilad as Parveen Kakkar Vs Ministry of Environment, Forests & Climate Change, Government of 

India and others, and OA No. 688 of 2019 iitled as Aditya Jakhar Vs. State of Haryana, OA No. 

7642018 titled as Kissan Udday Samiti Ve State of Haryana & others), O.A. 1553/2020 tilled as 

Dr, Manorama Sharma Vs TD! Infrastructure Lid. and Ors, MA No. 175 of 2079 in OA No. 74 

of 2018 titted as Kissan Udey Samiti Vs State of Haryana shall be provided for incorporating the 

same in the written reply to be filed and appraise the same before Hon'ble NGT, 

Accordingly, action taken reports has been sought from the concerned DTP (RK) 

from concerned OTP 's (HQ) which is as under 

(i) Action taken report with regard to directions given by the NGT vide orders dated 

28.09.2021 in OA No. 661 of 2078 titled as titled as Parveen Kakkar Vs Ministry of 

Environment, Forests & Climate Change, Government of India and others 

The status report with respect to compliance of the order dated 28.09.2027 of Hon'ble 

NGT passed in OA No. 851 of 2018 tilled as titled as Parveen Kakkar Vs Ministry of 

Environment, Forests & Climate Change, Government of India and others is as follows:- 
  

  

  

Sr. Ne. | Concerned Action to be taken as | Action taken by TGP Department 
Department per order of NGT ee LD ed 

1 TCP Department The Director, Town and | Deoariment has granted licences 

Country Planning Haryana | to develop @ residential plotted 

was required mot ta allow | colony namely Sushant Lok-l over | 

any expansion or grant | an aroa measuring 604.21 acres 

any completion In sector-17, 27, 28, 43 & 3, 

GMUC, ft is submitted thal only 

| additional licence no, Ge of 2007 

{1.0 acres) and addiional llcence 

mo. 32 of 2077 (1.55 sores) wera 

granied after the MOEF notification 

Gated 14.09 2006. 

Ik significant to mention that the 

MOEF notification dated 

14.09.2006 is applicable trom 

prospecive effect, therefore, the 

licancas granted prior to the said 

notification does mat fall in the 

ambit of ihe sald nolfication. 

Moreover, no any such conditions 

| 1 ioy gompliancag of such MOEF 

      notification were Imoosed In the 

| licences granted prio, = fo   
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14.09.2008 woot the residential 

colony of Sushant Lok-l, GMUC. 

The licences are granted since the 

year 1985. 
DTCP has not granted any 

expansion and completion in the 

colonies subject cited case. 

Further, colony has been 

transferred to Municipal 

Corporation Gurugram for 

maintenance purposes vide 

order dated 12.02.2019. 
  

| Haryana Sehr 

Vikhas Pradhikaran 

and Town and 

Gountry Planning 
Department   

    

TOP to explain how 

lineinces. have been 

granted for developing 
societies wilhoul ensunng 

requirement of providing 

basic infrastructure «=f 

wasie management and 

other amenities required 

for clean anvironoant and 

what action is being taken 

when violations are found. 

  

Department issue licences with a 

cordifian that licencee shall be 

only ragpensible for praviding basic 

infrastructure such as waste 

management and othar amenities 

fill the time these services are 

made available by the ‘State 

agencies. 

Further, even at the.time af grant of 
completion certificate, iha detailed 
faport from the  conceme|d 

Department ie, HSVP for public 
health services and HVPNL for 

electric infrastructure regarding 

provisions. oof — internal/extarnal 

genices ara ensured. The licences 

ig bound to get NOC from 

Environment Deparment 

(SEIAA/MoEF) and a condition to 

comply with the conditions of 

MaEF notification dated 

14.09.2006 is also imposed at the 

time of approval of building plans 

In view of above, TCP Deparment 

al every step ie. al the time of 

gant of ileeance, approval of 

building plans and valid NOC wort 

NOC fram  SEIAIMoEF&CC 

ensured before issuance of 

occupatonicompletion certificate. 

Department hes alsa writing to 

Director, Environment and Climate 

Change to reconstitute District 

Level Gommittea ta include 

| OTP(Enf) constituted to implament 

ihe Giractions issued by NGT from 
lime to time regarding ouilding 

vidtations, 

    Haryana State 

Pollution Goniral 

Board, Town and 

County Planning 

| Haryana, Stale 

| Environment 

| Impact Assessment 

    Prier to occupation and 

handing cover to RWWA 

audit of compliance by a 

proper and accountable 

mechanism needs to be 

ensured, 

  

  The colony has been transferred to 

Municipal Corporation Gurugram 

for maintenance purposes vide 
onder dated 12.02.2019. The 

completion cenificate in Sushant 

Lok-l has nol been granted,   
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Authority, Haryana 

and State Expert 

Appraisal 

Committee 

  

Revamping of Town and 

Country Planmireg 

Department, SEIAA, 

SEAG and State PCP and 

their inter-se-Coordination 

if @ must for meaningful 

and prompt action against 

violators.   

lt is submitted that TCP, SELAA 

SEAC and State Pollution Contral 

Board have different functions and 
specialization and acl according to 

their 
dapartment is fesponsibe for their 

functions/compliances 

against the violators. There is no 

need to prepare a Separate 

mechanism, 

Rulesinorms and every 

and = act 

  

(tl) 
in OA No. 688 of 2019 titled as Aditya Jakhar Vs. State of Haryana. 

The status report with respect to compliance of the order dated 25.09.2021 of Hon'ble NGT 

passed in OA No, 688 of 2079 titled as Aditya Jakhar Vs, State of Haryana is as follows:- 

  

Sr. No, Concerned 

| department and Date 

of order 

Action ta be taken a5 

per order of NGT 

Action taken by TCP 
Department 

Action taken report with regard to directions given by the National Green Tribunal 

  

  

      

TGP Deparment and 

order dated 01.19.2020 

The TCP Department 

shail alsa include 

conditians, seeking NOC 

from Power Depariment 

before granting OC to the 

developers and TCP 

Deparment shall also 

earmark requisite land for 

sub-stations at the time af 

approving the layout plan 

for the projects, TOP 

Denartment has  siso 

been direcied to explore 

and impose conditions, 

as indicated by Hon'ble 

Tribunal for regulating the 

environmental norms in 

the projects. 

  

  

  

=
 

  

In this regard, it is submitted 

that fhe Department has 

alraady issued the orders 

| dated 30.70.2019 to the effect 

that the fepons of Power 

Deparment shall be obtained 

before grant of Occupation 

Certificatet Campletion 

Certificate from HYVPNL wert 

erection and commissioning of 
the Electrical Infrastructure in 

the licenced eolonies. The 

reports being sought at 

differant level of approvals. 

from Power Depariment by 

DOTCP are as under:- 

. Superintending  Enginger 
{Pianning}, HVPNL vill 

remain the member of 

BPAC, however ihe 

represeniatives of DISCOM 

may atiend the mestings of 

BPAC. In furtherance to the 

order istued vide mome ne. 

PF PAi2 1 96115-128 

dated OB.07 2019 of the 

Department of Town and 

Country Planning, Haryana, 

the Power Department, 
Haryana shall issue 

hecessary orders whereby 

concemed officers of 

DHBVN & UHBVN | shall 
SSSI Superintending 

Engineer (Planning), HVPM, 
Panchkula: in the: 

assessment of electrical 

infrastructure requirements 

and intimate the same to 

DTCP before approval of 

puilding plans. The 
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Superintending = Engineer 
(Planning), HVPNL will 
send his comments within 

15 days from the date of 

raceipl of a set of building 
plans from the Town & 
Country Planning 
Department, 

. Alter tha approval of 

budding plans, the Electrica! 

infrastructure Plan 

Estimates of the licencad 

colony shall be got 

approved by the éolonizer 
fram =DHEVNIUHBYVN te 

ensure the integration of 

electrical infrastructure 

requirements and the cost 

thareof for thea licensed 

areas, 

. in case the colonizer plans 

lo develop a colony in 

phased manner and gets 

the building plans approved 

in phases, then the Bank 

Guarantee to be obtained 

by ihe Power 

DepanmentDISctomM will 

also be in phase-wise 

manner le. only for iat pert 

of the colony which the 

colonimer intends to 

develop. The Electrical 

Infrastructure 

PlawEstimates shal also, 

like-wise be approved 

phase wise. 

Before grant of occupation 

certficate/completion 

cartificale, 25 the case may 

be, the Town & Country 

Flanning Department will 

Seek report from = the 
Superintending Engineer 
(Pianning), HVPHL, 

Panchkuta with respect ta 

the erection & 

commissioning of the 

Electrical Infrastructure in 

the colony as per the 

approved Electrical 

infrastructure 

PlanEstimates of {hee 

colony. 

      
TCP department and 

onder dated 25.00.2021     It is for appraisais of 

Hon'bla Tribunal thal 

against the Developer of   No action is to be taken by the 

Deparment   
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Mis. Ramprastha Saara 

Township (Group 
Housing Complex) Saare 

Gurugram Private 
Limited, Village-Wazinpur, 

Meoka, Sector-92 

Gurugram, The case for 

Insohvarncy and 

Bankrupicy Code has 

bean accepted by 
National law Tribunal 

(NCGLT), Principal Benen 

New Gell and NCLT has 

aiready wide i's order 

dated 01.03.2024 

delivered on O9,05.2021 

appointed interim 

Resolution Professional, 

A letter datad 10.08.2024 

by Regional Officer 

Gurugram has been 

already been issued io 

Interim Resalution 

Professional with request 

to celaaee the payment af 

Rs. 7.69 Cr. In favor of 

Haryana State Pollution | 
Control Board The | 

coples of aforementioned 

order dated 27.07.2020 

and letter dated   
1008-2027 16 = hanshy | 

annexed 2: Annexure 

Rid and R/S respectively.”     
  

{I} Acton Taken Report:- 

1. OA Mo, TO2078 tithed as Kissan Udday Samiti Vs State of Haryana & others) 
before Hon'ble Natlonal Green Tribunal (NGT), PB, New Delhi. 

2 0.4, 1755/2020 titled as Or. Manorama Sharma Vs TOI Infrastructure Ltd, and Ors. 

3. MA No. 175 of 2079 in OA No. 764 of 2016 titled as Kissan Udey Samiti Vs State of 
Haryana. 

The status report with respect to compliance of the order dated 28.09.2071 of Hon'ble 

MGT passed in OA No. 9764/2018 titled as Kissan Udday Samili Vs State of Haryana & others 

and 0.4, 1655/2020 titted as Dr. Mancrama Sharma Ws TDi infrastructure Lid. and Ors is as 

  

  

follows:- 

Sr.No. | Concerned Action to be taken as/ Action taken by TCP 
department per order of NGT Department 

4; TCP department Blacklisting of {he | Regarding issue of black 

    

loencees who have made 

Violations of 

Environmental nore. 

  

isting of project proponent Le. | 

TO! Infrastructure Ltd, Parker | 
Estate Developer Pt. Ltd., 

Pardes! Developer Pvt, Ltd. 

and Narang Gonsructian and 

Finance Pyt. Lid, it is 

subrnilted that Parker Estate   Developer Pvt Lid, Parckesi 
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[ Developer Pvt. Lid. and TDI 
Infrastrocture Ltd. have 

j already filed civil appeal's 

before Hon'ble Supreme Court 

and Narang Construction and 

Finances Pyij, Lid. has 

approached the Hon'ble High 

(Court against the orders dated 

23.10.2019 of Hon'ble NGT 

Issued earlier in ihe subject 

cited OA and the matier is yet 
pending for decision. 

Further, two developers i.e. 

CMD Bulla Teach Pv. Lid. and 

Parker Estate Development 

Pvt. Lid, have already paid the 
50% amount of compensation 
imposed by Hon'ble NGT (in 

compliance of orders of 

Hon'ble Supreme Court dated 

| 11.09.2021): The Hon'ble 

| Supreme Court has also 

granted stay in favour Parker 

Estate Developer Pvt Lid. and 

CMD Built Tech Pvt. Ltd. TDI 

infrasiruciura Lid. has also 

approached ihe Hon'ble High 

Coun of Delhi by way of writ 

patltion, Since, VAnOUS 

petitions / litigations are 

pending in various courts 

hence, fo action for black 

listing of the project proponent 

| has yat been initiated. 

[2 | Department to explain the | The draft of affidavit after 
| issue of grant of licence | approval of DTCP stands 

| without ensuring provision | forwarded to Advocate Sh, 

of basic infrastructure of Anil Graver, Haryana for 

| waste management and vetting on 21.07.2022. 

| oiher amenities required 

| for clean environment | 

    

  
  

        
(Iv) Action Taken Report in compliance of NGT order dated 21.11.2019, 01.10.2020 & 
26.09.2021 in OA No. 506 of 2079 titled as Mukund Dhote Vs Union of India and 
representation with respect to failure of Smart Housing Pvt. Ltd. ta comply with 
conditions of Environment Clearance = Mukund Dhote. 

The status réport with respect to compliance of thea order dated 20.09.2027 of Hon'ble NGT 

passed in O4 No. 506 of 2079 tilled as tiled as Mukund Dhote Vs Union of India is as follows:- 

  

$r.no, | Concerned | Action to be taken as per | Action taken by TCP Department 
department | order of NGT 

1 TGP The provision of black- | The Department has altoady taken 

department listing and steps by the | action in the matter and vide onéers 
State in this regard and | dated 15.07.2021, the Directors of 

seizing of the property of | the companies have been debared 

the project proponent.(O.4. | and restrained fram taking new 

No, 506/2015) licence. hl 

z TCP Sealing and taking | The directions have been issued lo 

deparimartt possession of public utility | STP, Faridabad vide this office maemo 

  

            
  

148



  

  

  

spaces in the project, 

sealing and taking over of 

vacant flats, fo any (OA 

No. 06/2019) 

  
| HSPCB, Fandabad 

| already been sealed jointly by 
| Pollution Department and DTP(E}, 

dated 24.12.2020 with a copy to 

Deputy Commissioner, Faridabad to 
identify the un-allatted/unsald flats 

and to take over the possession. DC, 

Fardabed was also requested not to 

register any sale deed of flats falling 
In the sald colony without obtaining 

NOC from STP, Faridabad. 

In refarance to above direcilans, 

STP, Faridabad constituted al 

commities vide  omemo dated | 

O8,01.2021 consisting of OTP{E), 

Farndabad, DTP, Far d RO   to) take 

possession of all un-sald 

unitipraperties fo recover the penalty 
imposed by tha Hon'ble Tribunal, As 

  

Informed: fy field offca STP, | 
Fandabad vide om 

13.04.2021 the club building has 

Farddabead however no unsold flat 

has been reported 

by fleld office 

Further SE, HSVP, Farndabad has 

also been requested to ensure about 

discharge of sewage and solid waste. 
  

  

  

TCP 
department 

  
  

  
Steps taken by the State in 
view of report of Joint 

Committee fied in 0.4 Ne. 

S06/2019 and conclusion 

made in this report 

alongwith 

fecomimendstions. 

Hon'ble NGT vide order 

dated 28.09.2021 

Autherities ta take 

remedial action for recovery 

of assessed compensation 

and for prosecution of the 

project proponent and its 

concemed functionaries in 

accordance with law and bo 

jake preventive steps to 
ensure thal auch situation 

do not arise in future. 

  
26.08.2021 has | nepariment to add OTPEnf.) in the 

disposed _off__ the | istrict Level Committee constituted 
application with the | under the chairmanship of concamad | 
direction to Statutory | Deputy Commissioner of the District 

  

Two committees |e, State Level 

Monitoring Cammitiee snd District 
Level Monitoring Committes. stands 

constituted vide otiiication dated 
24.09.2018,   
& proposal has already been 

submitied by DTPIHO8S on 

concemed file to inform Director, 

Environment and Climate Change 

for implementation of the directions 
Issued bY NIST from time to time. 

Moreover, it is informed that the 

company has filad a chill appeal no. 

3404 of 2020 before the Horvbla 

Apex Courl against order dated 

24.11.2018 paseed by Hon'ale NGT, 
The Department has to fila the reply 
which stand eppreved by DTGP and 

sent to AAG, Haryana, Supreme   Court of india for vetting. The mater 
is likely to be listed on OF.03.2022. 
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Note 

Vide CPCB latter dated 18.06.2019, the following direction was Issued to tha Member 
Secretary, Central Ground Water Authority: 

‘Environmental Compensation on account of extraction of ground water through 
39 nos. of fube-weils without permission and defunct rain water harvesting 
system jn Sushant lok, Phase-1, Gurvgram be determined and levied 
immediataly, ” 

Vide Order dated 13.05.2019, the Hon ble NGT has further held that: 

"We find from the affidavit filed by the CGWA on 09.07.2079 thal compensation 
has basen assessed for failure to recharge the ground water in terns of the 

cundiions for ground water extraction at As. 40 44,000.00 per annum. The sad 
amount nay be recovercd a2 inieriir compensation,” 

Action taken by CGWA! CGWE NWR 

4 

an
 

. Vide letter dated 30.08.2019, the Chairman, M/S Ansal Propertias and 
Infrastructure Lid. was directed by CGWA to deposit the amount of 
compensation in compliance to the Hon'ble NGT'S Onder dated 13.09.2043. 

- Vide. letter dated 21.10.2019, while replying to the request ta reconsider the 

decision. on penalty, the Chairman, M/S Ansal Properties and Infrastructure Ltd. 
was again directed by COWA to deposit the amount of compensation in 
compliance to the said Order. 
Vide letter dated 14.14.2019, the Tehsildar, Gurugram was requested by CGWEB, 
MWR to get the compensation recovered in pursuance to tha Recovery Order 
dated 22.10.2078 issued by Gurugram District Collector, 
In pursuance to Meeting held on 30.12.2019 under the Chairmanship of the 
Additional Deputy Commissioner, Gurugram, vide letter dated 01.01.2020. action 
faken report was submitted by CGWB, NWR to the Daputy Commissioner, 
Gurugram. 

Vide letter dated 08.05.2020, ihe Deputy Cammissioner, Gurugram, was again 
faguested to take necessary action for recovery of environments! compensation 
of Rs. 40,44, 000/- per annum from the project proponent, 
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Amexvre - R-§ 

S Se ae eee ee ee 

ee ci ub 

Frgeri, 

Commissioner, 
Mittal Corporation Giahagram. Ka, 
S.reqnar, 
Urher Loca! Bowles, Parechkula, 
Haryana, 

Meco No. BE-Hort-1/Mesr202 ifaaoe Batedrd1.oF 2022 
Subjacts- Meeting ta be held under Chalimanship- of Worthy Chiat Secratary to Goveriment Haryana eee VC-on dated 02,02,2027 at 1290 PM to Ace Hon'bla MGT Orders Passed in O4 No, 61/2018 titled es Praveen Kakkar Ve Minister of Environment, Forest & 

discuss and conmplia 

Oimate Change, Government of Tradia % Ors, dated 01.10.2024. 
Rei:- GERCC2022/207-215 dared 2000,2029 

i, Tnerefennce to abowes -gubject atier, it as Submitter thet matter in issue Pelobes ts Sushant Lax — 1, Hon'hie NG ide order dated 08.01.2019 bork cognizance of pillaged yvietiin of Smvircamentel. norins in constructing haeingy prajdet without requisite COREE? fo operate under the Air (Frovention. asd Control of Pollution) Ack, 1941 and Water (Prevention and Control of Peliution) Aet, 1974 and CoMsinycting the’ fame withoat re Environments) Clearance {EC} by Arsal-Propertios sere infrastructure Lee. Tht major vigiatiens a5 alleged in the complaint were ag undar:- @, Absoroe of rain watgr harvesting system b. Extracting ground wacer hazel lly 
... Bistherging sewage in storm water denin 3, Operating DS gets withaut any Safeguards 

2 
Gender dated) O11 

following mention points by Urban Local Bodied Department + 

Ageia baett nea Compliance ofdireetian iesemd by Hon'ble WGT vieg 2021 by various. stake Aobtiens Capsriments. ft if further directed. in’ letter dated 28.01,2022 eetian ig required fo 66 taken on 

  | SroMe, | Gancemed Acton ta be taker es per the Order oF | L men Han'ble WiGT a | 55 Ursa Local | Taking SPPGprate achons on issies | Bécnes,  Heryana needing fotus [ke water Nareesting, afd Public Heslth | greenney, lsaving open spaces,   le Engineering | piping ystam for utilization of treated Oepartment, water Tor pewse, | Haryana 
  

3. Updated status tn resconse to Port mo. 3 on issues of water harvesting, Greanery, leaving open spaces cyal pplty Eystem. tor utilization of treated Waltr for revao wk. If Suchen Lik -— 1, Gurigram are summarteed BS below: 

  

i FAN HES, webct yl by 30" dune 20: nd 
Jun | Greenery. 7 Open Municipal Corporation Gurugramn teak over | Space | Suse Lok =f for Menanency purposes in year | 2019, Ever sane phe Munitipal Cosperatian tok over L = E Sushant tok-t trial 110 perks hava 

ak 
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2 Tee ipa a epee 

    
Beer eng    Bo as ee ee 
  re rs oer “besn-ranovated Oue-of which Gt fog. of Lagsm parks | 

\ whirt wer egerted and ditapidated at the tine af ; 
Tening aver, fave been renovated | restored | 
shroogh contractual agenbies ard the other eo nos, j 

| orks were renovated by planing plants, qeassiag | 
cans plantation of hedged end garcen features oka _ 
) DroviEiig an ingtelation of canamy; apes oye anil | 
childern play aquipaent's, | 

| In areneding morisoen seasan lit Susbant Loe) MOG 
(a planted ebout 42,400 shrubs and 2500 trees in | 
[Bare ae other anpreved green areas of Sushart 
  

  

i Fallines inthe Suishank bok 1 Pars. | 
Dereriraizes To help the Bitk Waste Generator to manag iig thelr 
WHEL Processing | waste endoprocessing (ie same anc @ecentrelize! 

  

Dual Piping It i -tubmitted that In Sughant ios - i, G2 nes 
Systern anc | decaniralned lero STHS have been installed haying 
wilitation of ) eeracity oF S0KLG ond 25 KLD for reuse of treapad 
treated waste j water, The Municipal Conpeestion Gurugrem & in the | 
water, [prides of covering al the perks of Sushant Lak = 1 

toner tertiony freated waiter pipeline whack will 
Peduoe the dependency on fresh water usage, A 

| tanger for knis work hes been floated fpr the 
i Qeipatelment of agercees for Providing and eying of 

) tetllery treated ater pipeline From He main truck 
| tne- uF tertiary: trated water of GMDA for inyvng 

Faolty manner, Phe MOG aS empanciied 26 egencias whe 
j Bravia them: technical support far onsite 
_ionipasting: for olodegradnble-waste. List af these: 
apencits 16 also-tyeilable on MOG website ard with 

| Phe Waste Gérerators, 
(It Sushant Lak = 7 biedegeadatee waste is being 
processed at 06 differant incations with cechinicad | 
supaot of M/S Grrenbandia, M/s: Gureann Waste 

| Management and Ms Gaiencing Bile and they are 
| protessing-g5out D3 TPG, 

  
En view of above, updated sais report may kindly $e corsidered., 

AS 
hiker — Heart, < 17 

Muntolpal Corporation 
GuTugreNn 

Endat. Mo. EE-Hart. IMG 202 1d999-02° Dated :01,92,2022 

Acapy of abowe |p fonvandes to Me following for information please 

Sodol Officer - Envirenient an SUBTAATEDIEY Wing. Municipal 
Corporation Sunigram 

~ dink Connmissioner — AG, Municipal Corporation Gurugranm, 
Regional Officer-North, Haryene State Pallution Centre| Board, Gefugram 
Pa to Commissioner ( Accel: Commissioner = Ty, punicipal Carporstion 
Gurugran. 

z r= fort, -11 
Fiunicipal Corporetion 
Gurugram



Annexe R- € 

eS 
GMDA 

GURUGRAM METROPOLITAN DEVELOPMENT AUTHORITY Letter No. E-22 1/2022-Infra-[1/1 33 Ta 

Dated: 02.02.2032 
Director General, 
Environment & Clirnte Chonge Departevent, Bay No, 55-58, 2 flour, Sec-2, 
Panchkula, Haryana 

Subject: - Meeting to be held under Chairmanship of Worthy Chief Secretary in Government Haryana through VC on dated 02.02.2022 at 1249 PM to discuss and compliance of Hon'ble NGT Orders Passed in OA no. 6612018 titled as Prveen Kakkar V's; Minister of Environment, Fores{ & Climate CHange, Government af India & Oi dated 01, 10,2071, 

Ttef:- Your office memo No, DESCC2022/207-2015 duted 24.01.2027 and meeting hele thorough VC on dated 02-02-2022. 
The tiwlter regarding reicase of water fonkedion and stoppane of umtreatad Sewing. flowing into Stern Water Drain has heen discussed in view af Hon'ble NOT orders dated Th.00203 | (uploaded on O1- 10-2021), The Betion taken report in complinnce af Hon'ble NiGT orders dared 05-02- 2020 in nespect-of the above 2 points had already been submitted vide this office Jeter Nia, 22 1,/3020- Infté-2615 dated 22-06-2020 which his also been acknowledged in the NGT orders cated 05.012. 2020 and 28-09-2021. However, the latest report'stufus ts as under — 

| Sr 
Lee 

2; 

Directions issued by the Hon'ble! Action Taken Report by GMDA NGT 
| = 3 j Thot no new water supply conection to | Na new water supply connection has bse the company be sanctioned for any | sanctioned by GMDA in Sushamt Lok-l and fi expansian of the peopel in necestuny direction has. alsa been: issued to } Sushant Lok-l, Gurugrai | field officers not la sainotian vey fresivinew | | | Water supply connection in future to. the 

— — i | fs ee = The unireated sewage fram premises of | No untraed sewerage from Sustant Loke-l is   company finite Stem Water Drain be flowing into the stiorat-waterdrain. shopped. 
[ ; = ae _ 
Further, it is also informed that directions of Hon'ble NOT are helm complied vith in letter A Epirit and thes no offleeretficlal of GMBA is responsible for allowing the violations of condirian of license insied to the builder Mes Ansal Propertics and lnflastrcture Limited, 

This tecubmitted for your Lirid information & necessary ction please, 
‘, 

) 
Chier bn (Lnfraett) 

Guragrain Metropolitan Develop invest Authority 
Curagram 

Email 1D: - orinfru? cmudagtyovin A copy ot above is forwarded to the following for information and feceasary action please, 
1) Chief Executive Officer, GMDA, Gurus 
2} Deputy Commissioner, Guriggram. 
4) Member Secretary, HSPCB, Panchkula. 
4) Superintending Engineer (Sew. & SWD), Infra-IL GiMDA. Gururani, 
+) Executive Engineer, W'S, 2 Drainage, infra. GMDA, Gurugram, 

: - Teli Creermuricsihon 6 Mui nuier BENG WER tens red Sorte a, Spee We pa, a be ange eel en clita agree btaded! Freer 9 cee dag muteoriry tbe he bercrrrasbat Teahiaelipy Act POM) Est aty-auerte, pleoer-qris ive femet ‘Saateet ore e-card shen, 

PLOT NO. 3, SECTOR - 44, GURUGRAM 
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yen re R = 

24122, 10:20 AM Gmail - Fwd: Meeling to ba hetd under Ghainmanship of Worthy Chief Socreiery io Goverment Haryana Pirough ViC-of ated 0... 

Bag Gmail Legal Branch <hegalenvhirygegmall.com= 

  

Fwd: Meeting to be held under Chairmanship of Worthy Chief Secretary to 
Government Haryana through VC on dated 02.02.2022 at 12:30 PM to discuss and 
compliance of Hon'ble NGT Orders passed in OA no. 6617/2018 titled as Praveen 
Kakkar Vs. Minister of Environment, Forest & Climate Change, Government of India 

& Ors dated 01.10.2021. 
| message 
  

Environment Govt of Haryana <envircament@hrynic.in= Thu, Feb 10, 2022 at 3:54 PM 
To! Iegalenvhry <legalanvhrygigmail.com>, Raj Kumar Chautan <rkchauhan. envgihry.gov.in=, prakashninmals 
<prakeahninmalS@igmailcom>, swaharyana <swaharyanaiigmaileam 

  

From: conchudaigmall.com 
To: "Environment Govt of Haryana” 2environmentignny.mc.in=, hapobmeiggmall cor 

Sent Thursday, February 10, 2022 3:17:55 PM 
Subject: Meeting to be held under Chainmanchip of Worlhy Chief Secretary to Government Haryana through VC on 
dated 02.02.2022 af 12:30 PM to discuss and compliance of Hon'ble WGT Orders passed in OA no. G6 1/2018 tithed as 
Praveen Kakkar y's, Wansier of Environment, Forest & Climate Change, Government of India & Ors dated 01, 10.2021, 

Ref:- Please refer to your office letter No. DE&CC/2022/207-215 dated 

28.01.2022 on the subject cited above. 

As per received Agenda vide letter under reference, reply on Point No.3 &6 
iS as under:- 

Point no. 3:- Internal water supply of the sectors is being maintained 
by MCG. Water connections are issued by Municipal Corporation 
Gurugram. For the plotted colony and Group Housing, the master 
connection is issued by Gurugram Metropolitan Development Authority. 
Hence, no action is to be taken by this office. 

‘= The matter of issue of license relates to Town & 
Country Planning Department, Haryana. The matter of clear 
environment and violation of the environment norms relates to the 
Town & Country Planning Department and Pollution contrel Board. 

- 

*M. Mehra 
‘Chie? Ervgineser-| 
HSVP, Panchkula 
O17 2-25709a2 

Pl, see the atlachment, 

Ragerca 

Direcioralte, 

Environment & Climate Change, 
Govt of Haryana, 

Bays No.66-68. 2rd Floor, Paryatan Bhawan, 
Sector-2, Panchkula 
Contact 017 2-25nda02 

 



116 CWP No.523 of 2018 

Rajender Singh and others versus The State of Haryana and others 

Present : MirShilak Ram Hooda, Advocate, 

for the petitioners. 
* +: = 

It is contended that neither the compensation amount was paid 

nor deposited with the Reference Court in accordance with law. Possession 

of the acquired agricultural land is also claimed to be with the petitioners 

and sought ta be substantiated with photographs as well as entries in the 

revenue record. It is further contended that the urban area is not being 

developed by the State Agency rather it has been handed-over to the private- 

builder. 

Notice of motion for 21.02.2018. 

On our asking, Mr.Ankur Mittal, learmed Additional Advocate 

General, Haryana, accepts notice on behalf of the respondents. 

Let five copies of the writ petition be supplied to him during 

the course of day failing which the writ petition shall stand dismissed for 

Hon-prosecution. 

Counter reply, if any, be filed before the date fixed with an 

advance copy to opposite counsel. 

The District Town Planner; Estate Officer and Land 

Acquisition Collector concerned alongwith the revenue staff are directed to 

remain present in Court alongwith original records. 

Meanwhile, status-guo re: possession be maintained. 

(SURYA KANT) 
JUDGE 

January 12, 2018 (SHEKHER DHAWAN) 
modinder JUDGE 

Loti 
| Downloaded on - 30-03-2022 20°13:05 2: 
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ol Se 

wearer sire Pre, sPearen ite. 7” 
PUBLIC HEALTH ENGINEERING DEPARTMENT, HARYANA Hacreanin 

faye Mic. 12-18, Sector4, Punchawie- 14S 

Pi, OL72-2561672, Webi: hitpa://phedharyana.goein 

SWE Tol! Fret Ao. 180-180-5678 

  

From 

The Engineer-in-Chief, Haryana, 

Public Health Engineering Department, 

Panchkula. 

To 

The Director General, 

Environment & Climate Change Department, 
Haryana Bays No, 56-58, 2™ Floor, 
Sect, 2 Panchkula 

Memeo No. 14 ors -PHED/urban dated -bb.02 202? 

Subject Meeting to be held under the Chairmanship of Worthy Chief Secretary to 
Government Haryana through VC on dated 02.02.2022 at 12:30 pm to 
discuss and compliance of Hon’ble NGT Orders passed in OA No. 
661/2018 titled as Parveen Kakkar Vs Minister of Environment, Forest & 
Climate Change, Government of India & Ors dated 01.10.2021. 

Please refer to your office memo No. DE&CC/2022/207-215 dated 28.01.2022 

on the subject noted above 

Kinaly find enclosed herewith a Policy on reuse of treated waste water noted 

by the State of Haryana vide notification No. 5/18/2018-3PH Dated 30.10.2019 & published 

in the Haryana Gazette notification on 05.11.2019 to conserve/ save each drop of water, 

keeping in view the fast dwindling water resources, It has been envisaged in the policy that 

each and every drop of treated waste water will be utilized for various purposes in thermal 

plants, Industrias, construction, Horticulture and Irrigation purposes etc 

The point No. 8.1.2.2 of the policy is regarding Dual water supply system 

in Houses/Offices/Business Establishments which is in the agenda of meotin 

eved vi I f under reference. 

This is for your information and further necessary action please. 

DAAs above. 

aft 
“f 

-Executive-Engineer (Urban) 

For €Engineer-in-Chief aryana, 

PHED, Panchkula: Wr 

Letter 2021(31.12,.2021)
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H Weare - R-@ 
Be 

ry, os HARYANA BIJLI VITARAN NIGAM 
oi co of the SDO OLF City Sub Division 

J DHevn DHBVN, Sec-31, Gurugram- 122004 (Haryana) ea 0124-2384755 Websitewwiydhlvn.com EmaillD: : Joop feitwaldhbveorg.in 

To 

Enviranment Dept 

Govt, Of Haryana. 

Memo no,: 7460 Date: 15/03/2022 

Sub; Meeting to be held under Chairmanship of Worthy Chief Secretary to Government 
Haryana to discuss and compliance of Hon'ble NGT Orders passed in OA No. 661/2018 
titled as Praveen Kakkar Vs. Minister of Environment, Forests & Climate Change, 
Government of India & Ors dated 01.10.2021, 

In view of above subject cited matter, this office has filed the reply in the hon’ble NGT 
for compliance of the order. 

Copy of the same is hereby attached for your kind reference, 

Ae 

} 
5/Divn, DLE 

DHEVA Gurugram 

CC The SE/OP Gurugram il, for your kind information please. 

The XEN/OP S/U Divislon Gurugram, for your kind information plaase,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

LA. Mo. of 2022 

Original Application No. 661 of 2018 

IN THE MATTER OF; 

Praveen Kaker & Ors, .Applicant(s) 

V5, 

Ministry OF Environment & Forest & Ors. Respondent(s) 

© = ano 

Dakshin Haryana BY Vitran Nigam Limited _ Applicant Company 

INDEX 

Sno. | Particulars Page No. 

1, | Compliance Report on behalf of the Dakshin Haryana Bifil | | 

Vitran Nigam Limibed! DHBVAL 

2. | Annexure C1 

Copy of the Compliance Report dated 10.01.2020 

3, | Annexure C2 

¢ Copy of the sales circular dated 15.07.2021 bearing no. D+ 

| g__| 26/2021 Issued by the Applicant 

ent Affidavit of compliance _ 

af Pig 5. | Proof of Service 
he ee ns 

rca 
os s 3 

Through 

Counsel for the Applicant 

DSK Legal, 

i 1 and 2™ floar, ESC House, 

155, Okhla Industrial Estate, Okhla Phase II, 

New Delhi, Defhi 110020 

Place: New Delhi 

Date: 03.02.2022
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es 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

TA, of 2022 

Original Application No, 661 of 2018 

IN THE MATTER OF; 

Praveen Kakar & Ors, a Applienite) 

We, 

Ministry Of Enviranment & Forest & Ors. Responded s) 

  

1. ‘The Dakshin Haryana Bifll Vitran Nigam Limited (OHBVNL/Applicant’), 6 Mn 

the present application in pursuant to the directions passed by this Hew'ile Triooie 

paragraph 11 of the order dated 26.09.2021. 

2, The present application is filed to place on record the report in compliance to he 

direction passed in the order dated 28.09.2021 passed by the Hon'ble Trike, wherein 

the Apalicant was directed not to supply any electricity connections to the M/S Ancel 

Properties and Infrastructure Ltd. (“Project Proponent”), for epansion of any prajes 

of the Project In Sushant Lok-1, Gurugrem (‘Area’). 

3 This Hon'ble Tribunal vide order dated 28.09.2021 has observed end directed a6 

follows: - 

"@ We have given due consideration to the repart af the 

x Chief Secretary, Haryana and find that the effectivensss 

ea af mechanism nseds to be studied in the light of success 

in preventing and remedying violations. The chief 

may undertake study of extent of its success te consicer 

what further changes are required in the Jest several 

years and it is yet to be seen whether the compllances 

jevel has bean igre, 

Tan 

ie further find ihat as per ender of the CAGE uncer 

Section 5 of the 6P Act dated 21.06.2019, the state FoF 
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4, Tt fe submitted that in compliance to the erder dated 29.09.2021, the Applicant 

fz nist granted any new electrical connection(s) to the Project Proponent in the Area. 

was required to revake the consents/authorizations 

given to M/s Ansal Properties and Infrastructure ital, the 

SEIAA, Haryana was required to revoke &C. The Director, 

foe and Country Alenning Department wes required 

fot to allow any expansion or grant any completion 

and the Electricity Department was directed not 

io supply efectricity for expansion of any project 

of the PP in Sushant Lok, Phase-1, apart from 

direction to the HSVP not ta supply water for such 

expansion. Nothing is shown to dave been done, Tus, 

ihe policy needs fo be reviewed. Least expected for 

ensuing comalance oy Residential Gamplexes is to 

inventorise such projects and fo ascertain their 

compliance status. Second step is to place such status 9 

public demain with reference to ofect fst of conditions 

reguinng comolance, with (echnical accuracy, fo ensure 

thet no seat projects come up without being compliant 

itt none. There dave to means to encourage dest 

practices for waste management, including decentralised 

neste processing /Bality in coondination with concemed 

ical booly far collection of resioual! waste. Other issues 

feet hous are water Aarvesting, greeneny, leaving apen 

sesces, duel piping system for utilisation of treated water 

forreuse. One cannot ignore that haphazardly developed 

housing projects are potential for degradation of 

anvircament. affecting public health. Prior to occupation 

arf Asnding over to RWWA, audit of compilances by 3 

proper and accoontadle mechanism needs to beensured. 

Revamoing of Town and Country Planning Department, 

SETAA,SEAC and State PCB and thelr interse coordination 

ie a must for meaningfly! and prompt action against 

WoGtos. Cnnersfip and aversighto! mechanism fas to 

be of officers of proven aredibilty ane status. 
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RE: BRIEF FACTS 

5, This Hon'ble Tribunal vide its order dated 19.09.2018 had sought 2 report from 2 

joint committee comprising of representatives of Central Pollution Contre! Board 

("CPCB"); Town and Country Planning Department, Haryana; Delhi School of Piannerg 

and Architecture; Central Ground Water Authority and State Environment Impact 

Assessment Authority, Haryana. 

6. In compliance with the order dated 19.09.2018, a report dated 18.11.2018 wee 

id report polnted out various deficiencias, which 

order dated 08.01.2019, CPOE wes 

measures for closure of the Frae= 

ensation for the damage to t= 

filed before this Hon'ble Tribunal. The sa 

were considered by this Hon'ble Tribunal and vice 

& directed to exercise Its statutory powers and take 

Proponent, initiating prosecution and recovering comp 

environment in accordance with the law. 

7, In furtherance to above, @ report dated 05.04.2019 was flied by the Cets in 

compliance with the order dated 08.01.2019 passed by the Hon’‘ble THbunal. Further, 7 

accordance with the order dated 21.05.2019 of this Hon'ble Tribunal, another action takes 

report dated 21.06.2019 was filed by CPCB stating that it had issued directions under 

section 5 of the Environmental (Protection) Act, 1986 to the Project Proponent 2s well a= 

the concerned authorities to ensure compliance of Environmental Reguiations and orders 

issued by this Hon'ble Tribunal, The direction qua the Applicant by the Cece throug is 

8 report dated 21.06.2019 is as follows: - 

“ao elecincliy supa Be provided far any further 

expansion of the project by the company in Sushant Lok- 

' i, Guugram.” 

dl 8.3 The Hon'ble Tribunal vide its order dated 13.09.2019 had directed the 

(Y gy Apblicantto file the compliance report, to which, the Applicant hes filed is 

¥ ce? compliance report dated 10.01.2020. In the said report, it is stated that no 

sors electricity supply has been provided to the Project Proponentfor any further 

, expansion of project inthe Area.In the said report, the Applicant has further 

raised the Issue of application(s) for new electricity connection(s) being 

received by the consumers who have purchased plots/flats in the Ares.A copy 

of the compliance report dated 10.01.2020 filed by the Applicant is annexed 

hereto and marked as Annexure-C1, 

th
e 

* 4 

9. The Applicant has also issued a sale clroular n. D-26/2021 dated 15.07.2021, wie 

which it was clarified that the Govt. of Haryana a Kina Winall 

connections In dark zones/notified area, Copy of ‘ yf cf ihe
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sales circular dated 15.07.2021 bearing no. D-26/2021 Issued by the Applicant is annexed 

hereto and marked a5 Annexure C2, 

RE: ELECTRICITY CONNECTIONS TO CONSUMERS 

10. The Area in question Is a residential area and many individual consumers re 

purchasing the plots/fats in the Area, due to which there are several applications being 

received on behalf of consumers for grant of new electricity connection and/ or expansion 

of load from various consumers/plot owners/flat owners. The Project Proponent hes 

developed the Area and further sold the plots te the consumers. 

Li. The Applicant being a distribution licensee under the provisions of the Blectriaty 

Act, 2003 is bound py the varlous rules and regulations issued under the Electricity Act, 

2003, including the Haryana Electricity Regulatory Commission (Electricity Supply Code) 

Regulations, 2014 (*Regulations”), to grant electricity connections to the consumers. 

Since the directions which are passed by this Hon'ble Tribunal is in respect of the Project 

Proponent, therefore, the Applicant is not Issuing arty fresh electricity connection to the 

Project Proponent for the expansion In the Area. 

12. Tks submitted that requisite electrical infrastructure as per ultimate lood norms of 

the Applicant has not been provided by the Project Proponent in the Area. There <r 

other buliders who failed to provide the adequate electrical infrastructure. The issue with 

respect of inadequacy was duly apprai
sed to the Govt. of Haryana and a scheme hes 

been approved by the Management of the Applicant wherein the connections of electhiaty 

in future would only be released to the individual residents consumers only after 

depositing the development changes. 

13,.,08f this regards, the Applicant has also filed the Petition No. PRO $5 of 2021 before 

aigel. Haryana Electricity Regulatory Commission (*HERC") against various buiicers, 
ah 

é c ‘Ender section 43, 46 and 50 of the Electricity Act, 2003 read with Regulation 8 and 9 of 

the HERC Duty to Supply Electricity on Request, Power to Recover Expenditure incurred 

in providing Supply and Power to require Security) Regulations, 2016, and Reguiation 16 

of the HERC Electricity Supply Code Regulations, 2014, read with Section 142 and 16 af 

the Electricity Act, 2003, which Is pending adjudication before the Ld. HERC. 

14, In wew thereof, the Applicant [s bound to provide new connection(s) to the 

consumers subject to the deposit of developmental charge, 
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PRAYER 

15. In light of the fact(s) and submission(s) stated above, the Applicant most 

respectfully prays that this Hon'ble Tribunal may be pleased to: 

i. Allow the present Application and take the compliance report on record, 

ii, Pass such other order(s) as thls Hon’ble Tribunal may deem fit and proper in facts 

and clroumstances of the case. 

THROUGH 

Counsel! for the Applicant 

DSK Legal, 

@ a 1 and 2™ floor, ESC House, 

yp owe” 155, Okhla Industrial Estate, Okhla Phase Ht 

Cy rage New Delhi, Deihi 110020 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

TA. No.. of 2022 

Original Application No. 661 of 2018 

  

IN THE MATTER OF: 

Praveen Kakar & Ors. ..Applicant(s) 

V5, 

Ministry Of Environment & Forest & Ors, ..Respandent(s) 

AFFIDAVIT OF COMPLIANCE 

I, Kamal Chand Dhiman S/o Late Sh, R.0 Dhiman aged 47 Year, R's H.No. 332 Sec-19 

Faridbad, working as SDO DLF with the Applicant Company, do hereby solemnly affirm 

and declare as under;- 

i. That I am the authorized person of the Applicant Company, and hence I am 

competent to swear the present affidavit. 

2. That the facts stated in the aforesaid application are true to my knowledge. No 

part of the same is false and nothing material has been concealed th j 

‘e 

EPONENT 

$B0 OLF Guy Sub Divisi 
VERIFICATION 

DHEVN, Gur ae 

1, the above named deponent do hereby verify that the contents of the above 

affidavit are true to my knowledge. No part of the same |s false and nothing material has 

been concealed there fram. 

  

Verified on 10 day of February, 2022 

  

DHEVN, Gurugram
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Annexuad-— TL 

Status report in OA No. 764 of 2018 titled as Kissan Udey Samiti Vs State of Haryana- 

1. AS per orders dated 28,09.2021 of the Hon‘ble NGT in GA No. 764 of 2018 titled as Kissa” 

Udey Samiti Vs. State of Haryana and others, the Department has prepared a reply/status 

report explaining the issue of grant of licence without ensuring provisions of basic 

infrastructure of waste management and other amenities required for clean environment. 

The same stands forwarded to Sh. Anil Grover, Addl. A.G, Haryana for vetting. A copy of 

reply duly approved by DTCP is attached with the request to incorporate the required 

points in the compiled report to be filed through Chief Secretary Haryana in the said 

matter, 

2. Further regarding details of the licences granted by Department and status with respect to 

its occupation certificate, the following is informed:- 

a. The Department has granted total 49 number of licences for development of 27 

numbers of colonies in residential Sector-58-64, Sonipat, 

b. Qut of these total licence granted colonies, part occupation certificate stands 

issued in 12 numbers of colonies, Further, the Department has also granted part 

completion certificate in 3 numbers of colonies. It fs relevant to specify that all 

these permissions have been granted before receipt of directions dated 09.06.2019 

issued by Chief Secretary Haryana. 

c. In reference to the report dated 09.06.2019 filed before the Hon'ble NGT by Chief 

Secretary, Haryana, it is informed that thereafter no request for grant of OC/CC 

has been considered by the Department till date. It is relevant to submit that a 

total & number of applications for grant of part completion certificate’ completion 

certificate and 4 number of applications for grant of occupation certificate have 

been kept pending in view of directions dated 09.06.2019 issued by Chief Secretary, 

Haryana. 

3. One of the coloniser, occupied his project of group housing colony (namely Tuscan City, 

TD City Kundli) without obtaining occupation certificate from the Department and hence, 

violated the terms and conditions of the licence. The Department while taking action 

against the said violation has lodged FIR against directors of company for such violation. 

4, With reference to the issue of non issuance of public notice, it is submitted that the 

Department has complied with the directions dated 09.06.2019 and no o¢cupation / 

completion certificate for the licenced colonies have been issued as per the said 

directions. Hence, no such public notice was required to be issued. 

5. Regarding black-listing of the project proponents, it is submitted that at the time of grant 

of licence, a condition is imposed that the colonizer will make its own arrangements for 

laying down the infrastructure which is to be linked with the infrastructure as part of 

External Gevelopment Works to be provided by HSVP at a later stage. 

Further, while issuing the part completion certificate/OQccupation Certificate, a 

condition is alsa imposed that the services will be laid by the colonizer upto the alignment 

of the proposed external services of the town and connecting with the H3VP system will be 

done by the colonizer at its own cost with the prior approval of the competent authority. |t 

is also laid down that the colonizer will be solely responsible for making arrangement of
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~ water supply and disposal of sewerage and storm water of their colony as per 

requirement/guidelines of HSPCB/ Environment clearance till such time, the external 

services are provided by HSVP/State Government as per their scheme. Accordingly, at the 

time of grant of part completion certificate/ occupation certificate to the project 

proponent, a report from all the concerned agencies w.r.t. provision/functionality of the 

infrastructure services in that particular colony has been sought. Further, Environmental 

Clearance duly granted by MoEF & CC for establishment of project is also procured before 

grant of permission, 

The Department procured necessary reports from the concerned agencies at the time of 

grant of part completion certificate/ occupation certificate and no such violations of any 

of the conditions of licence/building planfoccupation certificate/ part completion 

certificate have been noticed. 

Ag far as Department is concerned the project proponents have either availed the 

Sewer connection provided by HSVP or have adopted safe disposable method a3 per 

directions of Hon'ble NGT decision for blacklisting shall accordingly be taken based on any 

adverse report received from HSPCB / Environment Department against the project 

proponent. 

While forwarding the above details, it is requested to incorporate the same in the 

compiled status report to be filed through Chief Secretary Haryana in the subject cited matter.



Any exual-IL 

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW 

DELHI 

OA No. 764 of 2018 

IN THE MATTER OF; 

Kissan Udey Samiti 
... Applicant 

VERSUS 

State of Haryana and others 
.,. Respondents 

And 

OA No.155 of 2020 

Dr. (Mrs.) Manerama Sharma & Ant. 
... Applicant 

VERSUS 

TDI Infrastructure Ltd. & Ors. 
... Respondents 

Reply/Status Report by K. Makrand Pandurang, 

on behalf of Department of Town and Country 

Planning Haryana. 

RESPECTFULLY SHOWETH: 

1. That this reply/status report is being filed in compliance of following 

observations, made by this Hon'ble Tribunal while hearing the 

above-said applications on 28.09,2021:- 

"75, Chief Secretary, Haryana and CPCE may furnish ther respective action taken 

reports by email at judictal-ngti@igov.in preferably in the form of searchable PDF/ 

OCR Support PDF and nat in the form of image PDF, Haryana Sehari Vikas 

Pradhikaran (HSVP) and Town and Country Planning Department, Heryana may 

also explain how licenses have been granted for developing societies without 

ensuring requirement of providing baste infrastructure of waste management and 

ofthew amenities required for clean enviranment and what action is being taken 

wien violations are found. The said Departments may alse file their action taken 

reports in the matter by e-nall in same manner ax in shove direction. They may 

include the remedial steps taken in pursiance of directions af the Chief Secretary 

in report dated 09,06.20219 quoted in para 2 above" 

EXPLANATION FOR ANT OF r Tacs 

9. It is relevant to submit before the Hon'ble Tribunal that all such 

services are part of External Development Works which are to be 
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ment 

That it is submitted that licences for develop 

4, 

ion of all such 

executed by HSVP being a nodal agency for executie 

development works in the Urban Estates of Haryana. 

of 

residential /commercial/industrial colonies are granted by the 

Department of Town and Country Planning in accordance with the 

provisions of Section 3 of the Haryana Development and Regulation 

af Urban Areas Act, 1975 (in shart the Act of 1975) and rules framed 

thereunder. That the ‘external development works’ and ‘internal 

development works’ have been defined in Section 2(g) and fi) 

respectively of the Act of 1975 which are reproduced as under: 

“iq) “external development works" shall include any or ail 

infrastructure development works like water Suppl, Sewerage, 

drains, necessary provisions of treatment and disposal of sewage, 

sullage and storm water, roads, electrical works, solid waste 

management and disposal, slaughterhouses, colleges, hospitals, 

stadium/ sports complex, fire stations, grid substations etc. and any 

ether work which the Directory may specify to be executed in the 

periphery of or outside colony/area for the benefit of the 

ealony/ area; 

fi) "internal development works” mean— (i) metalling of roads and 

paving of footpaths; 
fii) turfing and plantation wath trees of open spaces; 

fii) street lighting; 

(ie) adequate and wholesome water supply; 

{v) sewers and drains both for storm and sullage water and necessary 

provision for their treatment and disposal; and 

fut) any other work thet the Drector may think necessary in the interest 

of proper development of a colony;* 

That the provisions of Trunk Infrastructure network through EDC is 

based on the proportionate payments received from end users as 

routed through colonizers, The proportionate cost of External 

development works to be executed by HSVP is recovered from the 

Project proponents, It is relevant to highlight the following points :- 
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i. The cost of provision of trunk water supply and sewer network 

along with STP is borne out of EDC funds received from 

colonisers upon prant of licence; 

ii, Thus, on account of such statutory provisions, it is possible 

that, in several cases the establishment of colony takes place 

before the provision of trunk water supply and sewer network 

along with STP; 

iii, The cost of city level infrastructure covered under EDC works 

out to thousands of crores. Under the existing framework, it 1s 

not possible for the Government to incur such cost upfront 

with its own funds. However, the coloniser remains duty 

bound to ensure provisioning of temporary arrangements for 

such services in the interim period till the EDC works are in 

place; 

iv. This mechanism ensures that the development of colonies by 

various colonisers and provisioning of EDC works by the nodal 

agencies, viz. HSVP, HSIIDC run parallel to each other for 

balanced urban development in accordance with = the 

mechanism envisaged in the statute. 

5. That it is not possible to develop the basic infrastructure relating to 

sewerage system before grant of licence as HSVP plans and executes 

the external developments works keeping in view the total 

requirement of town and not for any particular colony or secior. 

Moreover, the necessity for development of such infrastructure is 

required only when the colony becomes habitable, 

6. That at the time of grant of licence, a condition is imposed that the 

colonizer will make its own arrangements for laying down the 

infrastructure which is to be linked with the infrastructure as part 

of External Develapment Works to be provided by HSVP al a later 

stage. Further, while issuing the part completion



certificate / Occupation Certificate, a condition is also imposed that 

the services will be laid by the colonizer upto the alignment of the 

Preposed external services of the town and connecting with the 

HSVP system will be done by the colonizer at its own cost with the 

Prior approval of the competent authority, It is also laid down that 
the colonizer will be solely responsible for making arrangement of 
water supply and disposal of sewerage and storm water of their 
colony as per requirement/guidelines of HSPCB/ Environment 
clearance till such time, the external Services are provided by 
HSVP/ State Government as per their scheme, 
That further part completion certificates & occupation certificate for 
the residential Plotted colonies & group housing colonies 
respectively completed in this area ic. Sector-58 to 64, Sonipat 
granted by the Department subject to the condition that the licencee 
shall apply for connection for disposal of sewerage, drainage and 
Water supply from HSVP as and when the services are made 
available within 15 days from its availability and that the licencee 
shall maintain the internal Services till the colony is handed over 
after granting final completion. It was algo stipulated that the 
licencee shall be fully responsible for supply of water, disposal of 
Sewerage and storm water of the colony till these Services are made 
available by HSVP/State Government as per their scheme, Copy of 
the said letter was also endorsed to the Director, Ministry of 
Environment and Forest and Climate Change, Government of India, 

Indira Paryavaran Bhawan, Jor Hagh Road, New Delhi for ensuring 
compliance of these conditions. 

That in view of the above-said position, it was for the colonizer to 

link the internal sewerage system of the colony with the main 
Sewerage system to be provided by HSVP and till these Services are 
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Li. 

provided by HSVP/ State Government to make its own 

arrangements for disposal of the sewerage system. 

That however, it is brought to the kind notice of this Hon'ble 

Tribunal that Executive Engineer, HSVP Sonipat vide office Memo 

No. 9805 dated 16.12.2021 addressed to Chief Engineer, HSVP 

Panchkula has informed that for disposal and treatment of sewage 

discharge from the colonizer areas of Sector-58 to 64, Urban Estate 

Sonipat, a sewage disposal system has been constructed in Sector- 

64. The master sewer line laid along master road between sector- 

61/62-63 & 64/59 has been made functional and connected with 

the sewage disposal system constructed on road side berm Sector- 

64 Sonipat. Further, informed that STP with capacity of 7.5 MLD in 

RGEC is constructed and operational at site. Another STP with 15 

MLD near Village Aterna is under construction. About 60% of the 

work is complete and rest is likely to be completed shortly. A copy of 

memo dated 16.12.2021 is attached as Annexure-1 for ready 

reference. 

That 11 nos. of colonizers have already obtained sewer connections 

from HSVP Master Sewer line and their effluent is reaching upto 

disposal at Sector -64. <A List of such colonisers is attached as 

Annexure-2 for ready reference. Thus, it is clear that sewer line 

infrastructure in the area has been completed to a large extent by 

HSVP. 

ACTION WHEN VIOLATIONS WERE D:- 

That the Department of Town and Country Planning has not 

considered any request for grant of Occupation certificate /Tart Completicn 

Certificate‘ Completion Certificate in Sector -38-641, Sonipal in compliance of the 

report of Chief Secretary dated 09.06.2019, 

That regarding black-listing of the project proponents, it is 

submitted that at the time of grant of licence, a condition is imposed 
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ing down 
that the colonizer will make its own arrangements for laying 

the infrastructure which is to be linked with the infrastructure as 

part of External Development Works to be provided by HSVP at a 

later stage. 

Further, while issuing the part completion 

certificate/Occupation Certificate, a condition is also imposed that 

the services will be laid by the colonizer upto the alignment of the 

proposed external services of the town and connecting with the 

HSVP system will be done by the colonizer at its own cost with the 

prior approval of the competent authority, It is also laid down that 

the colonizer will be solely responsible for making arrangement of 

water supply and disposal of sewerage and storm water of their 

colony as per requirement/guidelines of HSPCB/ Environment 

clearance tll such time, the external services are provided by 

HSVP/State Government as per their scheme. Accordingly, at the 

time of grant of part completion certificate/ occupation certificate to 

the project proponent, a report from all the concerned agencies 

w.r.t, provision/functionality of the infrastructure services in that 

particular colony has been sought. Further, Environmental 

Clearance duly granted by MoEF & CC for establishment of project 

is also procured before grant of permission. 

That the Department procured necessary reports from the 

eoncermed agencies at the time of grant of part completion 

certificate/ occupation certificate and no such violations of any of 

the conditions of licence/ building plan/occupation certificate/ part 

completion certificate have been noticed. 

As far as Department is concerned the project proponents 

have cither availed the sewer connection provided by HSVP or have 

adopted safe disposable method as per directions of Hon'ble NGT. 

172



14. 

Nevertheless vide order dated 16.03.2022, the answering 

respondent has ordered as follows:- 

“4. However, in compliance of the directions of Chief 

Secretary, Haryana, the Department has not issued any 

completion/occupation certificate to the completed projects in the 

area so far and continuing with the said directions, it is hereby 

directed that no such completion/occupation certificate as well as 

no new licence be granted in Sector-58 to 64, Sonipat till further 

orders in this regard.” 

Hence, the above directions are as good as black listing. 

ACTION TAKEN REPORT IN PRUSUANCE OF DIRECTIONS 

D, 09.06.2019 OF C ¥ YANA:- 

That point-wise status report with reference to directions dated 

09.06.2019 is as follows:- 

Sr. |Directions | Action taken 

no. 
  

| | tankers discharging the effluent to| SVP. 

| the STP of 7.5 MLD capacity be fitted 

with GPS and a monitoring cell be 

| established by HSVP at District Head 

Quarters to monitor the movement | 

and regular discharge from all | 

| | stakeholder units. HSVP shall also | 

ensure maintaining the logbook of its | 

STP to which the effluent is sent and | 

| reconcile with its movement records. 

= Dwict Administration shall review|The action is required 
District 

. : Sonipat 

that no effluent is discharged on) 4.44 Haryana bictk 

land/dumped illegally. HSPCB shall Pollution Control 

Board. 

  the matter every fortnight and ensure | by 
Administration 

take legal steps against the violators 

| and sent a monthly report in this 

  regard to Environment Department. 

le —| — 

i. | TCP Department shall ensure that all | Action required by 
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1 - a . ea ; = ae 
Com slig x 2 i require

d | 
t * 

oo 
d Municipal Compliance 15 

ULB Department an 
ie os Scoactinent | 

Municipal Corporation | 

Sonipat. 
Corporation of Sonepat shall ensure 

the compliance of Solid Waste 

  

| Management, 2016 in the District 

and Deputy Commissioner shall | 

review the progress in his fortnightly 

review, as directed by Hon'ble NGT 

in OA No. 606/2018. 

“TCP Department shall hot issue any | That the Department of | 

Count 

occupation/completion 
certificate to Town and ry 

“Planning has = not 
the upcoming/completed project tll ..neidered any request 

the infrastructure and sewer systems | for grant of Occupation | 

  are completely in place. Also, no certificate {Part 

! furth li 
Completion 

urther license/consent to operate) certificate/Completion 

shall also be issued by the | Certificate in Sector - 

| Departments/board concerned till | 58-64, Sonipat. 

the completion of all infrastructure 

facilities. | 

  

v. TCP Department has been directed to | Since, the direction 

issue a Public notice in this regard, if | "8arding = denial’ of 
| Occupation /completion 

MEREDERET: | certificate for licenced 

| colonies already stands | 

| implemented, hence no 
jsuch public notice is 
required. 

vi. The Health Department. has been|Not related to TCP 

| Vis ‘| TCP Department has also “been | Action 

directed to conduct a study to assess Department 

‘the possible adverse impact of the | | 

\illegal discharge/pollution on the | 

health of local residents. | 

required by 

directed to expedite and ensure HSVP. 

| simmity completion of the laying of 

sewer lines and establishment of the | 

| proposed STP {with a capacity of 15 | 

MLD) so that the issue is solved) 

| scientifically and permanently. | 
 



15. 

16. 

17, 

ADDITIONAL DETAILS:- 

That further in reference to the observations regarding payment of 

compensation, made by this Hon'ble Tribunal vide its order dated 

28.09.2021, Parker Estate Developer Pvt. Ltd., Pardeshi Developers 

Pvt. Ltd, and TDI Infrastructure Ltd. have filed Civil Appeal before 

the Hon'ble Supreme Court and Narang Construction and Finance 

Pvt. Ltd has approached the Hon'ble High Court against the order 

dated 23.10.2019 passed by this Hon'ble Tribunal. Further two 

developers namely CMD Build Tech Pvt. Ltd. and Parker Estate 

Developers Pvt. Ltd. have paid 50% amount of the compensation 

imposed by this Hon'ble Tribunal in compliance of the interim order 

dated 11.09.2021 passed by the Hon'ble Supreme Court in the Civil 

Appeal, The Hon'ble Supreme Court has granted stay in favour of 

these two companies. TDI Infrastructure has also approached the 

Hon'ble High Court of Delhi by way of writ petition. 

That however, the answering respondents undertake that they will 

comply with any direction which this Hon'ble Tribunal may issue for 

proper implementation of the project in question. 

That the answering respondents crave indulgence of this Hon'ble 

Tribunal to place the above-said reply /status report on the record of 

the case in the interest of justice. 

Place: Chandigarh (K. Makrand Pandurang, IAS) 

Dated: 19 )| 00> Special Secretary, 
Town & Country Planning 

Department, Haryana, Chandigarh 
On behalf of respondent no. 

VERIFICATION: 

Verified that the contents of Para 1 to 18 of the above 

reply/status report are true and correct to the best of my knowledge 

and based on information derived from official record which are 
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believed to be true. No part of it is false and nothing material has 

been concealed therein. Legal submissions have been made on 

advice, 

Place: Chandigarh (K. Makrand Pa durang, LAS) 
Dated: 7& \ | VL Special Secretary, 

Town & Country Planning 

Department, Haryana, Chandigarh. 

On behalf of respondent no.



177 

ITEM WO.16 Court 8 (Video Conferencing) SECTION XVII 

SUPREME COURT OF INWDTA 

RECORD OF PROCEEDINGS 

CIVIL APPEAL Diary No(s).19879/2026 

(Arising out of impugned final judgment and order dated 13-69-2019 

in OA No.661/2018 passed by the National Green Tribunal) 

M/S. ANSAL PROPERTIES AND INFRASTRUCTURE LTD. Petitioner (s) 

VERSUS 

PRAVEEN KAKAR & ORS. Respondent(s) 

(IA No.93777/2028-CONDONATION OF DELAY IN FILING and IA 

No.93786/2020-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT 

and TA No.93778/2020-EX-PARTE STAY and IA No.93783/2026-PERMISSION 

TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ) 

WITH 
C.A. No. 3111/2020 (XVII) 

(IA No.88877/2020-EXEMPTION FROM FILING c/C OF THE [MPUGNED 

JUDGMENT and IA No.88876/2020-STAY APPLICATION) 

Date : 14-10-2020 This petition was called on for hearing today. 

CORAM : 

HON'BLE MR. JUSTICE L. NAGESWARA RAO 

HON'BLE MR. JUSTICE HEMANT GUPTA 

HON'BLE MR. JUSTICE AJAY RASTOGI 

For Petitioner(s) Mr. Rahul Pratap, AOR 

Ms. Pragya Baghel, AOR 

For Respondent(s) 

UPON hearing the counsel the Court made the following 

ORDER 

Delay condoned. 

Issue notice. 

Status quo as of today with regard to the 

possession of the property shall be maintained by the 

parties. 
pare en ered 

ortega Tag with Civil Appeal No.6086-6088/2019. 
ge is. 
Hs AB BLD] 

(8.Parvathi) (Anand Prakash) 

Court Master Court Master
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NO. 3478 OF 2020     

IN THE MATTER OF: 

TDI INFRASTRUCTURE LTD. -» APPELLANT. 

VERSUS 

KISSAN UDEY SAMITI & ORS. ...RESPONDENTS. 

AN APPLICATION FOR DIRECTION 

AND 

LA. SO), 2022 

AN APPLICATION SEEKING PERMISSION TO BRING 

ON RECORD SUBSQEUNT FACTS AND ADDITIONAL 

DOCUMENTS 

AND 

LA. NO, 2022 

AN APPLICATION SEEKING EXEMPTION FROM 

FILING OFFICIAL TRANSLATION 

PAPER-BOOK 
[FOR INDEX KINDLY SEE INSIDE] 

ADVOCATE FOR THE APPELLANT: 
NIHARIKA AHLUWALIA



  

  
  

  
  

  

    

    
    
        - A table showcasing that identity and 

area of the land that has been attached 

INDEX 

SL.NO. PARTICULARS PAGES 

I. LA 022 l—16 
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

LA NO. OF 2022 
IN 

CIVIL APPEAL NO, 3478 OF 2020 

IN THE MATTER OF: 

TDI INFRASTRUCTURE LTD. ... APPELLANT. 

VERSUS 

KISSAN UDEY SAMITI & ORS. .. RESPONDENTS. 

AN APPLICATION FOR DIRECTION 

To 
Hon'ble the Chief Justice of India 
and his Companion Judges of the 
Supreme Court of India. 

The humble application of the 
Applicant above named: 

MOST RESPECTFULLY SHOWETH: 

1. The Appellant had filed the above mentioned Civil Appeal 

against the Impugned Interim order dated 23.10.2019 passed by 

Hon'ble National Green Tribunal, Principal Bench, New Delhi in 

Original Application No. 746 of 2018. 

2. The Appellant respectfully prays that the facts set out in 

the appeal may kindly be read as part and parcel of this 

Application, which are not being repeated herein for the sake of 

brevity. 

3, The subject matter of the instant appeal is the order dated 

23.10.2019 passed by Hon'ble National Green Tribunal in 

oblivion of the provisions of the statute that it is a creature of as 

181



is 

well as the judgment of the full bench of this Hon"ble Court in 

Municipal Corporation of Greater Mumbai v. Ankita Sinha & 

Ors." 

4. The instant application has been necessitated by the fact 

that since the filing of the instant appeal, the concerned 

authorities have taken steps qua the Appellant by inter alia 

securing the entire amount that has been levied as compensation. 

Despite the fact that the impugned order is a nullity in the eyes of 

law and the fact that lands that have since been attached are 

higher in terms of value than the compensation imposed, a Joint 

Committee constituted by the Hon'ble NGT to hear and 

adjudicate the complaints that form the subject matter of the lis 

before the Hon’ble NGT, has directed the Appellant to obtain an 

order or clarification from this Hon"ble Court prior to permitting 

the Appellant to address arguments. A true copy of the minutes 

of meeting dated 10.02.2022 passed by the Joint Committee is 

annexed herewith and marked as ANNEXURE-A/I4 (Page 17). 

§. It is the case of the Appellant that the impugned order is 

non-est in law in so much as it has been passed in brazen 

violation of the express statutory provisions of the National 

Green Tribunal Act, 2010 and also the seminal principles of 

natural justice. A perusal of the impugned order would reflect 

that the Hon*ble NGT had imposed an interim compensation 

amounting to Rs. 15 crore on the Appellant, in view of alleged 

environmental violations. The said order would clearly show that 

the Hon'ble NGT did not issue notice to the Appellant, in brazen 

violation of the statutory mandate to do so. The said direction is 

' Municipal Corporation of Greater Mumbai .v. Ankita Sinha & Ors [CA No 

|2122-23/2018) dated 07.10.2021 
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in derogation of Section 19(4)(1) of the NGT Act which 

restricts/prohibits the Hon'ble NGT from passing any ex-parte 

orders. 

6. Additionally, as is borne out from the record, the 

imposition of the interim compensation of Rs. 15 crore was not 

based on any material facts. In fact, the report of the Chief 

Secretary relied on by the Hon’ble NGT recommended an 

imposition of Rs. 1,32 crore (approximately) as compensation 

cumulatively on the project proponents (including the 

Appellants), The impugned order is devoid of any reasons as to 

how the said figure has increased 10-fold, It is pertinent to state 

that a subsequent report has recommended the enhancement of 

the amount of the compensation levied, however, the said report 

is yet to be considered by the Hon'ble Tribunal. 

Ti Since no notice had been issued to the Appellant by the 

Hon'ble NGT, the Appellant was unaware about the said 

proceedings. It was only in June, 2020 that the Appellant 

received a letter dated 22.06.2020 sent by the HSPCB enclosing 

a Final Report by the Joint Committee constituted by the Hon'ble 

NGT in OA/764/2018 dated 24.02.2020 (“Final Report”, 

hereinafter for the sake of brevity). The Appellant had not 

received any prior intimation specifically pertaining to the said 

proceedings and was surprised by the contents of the same. 

Thereafter, the Appellant took steps to find out about the 

impugned proceedings pending before the Hon'ble NOT. 

Without prejudice to the fact that the report was legally 

untenable, the report inter alia was also premised on an incorrect 

factual matrix, 
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8. The Appellant immediately, filed objections — both legal 

and factual to the said report and forwarded them to the Hon‘ble 

Chairman of the Haryana State Pollution Control Board 

(“HSPCB” hereinafter for the sake of brevity) on 19.08.2020. 

Unfortunately, neither the HSPCB nor the Joint Committee have 

considered these objections, Thus, the Petitioner has been denied 

an opportunity to be heard before the Hon’ble Tribunal, the 

department as well as the committee. 

9, On 26.08.2020, the Appellant recetved “summons” from 

the Ld. Assistant Collector (II Class), Rai, Sonipat directing the 

Appellant to be present on 31.08.2020 in furtherance of certain 

recovery proceedings. It was evident that the said recovery 

proceedings emanated from the impugned order. A copy of the 

“summons” are part of this Hon'ble Court's record annexed to 

the application for impleadment filed by the Appellant. 

10. It is bore out from the record that this Hon’ble Court in 

CA 3177/2020 vide order 11.09.2020 had prima facie observed 

that the project proponents were not heard by the Hon’ble NGT 

and accordingly, stayed the recovery proceedings initiated by the 

authorities subject to the appellant therein depositing 50% of the 

interim compensation imposed by the Hon'ble NGT before this 

Hon'ble Court. It is apposite to note that the Hon’ble NGT had 

imposed an interim compensation of Rs. 2.5 crore on the 

appellant in CA WNo.3177/2020 [Civil Appeal (Diary) No. 

1702/2020], and accordingly a deposit of Rs. 1.25 crore was not 

egregious or excessive. A true copy of order dated 11.09.2020 

passed by this Hon'ble Court in C.A. No. 3177/2020 is annexed 

herewith and marked as ANNENURE-A/15 (Pages 18 — 20). 
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li. Thereafter, the Appellant herein approached this Hon’ble 

Court by way of the present appeal. Premised on its earlier 

orders, this Hon’ble Court observed that it would stay the 

recovery proceedings based on the same pre-condition of 50% 

deposit of the interim compensation. However, it is important 

reiterate that since the interim compensation imposed by the 

Hon'ble NGT on the Appellant was Rs. 15 crore, a 50% deposit 

would amount to Rs. 7.5 crore. 

12. The Appellant just like all other real estate developers was 

facing and infact continues to face, the brunt of the Covid 19 

pandemic which had led disruption of the real estate industry. 

The Appellant was not in a position to deposit the said monies. In 

view of the same, this Hon'ble Court vide order dated 13.10.2020 

issued notice to the Respondent and tagged the matter with other 

pending petitions, without giving the Appellant any interim 

protection. Although, this Hon"ble Court orally observed that the 

Appellant could approaches the Joint Committee constituted by 

the Hon'ble NGT in OA/764/2018 and the State Pollution 

Control Board to put forth its case on merits. 

13. It is apposite to highlight that prior to approaching this 

Hon'ble Court as well as the Hon'ble High Court of Delhi, the 

Appellant had already filed its objections to the said Final Report 

which forms part of the record before this Hon’ble Court as well. 

Unfortunately, the objections preferred by the Appellants have 

not been considered by any forum or the Joint Committee, 

condemning the Appellant unheard. 
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14. Subsequent thereto, the original matter was listed before 

the Hon'ble NGT on several occasions. A perusal of the record 

reflects that on 01.10.2020, the Hon'ble NGT deferred the 

proceedings to 20.01.2021, in view of the interim protection 

given by this Hon'ble Court in the connected appeal Lc. CA 

3177/2020, Thereafter, the matter has been adjourned on several 

OCCASIONS, 

15. The Appellant was eager to appear before the Hon'ble 

NGT and put forth its case as made out in the objections fled 

before the HSPCB. The interim compensation imposed by the 

Hon’ble NGT was not based on any material, and was clearly in 

violation of express statutory provisions. 

16. Seeing no other way to agitate its stand, the Appellant on 

15.01.2021, wrote to the Naib Tehsildar, Rai, Sonipat i.e. the 

concerned revenue recovery officer, informing him about the 

pendency of these proceedings before this Hon'ble Court. The 

Appellant prayed that since the matter was coming up before this 

Hon'ble Court on 29.01.2021, the officer may be pleased not to 

take any coercive steps qua the Appellant till such date. A true 

copy of the letter dated 15.01.2021 issued by the Appellant to the 

Naib Tehsildar, Rai, Sonipat is annexed herewith and marked as 

ANNEXURE-A/16 (Page 21). 

17. However, in disregard of this request and the pendency of 

these proceedings, the concerned officer on 22.03.2021 

proceeded to issue warrants of attachment, attaching certain land 

parcels of the Appellant. It is apposite to note that the said 

warrants as served on the Appellants were illegible and 1l was not 

clear as to which land parcels of the Appellants had been 
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attached. A true copy of the warrants of attachment dated 

22.03.2021 issued by the Office of sub-Registrar, Rai alongwith 

its English Translation is annexed herewith and marked as 

ANNEXURE-A/I 7 (Pages 22 — 24). 

18. The Appellant approached the concerned authorities 

seeking a clarification as to which land parcels had been 

attached. In furtherance thereto, the Appellants inspected the 

records available with the authorities and noticed that in 

pursuance of the warrants of attachment, the authority had made 

an entry dated 06.04.2021 in the mutation record, recording the 

factum of the attachment. A true copy of the entry dated 

06.04.2021 recording the factum of attachment in the mutation 

record alongwith its English Translation is annexed herewith and 

marked as ANNEXURE-A/18 (Pages 25 — 26). 

19. Subsequent thereto, the Appellants wrote to the concerned 

authorities ic. the Naib Tehsildar on 15.07.2021 seeking details 

of the land attached by them. However there has been no 

response forthcoming by the authorities, A true copy of the letter 

dated 15.07.2021 issued by the Appellant alongwith its typed 

copy is annexed herewith and marked as ANNEXURE-A/T9 

(Pages 27 — 28). 

20. Without prejudice to the fact that the Appellants have not 

received any response from the authorities, to the best of 

knowledge of the Appellants, the land parcels of the Appellants 

that have been attached are cumulatively of an area of 160 Kanal 

9 Marlas equivalent to about 20 acres approximately. A table 

showcasing that identity and area of the land that has been 
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attached by the authorities is annexed herewith and marked as 

ANNENURE-A/20 (Pages 29 — 31). 

21. As per the circle rates issued by the Collector, Sonipat, the 

value of the said land is Rs. 17,90,00,000/- (Rupees Seventeen 

Crores and Ninety Lakhs only). It is important to highlight that 

the interim compensation imposed by the Hon'ble NGT on the 

Appellants is Rs. 15 crores. Therefore, it is unambiguously clear 

that the interim compensation imposed by the Hon'ble NGT 

stands protected and preserved by way of the said attachment. A 

true copy of the circle rate for land issued by the Collector, 

Sonipat alongwith true extract of its English translation is 

annexed herewith and marked as ANNEXURE-A/2I (Pages 32 — 

33). 

22. Subsequently, the matter was taken up by the Hon'ble 

NGT on 28.09.2021. The Hon"ble NGT considered several status 

reports filed by the authorities and was cognizant of the fact that 

it had not issued notice to the project proponents including the 

Appellant till date. [t observed :- 

"So far, compliance was being sought from 

statutory regulators and notice was not issued to 

individual PPs. Since further_action is required, 

we find it necessary that the Tribunal needs to 

go_into the matier, Accordingly, we_issue notice 

to the all the PPs for their response fo the 

violations alleged and found.” 

Therefore, it is clear that the Hon*ble NGT whilst passing 

coercive orders qua the Appellant has not heard the Appellant. 

thereby perpetuating the illegality of the impugned order. 
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23. The Appellant submits that the said order adjudicates 

another Original Application bearing OA/155/2020 wherein the 

Appellant herein is also a party, Due to the alleged overlapping 

nature of the matters, the Hon'ble NGT has adjudicated both the 

matters together. In fact, whilst adjudicating the connected 

application, the Hon*ble NGT has issued yet another ex-parte 

order qua the Appellants restraining them from creating third 

party rights in the plots constructed in their project. The said 

order was challenged by the Appellant vide Civil Appeal bearing 

number CA No.7604 of 2021. The said appeal was disposed off 

by this Hon’ble Court on 04.01.2022, giving liberty to the 

Appellants to approach the Hon’ble NGT. A true copy of 

common order dated 28.09.2021 passed by Hon'ble NGT in OA 

No.764 of 2018 is annexed herewith and marked as 

ANNEXURE-A/22 (Pages 34 — 62). A true copy of the order 

dated 04.01.2022 passed by this Hon'ble Court in Civil Appeal 

Nos. 7604-7605 of 2021 is annexed herewith and marked as 

ANNEXURE-A/23 (Pages 63 — 64). 

24. With no other alternative, the Appellant approached the 

Joint Committee to put forth its case on merits and to satisfy the 

committee regarding its environmental compliance for the 

projects in question. However, the Joint Committee refused to 

hear the Appellant for the reason that there was no direction to 

this effect. The Joint Committee informed the Appellant that it 

would hear the other project proponents as they had obtained an 

interim order from this Hon*ble Court with a direction to put 

forth their objections before the appropriate forum. Without 

prejudice to the fact that the Appellant has already filed 
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objections, the refusal of the Joint Committee to hear the 

Appellant is without any logic or reason. 

25. The Appellant continues to be aggrieved by the non-est 

impugned order of the Hon*ble NGT. Unfortunately, due to the 

ongoing pandemic, the instant Appeal has not been listed for 

hearing before this Hon'ble Court. The Respondent No.1 has 

filed its counter affidavit, attempting to support the impugned 

order but has not traversed the legal submission of the Appellant 

pertaining to the brazen violation of the principles of natural 

justice and statutory breach of Section 19(4)(i) of the NGT Act 

by the Hon'ble NGT in the impugned order, It would not be out 

of place for the Appellant to mention that the Hon’ble NGT has 

passed ex-parte order in several matters, which is in brazen 

violation of the statute. The Hon"ble NGT being a creature of the 

statute, is bound by it. 

26, Further, this Hon’ble Court has deprecated the practice of 

the Hon’ble NGT delegating its adjudicatory functions to 

committees constituted by it. In the facts of the instant Appeal, 

the Hon*ble NGT has yet again delegated its adjudicatory 

functions to the said Joint Committee without so much as 

affording an opportunity to the Appellants to put forth their case 

on merits, The said direction of delegation is in the tecth of the 

judgment of this Hon’ble Court titled Sanghar Zuber Ismail vs. 

Ministry of Environment, Forests and Climate Change & Anr.”. 

27. Therefore the Appellant craves leave of this Hon’ble Court 

to crystallize the following subsequent developments:- 

? Sunghar Zuber Ismail vs. Ministry of Environment, Forests and Climate 

Change & Ane Civil Appeal No 4543 of 2021 
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(i) This Hon'ble Court in CA/3177/2020 filed against 

the samme impugned order has restrained recovery 

proceedings qua the appellant therein vide order 

dated 22.09.2020, subject to deposit of 50% of the 

interim compensation imposed by the Hon'ble NGT 

by way of the impugned order, 

(ii) This Hon’ble Court issued notice in the instant 

appeal. No interim protection was granted to the 

Appellant, as by its own showing, the Appellant was 

not in a position to deposit Rs. 7.5 crore; 

(iii) Subsequently, the concemed authorities have 

pursued recovery proceedings qua the Appellant and 

have attached land measuring approximately 20 

acres worth Bs. 17.9 crores. 

28. Accordingly, since amounts beyond the interim 

compensation imposed by the Hon'ble NGT stands attached by 

the concerned authorities, the Appellant prays that further 

recovery proceedings emanating from the impugned order be 

stayed till the final adjudication of this Appeal. 

29. It is reiterated that the impugned order is bad in law on the 

following grounds:- 

(i) The Appellant has not been issued notice for the 

proceedings in which the impugned order has been 

passed, thus denying the Appellant its basic right of 

being heard in a proceeding the substratum of which 

are the alleged actions or omissions of the 

Appellant; 

191



192 

-12- 

(ii) There were simultaneous proceedings going on 

before the Ld, NGT titled as Parvavaran Suraksha 

Samiti v. Union of India & Ors”, where a similar 

issue was being adjudicated. The record would 

reflect that show cause notices sent by the statutory 

authorities pertained to the proceedings in the said 

Original Application before Hon'ble NGT. 

(iii) The interim compensation levied by Hon'ble NOT ts 

entirely unsubstantiated as the same has been 

arrived at in the conspicuous absence of any 

computation, formula, study, mechanism. It must 

also be bore in mind that the fourth report had 

advised a total compensation of Rs. 1.32 crore on all 

project proponents in the area. The impugned order 

does not speak of any reasons as to why the said 

figure being recommended was not accepted or the 

basis for which the Hon'ble NGT concluded that the 

figure ought to be enhanced to the extent that it was. 

The aforementioned fact maars the impugned order 

as one that is non-speaking and without any basis. 

The impugned order does not provide the Appellant 

any insight into the reasons on the basis of which the 

Hon'ble NGT arrived at the conclusion that it did. 

(iv) The Hon'ble NGT held that there had been a patent 

violation of environmental norms, without 

considering any material, reviewing any mechanism 

of computation or relying on any formula and sans 

granting the Appellant an opportunity of hearing. 

° Paryavaran Suraksha Samiti v. Union of india & Ors. Original 

Application bearing no. 606 of 2018
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(v) The Hon'ble NGT, whilst constituting the Joint 

Committee, directed the Appellant to file objections 

to the final report of the Joint Committee, without an 

opportunity to rebut the alleged “patent violations” 

allegedly committed by it. Thus, per the Hon'ble 

NGT the stage to place on record the documents to 

disprove the very allegations of non-compliance 

against it which were under investigation would 

arise, after the allegations had been investigated and 

the report finalized and placed before the tribunal. It 

is also pertinent to note that there is no protection 

contemplated in the order, for the time that the 

objections of the Appellant, if so filed, are being 

examined. 

(vi) The Appellant has not been supplied with the 

complaint, the material filed before Hon'ble NGT, 

any report which forms the sub stratum of the 

impugned order. 

30. It is submitted that the impugned order being beyond the 

jurisdiction of the Hon’ble NGT is bad in law. Given that the 

amount directed to be recovered from the Appellant stands 

preserved ’protected by way of attachment, no further coercive 

steps should be taken by the authorities pending the disposal of 

this Appeal. Accordingly, relying on the subsequent facts and 

additional documents herein, the Appellants herein have 

preferred an application for directions as well. 

31. The Appellant has a good prima facie case on merits. In 

the vent the present application is disallowed, the Appellant will 
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be subjected to irreparable losses. The balance of convenience 

tilts in favor of the Appellant and against the Respondent. 

32. The present Application is filed at the earliest opportunity, 

without any delay. 

33. The Applicant prays that the instant application be allowed 

in the interests of equity, justice and fair play. 

PRAYER: 

In view of the foregoing, it is most respectfully submitted 

that this Hon’ble Court may be pleased to - 

(a) restrain the concerned authorities including but not 

limited to the proposed Respondent No.7 and the 

jurisdictional Revenue Officer, Sonipat from taking 

any further coercive steps till the final adjudication 

of the present appeal; 

(b) permit the Appellant to approach the Joint 

Committee constituted by the Hon'ble NGT in 

OA/764/2018 to put forth its case and seek 

adjudication of the objections already filed by the 

Appellant; and 

(c) Pass such further or other orders as may be deemed 

appropriate in the facts and circumstances of the 

present case. 

FILED BY 

(NIHARIKA AHLUWALIA) 
ADVOCATE FOR THE PETITIONER 

PLACE: NEW DELHI 
DATE: 02.03.2022 
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

LA.NO, OF 2022 
Ty 

CIVIL APPEA TR OF 2020 

IN THE MATTER OF: 

TDI INFRASTRUCTURE LTD. oo #PPELLANT. 

VERSUS. 

KISSAN UDEY SAMITI & ORS, . RESPONDENTS: 

AFFIDAVIT 

|, Ritesh Vijhani, s/of Sh. A. K. Vijhani, aged about 40 years, 

Authorized Representative of Appellant Company, having its office at 9, 

Kasturba Gandhi Marg, New Delhi, do hereby solemnly affirm and state 

ae follows: 

1, That I am the Authorised Signatory of Appellant in the above 

mentioned Civil Appeal and am conversant with the facts of the case 

and | am as such competent to swear this affidavit on behalf of the 

Appellant. 

ait 2. That I have read and understood the contents of accompanying 

applications.| state that the contents of the said applicationsarce truc and 
noe 

ee edrrect to my knowledge and belief, 

  

ae 
ar fee . . oie . 

\ a8 oh eT That the documents filed herewith are true and correct copies: of 

their respective originals. wf 
ya 

bk 

CE ait CORSON DEPONENT ae \ - 
eh ape a ; 

| lee gt ee ed 

Peiqi eign wee ts GT Me        
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VERIFICATION: 

I, the above named deponent do hereby verify the contents of this 

Affidavit are true and correct to my knowledge and belief and that no 

part of it 15 false and nothing material is concealed therefrom. 

Verified at New Delhi on this the 1° day of March, 2022. 

0 1 MAR Lode roe 

_/SEPONENT 

genie ae   
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ANNEXURE-A/14 
File No.HSPCB-080002/319/2021-COORDINATION CELL-HSPCB 

HARAY ANA STATE POLLUTION CONTROL BOARD 
C-11, SECTOR, PANCHEULA 

Websile — waw,hapch gov.in E-Mail: hspchwateroall gmail.com 
Pr: 0172-257 7870-873 

H&PCB 

To 

Sub: 

Dartest:-10.02 2022 

Mis TDI infrastructure Ltd., 

My Floor-2, Sector-60, 
Sonipat, Haryana 

Proceedings of hearing of in matiar of Chil Appeal No. 3177/ 2020 Diary No. 20410/ 2020 Mis 

TO! Developers Vs Kissan Uday Samiti. 

Please refer to the subject noled above, 
Hearing was conducted by the Committee appointed by the Chairman, HSPCB on 03.02.2022 a8 

per ondéers of the Han’ble Court and rapraseniation submitted by the projact proponents. 

m
e
 

on
 

Following were presents during the hearing:- 

Sh, NK Gupta, Additional Director, CPCB, New Delhi 
Sh, Bhupender Singh Rinwa, SEE, HSPC8, Panchkula 
Sh, JP Singh, SEE, HSPCB, Panchxula 

5h. Parmjeet Singh, Dy, Distriel Attorney, HSPCB, Panchkula 
Sh, Ravinder Taneja, Representative of Mis TD! Developer 
Smt Bano Deswal, Counsel for M/s TD! Deweloper 

The project proponents made their presentation and some queries were also sought by the 

members of the committee and after hearing following decisions were taken:- 

L 

mi
n 

& 

Enadsi. 

Ts 
2 
a 
4, 

Unit shall submit detailed rapresentatian again along with authorization by Directors for the 

signaiory of representation. 
Unit shall subrnit copy of all occupation certificates obtained by them for concemed department. 

Linit shall submit copy of permission from CGWA! HWRA for extraction of ground water and detail 

of all Borewell, 
Unit shall submit detail of Solid Waste Management. 

Unit shall submit copy of all ECY CTO) CTE obtained by them 
The Commiliee asked from the unit that Hon'ble Supreme Court has clubbed case but has mot 

specifically ordered for conducting hearing in case of projects of TDI, Further, TD! has nat 

deposited the 50% amount of Environment Compensation as imposed by Hon'ble Supreme Caurt 

in cate of CA No. 2477 & 3178. The Counsel for TD! informed that they have gol the property 

attached tor that, This was contasied by the Committee and desired that the specific orders in this 

regard are required from Hon'ble Supreme Court or clarification & required. 

The Counsel for TDI also argued thal the compensation should be as per revised policy dated 

22.12.2021 of HSPCB and only sample failure should be taken inte account. 
Unit shall submit the starting date of construction activily on site be given. 

This is for your information and necessary action please, 
Sr, Env. Engineer (HQ) 

For HSPCa 

copy of the above is forwarded to the following for infarmation and necessary acian plasse:- 

Sh. Mi Gupta, Additional Director, CPCB, New Deth! 

Sh, Bhupender Singh Rinwa, SEE, HSPCB, Panchkula 

Sh. JP Singh, SEE, HSPCB, Panchkula 

Sh, Parmjeet Singh, Oy. District Attomey, HSPCB, Panchiula 

(TRUE COPY! 
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1 18 

ITEM NO.15 Court 5 (Video Conferencing) SECTION XWII 

SUPREME COURT OF INOTA 

RECORD OF PROCEEDINGS 

CIVIL APPEAL Diary No(s) .17702/2620 

(Arising out of impugned interim order dated 23-16-2019 in 0A 

No.764/2018 passed by the National Green Tribunal) 

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Petitioner(s) 

VERSUS 
KISSAN UDEY SAMITI & ORS. Respondent(s) 

(With appls. for c/delay in filing appeal, exemption from filing 

c/c of the impugned judgment, stay application, exemption from 

filing affidavit, permission to file appeal, stay application) 

WITH 
Diary No(s). 18310/20260 (XVII) 
(With appls. for c/delay in filing appeal, exemption from filing 

c/c of the impugned judgment, stay application, exemption from 

filing affidavit, permission to file appeal, stay application) 

Date : 11-09-2020 These matters were called on for hearing today. 

CORAM : 
HON'BLE MR. JUSTICE L. NAGESWARA RAO 
HON'BLE MR. JUSTICE HEMANT GUPTA 

HON'BLE MR. JUSTICE S. RAVINDRA BHAT 

For Petitioner(s) Mr. Siddharth Dave, Sr. Adv. 

Mr. Sumeer Sodhi, AOR 

For Respondent(s) Mr. Anil Grover ,Sr.AAG HARYANA 
Ms. Noopur Singhal, Adv 
Mr. Rahul Khurana, Adv 

Mr. Satish Kumar, Adv 
Mr. Sanjay Kumar Visen, AOR 

UPON hearing the counsel the Court made the following 

ORDER 

Permission to file appeal is granted. 

Delay condoned. 

While finding certain violations that were
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committed by the appellant, Haryana State Pollution 

Control Board imposed interim environmental 

compensation of Rs.27,37,500 on the appellant in 

C.A.Diary No.17762/2020. 

It is submitted by Mr. Sumeer Sodhi that the 

appellant in C.A. Diary No.18316/2020 has deposited 

the interim compensation amount of Rs.6,37,5090/- 

imposed by the Haryana State Pollution Control Board. 

In 0.A.No.764 of 2018, Kissan Udey Samiti 

sought for remedial action for violation of 

environmental norms from the defaulters for not 

providing proper sanitisation and sewage system in 

constructing buildings in Sectors 58-64 at Kundli 

District, Sonepat. The National Green Tribunal 

(‘the Tribunal’) sought a report from the Chief 

Secretary of Haryana. The recommendations made by 

the Committee constituted by the State of Haryana was 

placed before the Tribunal. After perusing the 

report, the Tribunal imposed 2.5 crores as interim 

compensation, 

The interim compensation was made subject to 

final determination of the compensation to be fixed 

by the State Pollution Control Board after hearing 

the Project Proponents. It is clear from the order 

passed by the Tribunal that appellants were not 

heard. 

Issue notice returnable after eight weeks on 

199
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the condition that the appellant(s) shall deposit 50% 

of the interim compensation imposed on them before 

the Tribunal, with the Registry of this Court within 

a period of eight weeks. 

However, the appellants shall appear before 

the State Pollution Control Board as directed by the 

Tribunal. The State Pollution Control Board shall 

give an opportunity to the appellants before passing 

a final order without being influenced by the interim 

compensation imposed by the Tribunal. 

The recovery proceedings are stayed for a 

period of & weeks within which the amount of 50% of 

the interim compensation shall be deposited. In 

default, the recovery proceedings shall revive. 

(Geeta Ahuja) (Anand Prakash) 

Court Master Court Master 

ATRUE COP 
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ANNEXURE-A/16 a 

Ta Dated 15/01/2021 + 

Naib Tehsildar, 

Rai, Sonepat. 

Haryana 

Subject:- Civil Appeal bearing Dairy No. 20418/2020 filed against Order 

passed by the National Green Tribunal. 

Respected Sir, 

This is with reference to an order dated 23/10/2019 in OA no. 764/2018 

passed by National Green Tribunal. It is submitted that Civil Appeal titled as 

TDI Infrastructure Ltd. Vs. Kissan Udey Samiti & Ors. has been filed before 

the Hon'ble Supreme Court and the samc has been piven Diary No. 

20418/2020. Copy of order dated 13/10/2020 in the above said case as 

recorded on the Supreme Court website is enclosed along with this letter, for 

your records. Next date of hearing is 29/01/2021. 

It os therefore requested that not to take any coercive steps against 

company, till the case is listed and heard by the Hon'ble Supreme Court. 

Thanking You 

For TDI Infrastructure Ltd. 

Authorised Signatery 

(TRUE COPY! 
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ee rae 

(Fee agar Weer ao tH tyr 23 gre Praifta) 
Wen ea Ae weil ay cea we 

Tar 

th aera, wre (ar amr genres faraat dar oer frst oni er) 

Fela Alte hey 

qi creed) wret 2014-15 4 foraet fer aft Ho Ptere sawreeeex wo feo 4 
Gre WeaT Grae Ao 9 (7-10), 10 (7~5), 21 (42-18), 25 (23-10), 322 (2~5), 403 
(61-13), 418 (17-5) & @ec Ao 575 (6-3) Ger wea 160-9 UR we ae ene 
are! ares fear am & fe wa al ay uz & ate gare mise 
wee ante @ yo oy was BERNER Hee se arr at qe tA ef gaa 
Hele AT Geil Wee) Get 2014-18 Wee Ao 9, 10, 21, 25. 322, 403. 418 a 
tad ip 575 

wa Ta aries — Ht ar #1 

at aurea set anit fireat ea weer fared Pree and 2) 

ue eat srerenf) aft oF oud eee ce aa age ar ey ae Ger we ara 
we quis TAT 

  

  

  

Bene 

mute ey cedieen we 

Wo Rees 4g 772 fear 22.03.2021 
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Warrant of Attachment under Section 72 of Land Revenue Act, 1887 

Determined by (Para 3 Order No. 29) 

TDI] Infrastructure Ltd. (Village: Nangal Kalan, Sub Teh: Rai, Sonepat) 

Versus 

Yashpal Kanungo (or any officer equivalent to his office) 

The land owned by M/s. TDI Infrastructure Ltd., Revenue Estate of 
Village Nangal Kalan, as per Jarnabandi (2014-15), comprised in Khewat nos: 
Khewat No. 10 (Total area 15K-OM) 4 share (7K-OM), Khewat No. 11 (Total area 
14K-10M) '4 share (7K-5M), Khewat No. 21 (Total arca 42K-18M) Full Share, 
Khewat No. 25 (Total area 23K-10M) Full Share, Khewat No. 329 (Total arca 
31K-5M) 1/14" share (total area 2K-5M), Khewat No. 418 (Total area S1K-13M) 
Full Share, Khewat No. 433 (Total area 34K-10M) % share (total area 17K-5M), 
Khewat No. 575, Current 605 (total arca $2K-13M) 1/4 share (total area BK- 
3M), Total area 160K-9M. 

By this Warrant of attachment, you are hercby ordered to attach the said 
land and owner be informed by getting his signature on this warrant of 
attachment thereby, attaching the land falling in Khewat No, 9, 10, 21, 2; 
322, 403, 418 and 575, Jamabandi (2014-15), Revenue Estate, Village Nangal 
Kalan, sub Teh., Rai, Sonepat. 

Under the Seal Mr. Yashpal is appointed as an Attachment Officer. The 
attachment shall be remain in force till the recovery is made. 

(Office of sub-Registrar, Rai) 

Sr. 46 TRA 

Dated: 22.03.2021 

TRUE TRANSLATED COPY// 
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ANNEXURE-A/18 
25 

srt tht fear 606042021 at weleee need of ante fata 
46/TRA/22.03.2021 STaR #o cetang seneeTay wo fo wr UA Ale wei 
SF cevite aE Af were Ao 10 wT eer kare 15 GATE wT 1/2 HET WeaT 7-10 
a @ae Ao 11 Gr Get weg 14-10 aT 1/2 BET ewer 7-5 a Gace to 2 HT 
Ge Wee 42-18 @ ae vo 25 Gl Ger WHat 23-10 Wae ao 329 a | wea 
41-5 BT 1/44 HPT thet 2-5 @ Wee Ao 418 ST Waal 51-139 F Bac ap 433 
T Ret Vea 34-10 Gt 1/2 WT Yat 17-5 Wae Hp 675 ies Ble BOS ST 

Sel Waa 32-13 ST 1/4 APT Tha 8-3 Bet Veal 160—9 UrATaet ret 2079-2020 
or aay aye at at we aes ei fen rer 8 free german area F gears 
Be ANT WE 40 372,//06.046.2021 Sat was a ommedt we 2019~2000 HA 
Shar @aEl oe at wer Yell saran at aearen war are worden) ql fate 
war 4 ter ey 

erET Fea 

feare 06.04.2024 

BRR Weare 
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Today, on 06.04.2021, in terms of Order by District Collector, dated 

46/T.R.A./22.03.2021, land owned by M/s TDI Infrastructure Prt. in 

Revenue Estate of village Nangal Kalan, Tehsil Rai falling under: 

Khewat No. 10 (Total area 15K-OM) 4 share (7K-0M), 

. Khewat No. 11 [Total Area 14K-10M) % share (7K-5M}, 

. Khewat No. 21 (total area 42K-18M), Full Share 

Khewat No. 25 (total area 23K-10M), Full Share 

Khewat no. 329 (total area 31K-5M] 1/14 share (total area 2K-5SMI, 

» Khewat No. 418 (total area 51K-13M), Full Share 

Khewat No. 433 (total area 34K-10M) “share (total area 17 K-SM), 

Khewat No. 575, Current 605 [total area 32K-13M) 4 share (total area 

aK- SMI, 

e
e
 

Total area 160K-9M, Jamabandi year 2019-2020 is hereby attached 

vide daily diary no. 372/ 06.04.2021 Ull recovery is made, appropriate 

entry has been affected in aforesaid Khewat Nos’, and the report of 

attachment is entered upon herewith by Halka Patwari and the action 

taken was reported in the above mentioned Khewats of Jamabandi year 

2019-2020. 

The attachment report is presented in your senaces. 

sD 

Kanungo Halka 

Tehsil Rai 

Dated 06.04.2021 

sD 

Halka Patwari 

I TRUE TRANSLATED COPY//
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f ANNEXURE-A/19 
' or 22¢ 

($-07-21 ‘N Vices (S 

Nayab Tehsildar 
Ales weitere, 

"1g fet-ftrg) Ral 

Sonepat, 

Subject: Request for Providing details of the land attached for recovery of compensation levied as per the order of the honourable NGT, 
Sir, 

This is in furtherance to the order of the honourable NGT in the matter fitecl by Kissar Udey Samiti In which the honourable NGT had passed an order dated 24-10-2019, this order was further challenged before the Honourable Supreme Court of Indis titled Tai infrastructre Ltd. V/s Kissan Ucey Samiti and others, Civil Appeal 20416/2020, notice was issued by the court on 13-1 O-2020, 

Your office has attached some land parcels with the company for recovery of compensation, we request You to provide the detail of the land parcels attached by your office on urgent basis, so that we can MOVE appropriate application before the appropriate forum as permissible under law. 

We request for your Co-operation and took forward for Immediate response, 

Authorised Representative 

ee. 
Tdi Infrastructure Ltd
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To, Dated: 14/07/2021 

Nayab Tehsildar, (Received vide DNO. 226/ 15.07.2021] 

Rai, Sonepat, 

Haryana 

Subject: Request for providing details of the land attached for recovery 

of compensation levied as per the order of the Honourable NGT. 

Sir, 

This is in furtherance to the order of the Honourable NGT in the matter filed by 

Kissan Udey Samiti in which the Honourable NGT had passed an order dated 

23-10-2019, this order was further challenged before the Honourable Supreme 

Court of India titled TO! Infrastructure Ltd, V/s Kiesan Udey Samuti and Ors., 

Civil Appeal 20418/2020, notice was issued by the court on 13-10-2020. 

Your office has attached some land parcels with the company for recovery of 

compensation, we request you to provide the detail of the land parcels attached 

by your office on urgent basis, so that we can move appropriate application 

before the appropriate forum as permissible under law. 

We request for your Co-operation and look forward for immediate response. 

Autheonzed Representative 

TDI Infrastructure Lid. 

(TRUE COPY



Details of Land Attached 
(TDI City, Kundli, Sonepat) 

ANNEXURE-A/20 

29 
(Revenue Estate of Village Nangal Kalan, Teh.; Rai, Sonepat 

  

  

  

  
    

  
  

  

  

        

§.No. Khevat No. i Share of M/s, TDI Rectangle Kila No. | Area in K M Total Land Infrastructure Na, Owned by Ltd. in Khevat 
Company 

3 
K M 1 10 “4 (Half share] 21 1 K-X T-s 

22 5/2 1-2 {Total 14-10 
6 2a7 out of which 7- 
& 7-12 5 ig in share of 

ofl 2-9 M/s. TDI 
13/1 1-7 Infrastructure 

__ Ltd 2 9 4 (Half share} 22 2 5-13 7-10 
Fyfl a-7 (Total 15-0 out 
i4 6-0 of which 7-10 is 

in share of M/s. 
TOI 

Infrastructure 
_ _ Ltd. a 21 Full Share 22 lT/fl 3-12 

a0 16 7-12 42-18 
17 8-0 

a4 BO 
25 f-12 

51 ga 2-0 
3/2 1-12 

5 2-14 
_ a/1 1-16         
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25 Full Share 48 14/2 0-16 | Total Share 
15/1 1-3 23-10 
15/2 2-19 
16 7-12 

2a 4 
49 20/2 2-16 

403 \ (Half share} 5 23/2 2-2 Total Share 
26/1 7-11 51-13 

2 Lyd 4-2 
2/2 3-0 

a 6-0 
7 H-E 
8 a-9 

id 1/2 4-12 
11/2 0-10 

20 2/1/2 0-5 
26/2 o-2 
24/1 8-0 

a0 aa/f2 4-0 | 
at) 4/1 3-11 

418 14 (Half share} 35 19/2 2-18 17-5 
20/1 5-8 {Total 34-10 out 

od 17/2 4-3 af which 17-5 is 
23 1f2 1-5 in share of M/s. 
3 2/1 o-12 TH! 

24/1 4-8 Infrastructure 
66/3 7-18 Ltd. 
4/1 2-8 
4/2 5-12 
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Cost of land as por prevailing Circle Rate. Re, 

160 kanal 9 Marla 

20 acre (Approx. | 

(TRUE COPYI 

31 

575 | 1/4 (One Fourth - 19 3/3 1-11 8-3 share] a l/l 2412 (Total 32-153 out B a/2 3-12 of which 8-3 is 
os 2-0 in share of M/s. 
12/3 3-8 TOT 
3/1 3-12 infrastructure 
18/2 3-12 Ltd, 
19/1 3-4 
22/2 4-14 
24/1 4-0 
26 0-8 

TOTAL LAND 

17,90,00,000/- [Rupees Seventeen Crore Ninety Lakhs Only}
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COLLECTOR RATE, DISTRICT SONEPAT- YEAR 2020-21 

LAND AVERTING 
LAND AVERTING HATIONAL HIGH@ AY LAND AVERTING LAND AVERTING WITH LAL 

an. NAME OF NATIONAL MIGEWAY | WITH A DEPTH OF & RATIONAL HIGHWAY OTHER Palka SAHARIOR | DORA/OUT OF LAL | COMMERCIAL 
fo, VILLAGE WITH A DEPTH OF 2 | ACRE BUT BORE THAN WITH A DEPTH OF 2 ROAD WITH A (CHAHT GORA (RESIDENTIAL PLOT ACRE (PER ACHES DEPTH OF 2 ACRE ACRE FROM HIGHWAY | DEPTH OF 3 ACRE FER $0. YDS {FER ACRE) i 

[| Aangal Kalan 1,72,00,000/'- 1,49,00,000/- 1,12, 00,000) - 891,50, 0000 41,25,000/ T.S00h- 10,000" 

  

ATRUE TRANSLATED EXTRACTI 
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ANNEXURE-A/22 

a4 

Item Nos. 02 & 05 (Court No. 1) 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

[By Video Conferencing) 

Original Application No. 764/2018 

(M.A. No. 175/2019 & M.A. No. 24/2021) 

(With reports dated 21.06.2021) 

Kissan Udey Samiti Applicant 

State of Haryana & Ors. Respondent(s) 

Original Application No, 155/2020 

(L.A. No. 86/2021 & LA, No. 121/2021) 

(With reports dated 21.01.2021) 

Dr. (Mrs.] Manorama Sharma & Anr, Applicart(s) 

Wersus 

TDI infrastructure Limited & Ors. Respondent(s| 

Date of hearing: 28.09.2021 

CORAM: HON'’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

HON'’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 

HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Shiy Charan Garg, Advocate in O.A. 764/ 2018 

Mr. Sachin Jain, Advocate in OA. NO, 1655/2020 

Respondent: Mr. Rahul Khurana, Advocate for State of Haryana & HSPCR 

Ms. Yashodhara Gupte, Advecate for Ms TDI Infrastructure Ltd. 

IR-3 in OA. 764/2018 & R-1 in OA. 1535/2020) 

Mr. Aman Bhalla, Advocate for CPCB in O.A, 764/2018 

Mr. Amit Singh Chauhan, Advocate for CPCB in OLA, 1556/2020 

Mr. Rakesh Mahajan, Advocate for MoRPRCC 

ORDER 

I, This common order will cover O.A. No, 764/2018 and O.A. No. 

155/2020 and MAs/TAs filed in the said matters. Both the matters relate
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to remedial action against violations of environmental norms inter alia by 

M/s TDI Infrastnacture Ltd. [Developers of TDI Kingsburry Apartments 

G.T, Road, Sonipat), M/s TDI Infrastructure Ltd., [Developers of My Floor2 

housing project Sector - 60, Sonipat}, M/s TD! Infrastructure Ltd. Tuscan 

City, Sector - 54, Sonipat, M/s CMD Built-Tech Pvt, Ltd. (Developers of 

Ushay Towers Sector - 61, Kundli, Sonipat), M/s Parker Estate 

Development Pvt. Ltd., Sector - 61 Kundli, Sonipat and M/s Narang 

Construction & Financiers Pvt. Ltd. (Max Height Sector — 62, Kundli, 

Sonipat) - all parties to O.A No. 7764/2018) and TDI Infrastructure Ltd. 

(respondent in O.A, No. 1155/2020). All housing/ township projects are said 

to be located in Sectors 58 to 64 at Kundli, District Sonepat, Haryana and 

are seid to be non compliant with the environmental norms calling for 

remedial action. Reason for taking up the matters together is adjoining 

locations and somewhat similar nature of violations. In many projects 

game project proponent (PP) or sister concerns are involved. To the extent 

necessary, distinction will be noticed in the order. 

O0.A. No. 764/2018 

2. Issue raised in this application is environmental violations affecting 

public health and rule of law in developing the housing projects in 

question, mentioned earlier and failure of the statutory regulators — the 

Town and Country Planning Department, SEIAA, State PCB, MoEF and 

District Administration in taking remedial action. The OA was initially 

disposed of vide order dated 16.10.2018 with the direction that the 

Oversight Committee constituted by this Tnibunal to look into the issues 

of waste management may first look into the matter. The matter was 

revived vide order dated 06.05.2019 in M.A. No. 142/2019 for the reasons 

mentioned in the said order. The Tribunal sought a report from the Chief 

Secretary, Haryana about the status of compliance, Considering the 
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report of the Chief Secretary dated 09.06.2019, acknowledging large scale 

violations, vide order dated 23.10.2019, the Tribunal issued directions for 

remedial action by statutory regulators and also constituted a joint 

Committee comprising representatives of CPCB, MoEF&CC and LIT Delhi 

to determine compensation on polluter pays principle for the violations. 

The report filed by the Chief Secretary, Haryana is as follows: - 

“After receipt of the above recommendations, directions have been 

issued, 

(i) 

(i) 

(iz) 

(i) 

fu) 

{ui} 

(vil) 

TCP Department shall ensure that all tankers discharging the 

effluent to the STP of 7.5 MLD capacity be fitted uath GPS and 

@ monitoring cell be established by HSVP at District Head 

Quarters to monitor the movement and regular discharge from 

all stakeholder units. HSVP shall also ensure maintaining the 

logbook of its STP to which the effluent is sent and reconcile 

with tis movement records. 
District Administration shall review the matter every fortnight 

and ensure that no effluent is discharged on land/dumped 

illegally. HSPCB shall take legal steps against the violators and 

sent a monthly report in this regard to Environment 

Department, 

ULB Department and Municipal Corporation of Sonepat shall 

ensure the compliance of Solid Waste Management, 2016 in the 

district and Deputy Commissioner shall review the progress in 

his fortnightly review, as directed by Hon'ble NGT in 0.A. No. 

606/ 2018. 

TCP Department shall not issue any Occupation Compietion 

Certificate to the upecoming/completed Projects, till the 

infrastructure and sewer systems are completely in place. Also, 

no further license‘ Consent to Operate shall also be issued by 

the Departments/ Board concerned till the completion of all 

infrastructure facilities. 
TCP Department has been. directed to issue a Public Notice in 

this regard, if mecessary. 

The Health Department has been directed to conduct a study to 

assess the possible adverse impact of the illegal 

discharge/ pollution on the health of local residents. 
TCP Department has also been directed to expedite and ensure 

timely completion of the laying of sewer lines and 

establishment of the proposed STP (with a capacity of 15 MLD) 

so that the issue is solved scientifically and permanently.” 

3 The Tribunal fixed interim compensation for restoration of 

environment as. follows: 

  

Name of the Units | Interim 
Compensation 
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af 

1. M/s TDI Infrastructure Ltd, (For TDI} Rs, 10 Crores 

Kingsburry Apartments}, G.T, Road, 
Sonipat- _ — 

2. M/s TDI Infrastructure Lid, My Floor 2, | Rs. 2.5 Crores 

Sector-60, Sonipat. 
a, M/s TDI Infrastructure Ltd, Tuscan City, | Rs. 2.5 Crores 

Sector-58, Sonipat- . 
4. |M/s CMD Built-Tech Pvt. Ltd. (Ushay Rs. 2.5 Crores | 

Towers), Sector-61, Kundli, Sonipat- - ! 

5 M/s Parker Estate Development Pvt. | Rs. 2.5 Crores 

Ltd., Sector-61, Kundli, Sonipat. _ 
6. M/s Narang Constructions & Financiers | Rs. 2.5 Crores 

Pvt. Ltd. (Max Height), Sector-62, Kundli, 
Sonipat.   
  

4. The compensation determined by the Committee as per its report 

dated 21.02.2020 is as follows: 

  

&. 

Wer, 

Name of No. of 

Banquet 

£C 
niolotion fin 

Rs.) 
Bays Fuara: 

for | Solid Waste Total 
| Environmental 

compliance | Compensation 
EC jin Rs.) fin Re.) 

  

Aingsburry 
Apartment), 

Mis TD 15,63, 14,125 
Infrastructure 

Lid. (For TDI 

2826 

GT. Rone, 
Sonipat 

2,85, 95,040 18,49,08, 165 

  

Mis TD? | 
Infrastructure 
Ltd., My Floor 
2, Sector— 60, 
Sonnet 

4,50, 79,687.5 L177, 104 462,568,792 
— 

  

| A's: TOY 
Infrastrocture 
bel Tuscan 

Cy, Sector — 
8, Sonipat 

2022 T1184 2,875   25,60, 966.4 | #7,42,02,94! 

  

Put. Ltt, 

M/s CMD 
Built-Tech 

658 | 363,595,625 

(Ushay 
Towers), 
Sector = 6, 
Kureii, 

Saripat 

1?ri2o 3,65, 72,745   
    

  

M/s Parker | 430 4,59,09,375 
Estate 

Development 

PUL Ltd., | 

Hy? S360 

Sector - 6/ 

Kundit, 
  470,686,735   
      Mis Nerang 

Construction 
& Financiers 

Pot Ltd, fla 

Height),     534,41, 875   16,06,636 550,358,531 
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| Sector - G2, 

Aud, 

Sonipat     

3. The matter was last considered on 01.10.2020 in the light of the 

report of the joint Committee determining compensation and status report 

filed by the State PCB. We consider it appropriate to reproduce the 

discussion in the said order:- 

TET et Oda cepa oa ee SEE a odd Fe cdies ie us boas cee ere doe EA 

Z The matter was earlier considered in the light of the report of 
Chief Secretary Haryana dated 19.06.2019, O5.07.2019 and 
28.08.2019 based on inspection conducted by the State PCB, District 
Town Planner, Hanjana Sehan Vikes Prodhikaran (HSVP} and 

Municipal Council Sonepat finding seriows violations of environmental 
norms in the budding project in question and suggesting short term 

and long term action plans. After considering the findings and 
observations in the inspection report, the Tribunal observed:- 

“3.From the above report, violations of Enwrenment laws by the 
unuts in question can be briefly summed up as follows: 

a} No prior Environmental Clearance & CTE was obtained 

b) The projects have been constructed without obtaining 

Environmental Clearance and without CTE/CTO from 
HSPCB. 

c) In terms of STP, the deficiencies observed during 
sampling relates to absence of flow meter at the inlet af 
STPs, non-maintenance of log book, the outlet of STPs are 
exceeding the prescribed limits of board, etc. 

d) Untreated effluents from STPs are being discharged 

elther through tanker or on open land near village Nagal 
for percolation. 

e) The units are non-complying with SWH Rules and no 
facility for collection segregation and disposal of solid 
waste exists 

6. Fourth report has been fled on 22.10.2019 by the State 
Pollution Control Board (SPC) to the effect that total amount of Rs. 
1.22 crore has been levied as environmental compensation and 
temporary arangement was being made for management of 
sewage system. Further compensation is yet to be assessed. 

¥. The period of violations is 2 years or more. The turnover 
of the projects is in hundreds of crores. The deficiencies are 
in the knowledge of the project proponents who are in 
regular business. During inspections noted above, project 
proponents have become further aware of the shortcomings. 
Though Environment is priceless, quantum of Environment 
Compensation has to be adequate to restore the 
environment and must have deterrent aspect so that such 

violations are not profitable. No lenient attitude can be 
shown nor can such matters be unduly prolonged, 
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8. Legal position in this regard is settled. In Vellore Citizens 
Welfare Forum us. Union of India (UOl) and Ors!, the Hon'ble 

Supreme Court interpreted "Polluter Pays" principle by stating that 
the absolute liability for harm te the environment extends not only 
to compensate the victims of pollution but also the cost of restoring 
the environmental degradation. Remediathon of the damaged 
environment is part of the process of “Sustainable Develapment” 
and as such polluter is liable to pay the cost to the individual 
sufferers as well as the cost of reversing the damaged ecology. The 
Precautionary Principle and the Polluter Pays Principle have been 
accepted as part of the law of the land. Measure of compensation 
must be correlated ta the magnitude and capacity of the enterprise 
because such compensation must have a deterrent effect. It was 
further observed on the basis of principle laid down in M.C. Mehta 
and Anr. vs. Union of India and Ors,,? that a person undertaking 

an activity involving hazardous or risky exposure to human life is 
strictly liable for injury suffered by another person, irrespective of 
any negligence or carelessness on part of the managers of such 
undertaking. Pollution cannot be allowed to be profitable activity. 

The environment is priceless. Intentional violatians have to be 

visited uth more stringent damages than accidental or 
unintended. We have taken into account the principles for 
determining quantum of damages laid down, inter-alia, in Sterilite 
Indusiries (India) Ltd. v. Union of Inelia (2013) 4 SCC 375: 47, 

T.N. Godavarman Thirumulpad v. UOI & Ors. (2006) 1 SCC 1:4 1, 
Indian Council for Enviro-Legal Action & Ors. v. Union of India & 
Ors. (1996) 3 SCC 212; | 67, Vellore Citizens Welfare Forum v- 

UOI, (1996) 5 SCC 647: 4 11 to 13, M.C. Mehta v. Kamal Nath 
(1997) | SCC 388; 410, Public Trust Doctrine, | 24, M.C. Mehta 
v, UOI & Ors., WP (C} No. 1:3029/ 1985 order dated 24.10.2017, 

MCD uv. Uphaar Tragedy Victims Association (2011) 14 SCC 481: 

9 99, 100, Vadodra Municipal Corporation v. Purshottam wv. 

Murjant & Ors, (2014) 16 SCC 14: 17 and M. C. Mehta & Anr. v 

Union of India (1987) 1 SCC 395 : | 32. 

9. In the light of above settled principles, the action taken 

by the SPCB does not match the facts found in the 

inspection report dated 16.07.2019 filed by a joint 

Committee comprising of officers of the State Government. 

The violations, noted above, are of very serious nature and 

possibility of collusion of the officers of the State is not 

ruled out in permitting such violations and in failing to 

take requisite actions. The compensation assessed being 

grossly inadequate and disproportionate and the action of 

the SPCB being too slow shows the SPCE lacks necessary 

sensitivity for enforcing the rule of law or there is collusion 

at some level to cover up the illegality. 

10. We accordingly direct the Chief Secretary, Haryana to 

consider referring the matter to vigilance or otherwise to 

ascertain intentional and collusive violation of law. The 

Chief Secretary may also oversee remedial action for speedy 

enforcement of environmental norms in the interest of 

health of the inhabitants. 

1 (1996) 5 SCC 647 
2/1987) 1 SCC 395:
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li. Further, we find it necessary to constitute a joint 
Committee comprising representatives of CPCB, MoEF&CC and 
UT Delhi to suggest realistic compensation to be recovered, 
apart from other actions to be taken. The Committee will be 

assisted by the SPCE Haryana. The CPCB will be the nodal 

agency. 

12. Pending further consideration, in the light of above findings in the 
inspection report, we are prima facie of the opinion that interim 

compensation as follows needs to be recovered: 

  

SL 

Na. 

Name of the Units Interim 
Compensation 

  
  

1. | M/s TDI Infrastructure Ltd, (For TDI| Rs. 10 Crores 
Kingsburry Apartments), G.T. Roa, 
Sonipat- 

| M/s TDI Infrastructure Lid, My Floor 2,| Rs. 2.5 Crores 
Sector-60, Gonipat, 

a, M/s TO! Infrastructure Lid, Tuscan City, | Rs. 2.5 Crores 

Sector-58, Sonipai- ti 
4. M/s CMD Built-Tech Put. Ltd, fUsheay | Rs. 2.5 Crores 

| Towers|, Sector-61, Kundli, Sonipat- 

5. M,'s Parker Estate Development Pvt. Lid., | Rs. 2.5 Crores 
Sector-61, Kundli Sonipot, | 

6. M/s Narang Constructions & Finaneiers | Rs. 2.5 Crores 
Put Ltd. (Max Height), Sector-62, Kundli, 
Sonipar. 

  
  

ha 

  

      

          
  

Is: The amount may be recovered by the State PCB and 
spent for restoration of the environment. The interim 
compensation will abide by final determination of 
compensation by the SPCH after following due procedure, 
including hearing the affected parties, in the light of the 
report of the joint Committee constituted as above. The 
Committee may give its report usthin three months by e-mail at 
judicial-ngtiagovin and a copy thereof may also be provided to the 
State PCB and the Project Proponents so the Project Proponenis 
wll have the opportunity to contest the same before the State PCB 
arin any other proceedings. We have not considered necessary to 
hear the Project Proponents at this stage in view of patent 
wiolations at this stage shown by an independent inspection report 
and also in wiew of the fact that they uall have sufficient 
opportunity after an expert report is available. We find adequate 
material for forming prima facie opinion about the quantum of 
Interim Compensation to be recovered.” 

3. Accordingly, the joint Committee has filed its report on 
21.02.2020 determining the relevant extract from the said report as 

follows:- 

*“Rased on calculation made in table 2 and 3, total EC 

estimated is mentioned in table — 4 

220



zm
 

221 

41 

  

Name oy | No. of | EC for | Solid Waste | Total 
Banquet Days violation jin | non- Environmental 

Rs.) compliance Compensation 
ECjin Rs.) | fin Rs.) 

  

A's TO!) 2826 15,63,13,125 | 2,85,95,0490 | 18,495,085, 165 

infrastructure 

Ltda. (For TD) 
Kingsburry 

Apartment, 

GT. Road, | 

    
  
  Sonipat — = 

My s TOT | 815 450-79,687.5 | 11,77, 104 462,56, 72 

Infrastructure 
Led, My Fleer 

4, Sector — 60, 
_Sonipat Lt = 

M3 TOY | 2022 | JL 42,875 | 23,60, 906.4 I1,42,02, 84] 

Infrastructure 
hed. Tusear 

City, Sector - 

58, Sonipat_ | | 

  
  
  

  

    
  

a)
 

| Sonipat 

  

Mis CMD | 456 3,63,95,625 | 177,120 3,65, 72,745 
Built-Tech Prt, 

Led = (Ushay 
Towers, 
Sector — 6], 

Muna, 

| Sonipat _| 
M/s Porker | 630 #5900, 375 11, 79,360 4, 70,88, 735 

Estate | 
Development | 
Put Lid., 

Sector — 1 

Rundi, 

  
    
  

M/s Narang) 956 534,31, &75 16,006,656 550,238,531 

Censtruction 

& Financiers 
Put. Lid. (Max 
Height}, 
Sector - 42, 

Aridi,         Sonipat     

CONCLUSION 

In addition ta the assessment carried out by Joint Committee, EC 

on 06 Housing Societies as listed in table 4 above, following 

observations were made: 

i. Basic infrastructure for common facilities including 

Sewage management fcollection, treatment and 

disposal of sewage) and solid waste management 

(collection, processing and Disposal), for the specified 

area should be planned / developed by the concerned 

local authorities (in this case Haryana Shahari Vikas 

Pradhikaran, /(HSVP) formerly Haryana Urban 

Development Authority(HUDA] before awarding license 

to builders for development of individual housing 

societies in the area by the concerned authorities (in 

this case Town and Country Planning, Haryana).



a2 

ii. However, in present case, Town and Country Planning 

: Haryana hee approved Change of Land Use and 

awarded license for development of individual housing 

societies to builders before planning & development af 

basic infrastructure for common facilities including 

Sewage and solid waste management by HSVP. 

Adequate infrastructure required for common. 

facilities for sewage
 and solid waste for the area is yet 

to be developed for the area. 

iii. It was also noted that it is difficult to develop these 

common facilities once the housing societies come up as 

the land required for development of these facilities has 

not been earmarked/procur
ed 

iw. In absence of sewerage system, both treated / untreated 

sewage from housing societies is being discharged in 

adjoining areas. 

u. As per conditions of Environment Clearance, housing 

societies have to treat sewage Up to tertiary level and 

utilize im landscaping, gardening, toilet flushing, 

cooling tower etc. and remaining treated wastewater 

may discharge to final disposal system. 

ui, CTO issued by SPCB has stipulated compliance of all 

EC Conditions, however specific conditions regarding 

the level of treatment, extent of reuse of treated water, 

discharge standards and mode of disposal of treated 

water is to be included 

wil. Town and Country Planning Haryana has granted 

Occupancy Certificate (OC) prior to issuance of Consent 

to Operate (CTO) by the SPCB. 

vi, ©All the Housing Societies shall ensure reuse of treated 

sewage as per CPHEEO guidelines for point use. 

Standards is attached at Annexure-Il. Excess treated 

sewage shall discharge to HSVP sewerage network 

In view of the above, Committee has opined that responsibilities 

of discharge of untreated sewage and improper Solid Waste 

management shall also be vested with the following 

authorities: 

i. Town and Country Planning Haryana for granting Hcense 

to builders prior to development of infrastructure related 

to sewerage system and granting OC before issuance of 

cro; 

ii. HSVP for development of basic infrastructure for sewage 

and solid waste management of the area.” 

4, The status report has been filed on 13.09.2020 by the 

State PCB which refers to an order of the Hon’ble Supreme 
Court dated 11.09.2020 in Civil Appeal No. 003177/2020, 
Diary No. 17702/2020, M/s Parker Estate Developers Pvt. Ltd. 

wv. Kissan Udey Samiti & Ors. as _follows:- 
“While finding certain violations that were 

committed by the appellant, Haryana State Pollution Control 
Hoard imposed interim environmental compensation of 
Rs.27,37,500 on the appellant in C.A. Diary No. 17702/2020. 
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It is submitted by Mr. Sumeer Sodhi that the appellant in 

C.A. Diary No.18310/2020 has deposited the interim 
compensation amount of Rs.6,37,500/ imposed by the 

Haryana State Pollution Control Board. | 

In 0.4.No.764 of 2018, Kissan Udey Samiti sought Jor 
remedial action for violation of environmental norms from the 
defaulters for not providing proper sanitisation and sewage 
system in constructing buildings in Sectors 58-64 at Kundli 
District, Sonepat. The National Green Tribunal (‘the Tribunal’) 

sought a report from the Chief Secretary of Haryana! The 
recommendations made by the Committee constituted by the 
State of Haryana was placed before the Tribunal, After 
perusing the report, the Tribunal imposed 2.5 crores as interim 
compensation. | 

The interim compensation was made subject to final 
determination of the compensation to be fixed by the State 
Pollution Control Board after hearing the Project Proponents. 
ft is clear from the order passed by the be after tight 
appellants were not heard. Issue notice returnable after eight 
weeks on the condition that the appellant/s) shall deposit 50% 

of the interim compensation imposed on them before the 
Tribunal, with the Registry of this Court within a period of 

eight weeks, 

However, the appellants shall appear before the State 
Pollution Control Board as directed by the Tribunal. The State 
Pollution Control Board shall give an opportunity the 

appellants before passing a final order without ing 
influenced by the interim compensation imposed by the 

Tribunal, 

The recovery proceedings are stayed for a period of 8 

weeks within which the amount of 50% of the interim 
compensation shall be deposited. In default, the recovery 
proceedings shall revive.” 

5. In the said report it is further mentioned as follows;- 
“3. Theat prosecution action against all the Builders as 
mentioned in above table has been taken by filing 
complaint in Special Environment Court, Kurukshetra. 

#, That no occupation’ completion certificate and 
fresh CTO is being issued in sector 58 to 64 by Town 
Country Planning Department and HSPCB. 

&, That Haryana Shahari Vikas Pradhikaran (HEVP) 

submitted the time bound action plan for laying of 
sewer line to the existing 7.5 MLD STP at village EGC, 
Pattla. The work of laying of sewage line has been 
completed as informed vide letter dated 19.06.2020. 
The HSVP has issued letter to each colonizer operating 
in sector 58 to 64 for connection of sewage pipe line 
laid down by HSVP. Copy of letter dated ren em 
issued by the HSVP is annexed herewith as Annexure- 

id 
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R/1. Sanction to 6 projects for sewer connection 1 we 

been issued by HSVP as per report submitted dated 
30.09.2020. The report is annexed herewith as 
Annexure-R,2. 

6. That Town Country Planning, Department has 
floated I)N1f for installation of new STP with capacity 
IS MLD, The Construction of 15 MLD STP /Phase-I) near 

village Aterna for sector 55 to 04 Urban Estate Sonipat 

amounting to Rs. 32 Crore has been started and the 
work would likely to be completed by 31.12.2020 as 
informed by HSVP wide letter dated 19.06.2020. — 

7. That these Protect proponents have | not 
submitted Environment Compensation as imposed by 
Hon’ble NGT therefore letter dated 20.03.2020 has 

been send to Deputy Commissianer, Sonipat jor 
recovery of Environment Compensation. Accordingly, 
Summon were issued by Tehsildar, Rai asking to 
deposit the Environment Compensation | on 

31.08.2020 as imposed by Hon'ble NGT. 

&. That O02 projects tic. M/s Parker Estate 
Developers Put. Ltd. and M/s Pardeshi Developers |Pvt. 
Ltd. (M/s CME M/s CMD Built-Tech Prt. Lid) tiled Civil 

Appeal before Hon'ble Supreme Court of India. The 
erder dated 11.09.2020 passed by Hon'ble Supreme 
Court is annexed herewith as Annexure-R/3. \One 

Project M/s TDI Infrastructure Lid. approached the 
High Court of Delhi by way of Writ Petition (Civil). 
Copy of order dated 22.09.2020 is annexed herewith 
as Annexure-R/4. 

g. The projects as mentioned in above said table has 
submitted representation for the Compensation as 
imposed by Joint Committee constituted by Hon'ble 
NGT. The project proponents have been directed to 
submit interim compensation as imposed by Hon'ble 
NGT.” 

6. In view of the above, we defer the proceeding to await 

further action in the matter in pursuance of the order of the 
Hon’ble Supreme Court. 

M.A. No. 7175/2019 has been filed by the applicant for stopping 
illegal construction and launching prosecution, The applicant; may 
serve a copy of the application on the concerned authorities. The said 
application may be first considered by the State PCB in coordination 
with other concerned Authorities of the State of Haryana and a factual 
and action taken report filed before the next date by e-mail at pudicial- 
ngtigigou.in preferably in the form of searchable PDF/ OCR Support 
PDF and not tn the form of Image PDF, “ 

Thus, though the matter was earlier deferred to await the outtome 

of proceedings in the Hon'ble Supreme Court, the applicants have pressed 

il 

224



for taking up of the matter on the ground that period of almost one 

45 

year 

has gone by. Violationa are continuing and other matters involving 

overlapping issues are also listed. It is stated that there ia no bar to 

consideration by the Tribunal to enforce environmental norms. 

fs Accordingly, we have considered the matter further with 

assistance of learned counsel for the applicants and for the State 

Other counsel though present have opted not to participate, Couns 

TDI says that she is merely proxy counsel seeking adjournment. 

8. We have perused the report of the Chief Secretary, Haryana fil 

PCB. 

Al for 

din Aa
 

OA No. 661/2018 Praveen Kakar case, also listed today. The report is 

general about devising appropriate strategies to deal with such matters, 

We have also considered the written statement filed on 21.06.2021 in 

response to M.A. Ne. 175/2019 on the issue of interim order against 

construction and for remedial action by way of prosecution. The wr itten 

statement filed by the State PCB gives the details of construction in various 

Projects as follows:- 

    
  

  

    

  

  

      

  
  

  

  
            
    

  

“Br, Name of Licence | Licence No. | Total area Site address sin alas 
_No, in acres 

E Mis Parilok Feal | #6 of| &20 acres | Sector = 63, | DOMAY 
Estate Pot, Ltd. 2079/05,03 Village Pata 

ee ree 2) b & Nongel 
2. JS. Broad Casting | 48 of| Ii.30arcres | Sector - 64, | DOIAY 

Put. Got 2019/05,03 Noruypal Malar 

___|.2019 | 
a. TD! Mansion Put. | 93 of | 1078? Sector - 63, | DOJAY 

Ltd. 2079/74.08 | acres Village Patla 
2019 & Nerigel 

4. Pushprattan ae of) 5.6275 | Sector - 63, | DELAY 
Development Put | 2019/05.03 | acres Nerul Kalan 

Ltel. ____ | 2019 
a Mis Mexrafigertt | 79 of | 2] acres Sector - 6/7, | Resifential 

Quersas Pet. Lid. 2008/01 .04 Nangal Kalan | Ciro 
2008 Ha 

_—-— ince — o 

6. |Mfs PS. Realtors | 74 of 2008 | 10.8375 Sector - 64, cep 
Put Lad. ores Village Pate | Gro 

& Nangeal Housing 
_ Cato 

7, Mis To! | (83-228 of| [23.04 | Sector - 59, | Plotted 
Infrastructure Lod. | 2004 acres Nangal Kalan | Colony 
fFormely men os 
irntime Promerts 
Put Lita.) Under | 

12 
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Construction 
building at Pot na. 
E-166, E-208, 209, 
E42 F538         9, The composite report of the Chief Secretary, Haryana in pursuance 

ef order dated 01.10.2020 giving the status of action taken in O.A. Ne. 

7764/2018 is as follows:- 

“d. In O 

  

  
  

  

  

® Inthe said matter, Hon'ble NGT has imposed the Environthent 

compensation against various project proponents and sn 
has not been submitted by the project proponents concerned. 
Therefore, vide letter dated 20.03.2020 Deputy Commissigner, 
Sonipat has been requested for recovery of Environment 
Compensation, Accordingly, Summons were issued by 
Tehsildar, Rai (Sonipat) for asking to deposit the Environment 
Compensation on 31.08.2020 as imposed by Hon'ble NGT, 

© 03 Projects ic. M/s Parker Estate Developers Pvt. Ltd., prs 
Pardesi Developers Pvt Lt. (M/s CMK M/s CMD Built-Tech Pvt. 
Ltd) Project and M/s TDI Infrestructure Lid. have filed Civil 
Appeal before Hon'ble Supreme Court of India, 01 Project ic. 
M/s Narang Constructions & Financiers Pvt. Lid., Sector 62, 

Kundli Sonipat has approached the High Court of Punjab|and 
Haryana by way of writ petition [Civil]. 02 no cases have 

submitted environment compensation of 50% as imposed by 
NGT incompliance of order issued by Hon'ble Supreme Court. 

The detail of the same in table form is as wnder:- 

Sr, | Name and | Details of | Environmen | Environment | Amount 
No | Address Case t Compensatio degulins 
3 pending in | Compensati n d by ‘the 

Supreme on imposed | Recommend project 
Court; by NOT ed by the 
High joint 
Court Committee 

1. M/s TOI | Civil Ra, 10 Cr. 18,49,08,165 -- 

Infrastructu | Appeal No, f= 
te Ltd(TDt | 3478 of 
Kingsburry 2020 
Apartment), |pending 
G.T. Road, | with 

Sonepat Supreme 
Court) | 

2. |M/s TO! | Civil Rs. 2.5 Cr, 1,62,56,792/- : 
Infrastructu | Appeal No. 
re Ltd. My | 3478 of 
floor? Sector | 2020 
60, Sonepat | (pending 

with 
Supreme 

Cort               
13   

226



  

  

  

  

    

Ay 

Mfa TOI | Civil Ra, 2.5 Cr, 11,42,02,841 -- | 

Infrastoacti | Appeal Na. j- 
re Lid. | 3478 of 
Tusean City, | 2020 
Sector 568, | [pending 
Sonepat with 

Supreme 
| Ceurt 

M/s CMD | Civil Rs. 2.5 Cr 3,65,72,745/- | L253 | 

Built Tech | Appeal No. 
Pret, Ltd. |-3178 of | 
(Ushay 2020 
Towers|, [pending | 
Sector — 61, | with 

Kumelli, Supreme 
Sonepat Court 

Ms Parker | Civil Fs. 2,.5-Cr 4,70,88,735/- | 1.25 08. 
Estate Appeal No. | 
Developmen | 317? of 
t Pet Lad. | 2020 

Sector — 61, | [pending 
Kumndli, with 
Sonepat Supreme 

Court 

M/s Narang | CWP No. | Re. 2.8 Cr S,50,38,551/- | -- 
Constructo 154234 /202 

n & | 0 (pending 
Financiers with 
Ltd., Supreme 

(Maxheight] Court 

Sector - 62, 

Kundli, 
Sonepat         

Further, HSPCB has filed the cases in Special Environment 
Kurukshetra against the violators. The status of court o 
given in table below:- 

Hurt, 

MSes 

  

  

  

      

Title Court Name and | Next hearing Filed by 
Case detail 

M's TO | The Special | 31/08/2021 Sh. Lalit Mplik, 
Infrastructure Ltd, | Environment AEE 
for Kingsburry | Court, 
Apartments, G. T | Kuruksheira, 
Road, Kurndli | Case Mo. CRM- 
Sonipat Ve | M/2019/34 
HSPCB er 

Mis Pardesi | The Special | 08/09/2021 Sh.  Abhiject 
Developers Environment Singh, AEE 

Private Limited, | Court, 
Sector-61 Village | Kurukshetra, 

Rasoi, Kundli Va|Case No. CRM- 
HSPCB M2020 /26 

J     
  

  

i4   
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a6 

M fs Narang | The Special | 08/09/2021 Sh. Abhijeet 
Construction & | Environment Singh, AE 
Financiers Prt. | Court, 
Ltd. Sector 62, | Kurukshetra, 
Kuundli Case No. CRM- 
Sonipat Va) Mf2020/30 
HSPCB 

M/s Parker Estate | The Special | 08/09/2021 Sh, Abhijeet 
Developers Pvt, | Environment Singh, AEE] 
Lod Sector-61, | Court, 
Kundli, Sonipat Kurukshetra, 

Case No. CRM- 
M/2020/31 

M/s TDI | The Special | 31/08/2021 Sh, Abhijeet 
Infrastructure Lid. | Environment Singh, AEE 
for Tuscan Cin, | Court, 
Sector 60, Rundli | Kurukshetra, 

Sonipeat Vs | Case No. CRM- 

[HSPCB | My 2020/ 28. | 
Mya TOL | The Special | 31/08/2021 Sh, Abhijeet 
Infrastructure Ltd. | Environment Singh, AEE 
for Tuscan City, | Court, 
Sector 60, Rundi | Kurukshetra, 

Bonipat Va |Cage Ne. CRM- 

HSPCH M/ 2020) 28 
Mys TDL | The Special | 31/08/2021 Sh. Abhijeet 
Infrastructure Led. | Environment Singh, AEE 

for [hiy Floor 2) | Court, 

sector 60, Kundi, | Kurukshetra, 

Sonipat Ve| Case Wo. CRM- 

HSPCR __| M/2020/27_ ——— 
Mis TD! | The Special | 31/08/2021 Sh. AbHijeet 
Infrastructure Ltd, | Environment Singh, AEE 
for Kingsburry | Court, 
Apartments, GT.) Kurukshetra, Case 
Road, Mundli | Mo. CRM. | 
Sonipaty. HSPCR | M/2020/29       
  

As observed in O.A. No. 661/2018, Praveen Kakor & Ore we. 

MoERF&CC & Ors., the environmental violations need to be taken seriously. 

The least expected by the citizens from the State is that those found 

violating norms are blacklisted te avoid further and recurring violations 

and damage to the environment and public health. On polluter pays 

principle, compensation must be recovered. In the present case, though 

stay has been granted by the Hon’ble Supreme Court only in favour of M/'s 

Parker Estate Development Pvt. Ltd., Sector- 61 Kundli, Sonipat and|/M/s 

CMD Built-Tech Pyt. Ltd. (Ushay Towers], Sector - 61, Kundh, Sonipat, 

compensation is not being recovered from other PPs. This needs to be done 

forthwith. We have noted that the Committee has determined 

15   
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compensation which is higher than the interim compensation determined 

by the Tribunal earlier. However, in doing so, the Committee has not 

considered the principles laid down by the Hon'ble Supreme Court referred 

to in the earlier order of this Tribunal dated 01.10.2020 quoted in Para 4 

above and also judgement of the Hon'ble Supreme Court in Goel Ganga 

Developers India Put. Ltc. v UQF relating to violation of law by a housing 

project and judgments in Alembic Chemicals uv Rohit Prajapatt, Keystone 

developers v. Anil Tharthare' and Manti Techzone Pvt. Ltd. uv. Forward 

Foundation and Ors.,* are also required ta be taken into account! The 

compensation can be the percentage of cost of the project so as to be 

deterrent, The Committee may accordingly give its supplementary report 

through the CPCB. 

Ll. We have considered the general issue arising out of report of the 

Chief Secretary in connected matter ic. OA 661/2018, relating to 

violations at a different location. Observations are quoted below:   9. We have gwen due consideration to the report of the Chief 
Secretary, Hanjana ond fine thot the effectiveness of mechani.    

   

    
   

remedying violations. The Chief Secretary, while experimenti 
mechanism evolved, may undertake study of extent of tts s 
consider what further changes are required tn the mechanism 
some fume. Violations have been reported in the last several yeurs 

untreated sewage water discharge and illegal extractic 

the project wsthout prior EC. In wiew of law latd dowm in Goel 
Developers India Put. Lid. v VOI, the scale of compensation h 
he related to the cast of the project so as to operate as det 

*(2018) 18 SCC 257 
42020 SCC OnLine SC 347 
=(2020) 2 SCC 466 
© 9019 SCC online SC 322, Para 43-47 
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against the law violators. The scale af compensation, thus, neads ta 
be rewised.   

    

    

   
   

     
    

    

  

    

  

    

10. It does appear that so far effectiveness of monitoring is not 
reflected from the report either in the matter af preventing collading 
officers who have enabled gross violations or from dissuading the 
violators or providing remedy to the victims. On mentign is 

no bar against effecting recovery of essessed compensa | 

blacklisting, in terms of observations of the Tribunal in Para 4 

We further find that as per order of the CPCB under Section 5 
EP Act dated 21.06.2019, the State PCB wos required to revoke the 
consenis/authorizations given to M/s Ansel Properties | and 
Infrastructure Lid., the SEIAA, Donjane wes required to revoke BC. 

The Director, Town and Country Planning Department was ired 
not to allow any expansion or grant any completion and the 
Blectricity Department was directed not to supply eleetricitly for 
expansion of any project of the PP in Sushant Lok, Phase-1, apart 
from direction to the HSVP not to supply water for such expargsion 
Nothing is shown to have been done. Thus, the policy needs 
reviewed, Least expected for ensuring compliance by Resid 
Complexes is to inventonise such projects and to ascertain 
compliance stafus. Second step is fo place such steftus in 

domain uth reference to check list of conditions req 
compliance, with technical accuracy, to ensure that no such prop 

come up without beng compliant wath monms, There have fo 
to encourage best practices for waste management, including 
decentralised waste processing facility in coordination |with 
concerned local body for collection of residual waste, Other issues 
need focus are water harvesting, greenery, leaving open spaces, 

dual piping system for utilisation of treated water for reuse.) One 
eannet ignore that haphazardly developed. housing projects are 
potential for degradation of environment, affecting public health. 
Prior to occupation and handing over to RWA, audit of compliances 
by a proper and accountable mechanism needs to be ensured. 
Revamping of Town and Countnhy Planning Department, SHIAA, 

SEAC and State PCB and their interse coordination is a must for 
meaningful and prompt action against violators. Ownership) and 
oversight of mechanism has to be of officers of proven credibility and 
Stans. 

Ii. We note thet notice has not been issued to the PP so far, ap the 
Tribunal in the first instance sought action taken report [from 
statutory authorities in exercise of their powers but in view of 
inadequacy of action, the Tribunal may have to consider further 
action after giving opportunity to the PP. Issue notice to the PP M's 
Ansal Properties and Infrastructure Lid., 115 Ansal Bhawan, | 4G. 
Marg, New Deihi-1 10001 by e-mail to show cause why further action 

i?   
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be not taken for the violations, already noted, Response be | filed 
within one month. Haryana Sehari Vikas Pradhikaran [HSVF) and 

Town and Country Planning Department, Haryana may also explain 
how licenses have been granted for developing societies without 
ensuring requirement of providing basic infrastructure of waste 

management and other amenities required for clean environment 
and what action is being taken when violations are found. The said 
Departments may alse file their action taken reports in the matter by 
e-mail in same manner as in aboue direction, 

I2. We also direct the Chief Secretary, Hanjana to coordinate 
Jurther action in light of above observations by calling a joint meeting 
of the concerned State authonties within one month from today. 
Status report of steps so iaken as on 31.01.2022 may be filed before 
the next date by e-mail at fudicial-ngiiigov.in preferably tn the form 
of searchable PDF/ OCR Support PDF and not in the form of Image 
PDF. Likewise, CPCB may also file tts additional status report in the 
matter in the light of above observations." 

12. The above observations are relevant for the present case also, Even 

in the present matter, action taken is not adequate. The report of the Chief 

Secretary quoted in Para 9 above shows that neither the compensation 

assessed has been recovered nor the rate of compensation is as per nerms 

laid down by the Hon'ble Supreme Court. Action has also not been taken 

for ensuring compliance of environmental norms. Even blacklisting has 

not been done of the PPs. Thus, it calls for action by the concerned 

departments as well as the PP needs to be made accountable before 

Tribunal. 

13. So far, compliance was being sought from statutory regulators 

this 

and 

notice was not issued to individual PPs. Since further action is required, 

we find it necessary that the Tobunal needs to go into the ma 

Accordingly, we issuc notice to the all the PPs for their response t¢ 

violations alleged and found. 

tter. 

the 

14. We also direct the statutory regulators to proceed as per law and in 

the light of above observations which may be overseen by the ¢ Phief 

Secretary, Haryana in the same manner as in OA No, 661/2018 as above. 

1s   
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1§. Chief Secretary, Haryana and CPCB may furnish their respective 

action taken reports by email at judicial-ngtapov.in preferably in thelform 

of searchable POF / OCR Support PDF and not in the form of Image = 

Haryana Sehari Vikas Pradhikaran (HSVP) and Town and Cownniry 

Planning Department, Haryana may also explain how licenses have been 

granted for developing socictics without cnsuring requirement of ees 

basic infrastmicture of waste management and other amenitics required 

for clean environment and what action is being taken when violations are 

| 
found. The said Departments may also file their action taken reports in 

the matter by e-mail in same manner as in above direction. They may 

inchide the remedial steps taken in pursuance of directions of the Chief 

Secretary in report dated 09,.06.20219 quoted in para 2 above, | 

16. M.A. Nos. 1753/2019 and 24/2021 have been filed for ss 

further construction but as per stand of the State PCB no such forte 

construction is taking place as per Building plans. Since the issue of 

remedial action in the course of constraction is being dealt with in the 

main matter, it does not appear to be necessary to pass a separate order 

in these applications. The M.A.s will stand disposed of. 

O.A. No. 1155/2020 

17. Grievance in this application is against violation of Seno 

norms by Respondent No. 1 in the course of setting up “TDI City Kundli" 

project spread over 1200 acres of area. It is alleged that basic provifions 

for waste management and maintaining parks and green areas have not 

been provided. Even water and electricity have not been provided. There is   
no monitering of the compliance of environmental norms by the statutory 

| 
authorities in the State of Haryana on account of collusion or disregard of 

law. As a result, there is damage to environment and public health and 

15 
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violation of Rule of Law. Detailed violations have been listed ir 

application. 

18. Vide order dated 01.10.2020, the Tribunal directed the 

Committee of CPCB, MoEF&CC and IIT, Delhi to give its report abou 

status of compliance of environmental norms along with the report in 

No. 764/2018 which has been sought earlier. Accordingly, the 

nd 

point 

t the 

OLA. 

joint 

Committee filed its report om 21.01.2021 noticing violations in providing 

waste management facilities as well as seeking statutory clearances. 

observations and recommendations in the report are reproduced beld 

"3.0 Observations 

uring the inspection by joint committee on OF.0].2021, follo 

observations are made: 

I, 

2, 

M/s TDI Infrastructure Limited has set-up residential plotted 
colony in sector 58,59,60,67 and 64 of Sonipat, Hanyarna. 

The 

ie 

Log 

Basic mindnum infrastructure Le. internal roads, open space, 

public parks, streetlights, public health services including uw miter 

supply & Sewerage Treatment Plant, electricity, efc. anenot 

functional at site. 

Plot of applicant was inspected and it is observed that no 
Electricity supply, Water supply, Sewerage connectivity or STP 
exist al site. Approach road to plot is also damaged at mutiple 
locations. 

No mechanism of proper collection and segregation observed at 

site. Compost arrangement for biodegradable waste was 

Provided at site. 

An unauthorwed disposal of sewerage water In nearby pid 

rot 

fied 

area was observed, An unauthorized tractor carrying tankers 
fusthout any registration mumbers| wes found dispo 
sewerage wastewater at nearby plotted area. An undesir 
smell and stagnant water has heen observed at these areas. 

Project Proponent is supplying water to township through 

wells but has not obtained any approval from CGWA. 

sing 
able 

bore 

Project Proponent has not submitted adequacy reports of captive 

STP under township and not provided proper sludge colle 

system, 

Rain Water Harvesting pits were found clogged and filled 

mud and stagnant water. 

rhiore 

pith, 

It is also evident from the report of District Town and Country 
Department , Sonipet provided by applicant that M/s 

Infrastructure Put, Lich has breached the conditions of the lie 

TOI 

PrLSe 
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and condition of part completion certificates granted by| the 

Department and not able te upkeep the minimum infrastructuref 
Copy attached at Annexure-lTl) 

Violation of Environment Clearance Conditions: 
Compliance status of EC condition is attached at Annexute-IV. 
Observation of Joint committee uth respect to violations a EC 
conditions are summarized below. 

(Zz. Project Proponent has not constructed decentralized tertiary level 
STP for 100 percent treatment af grey water and reuse as EC 
conditions. 
No solar, wind or renewable energy source hes been observed at 

project site. 

No CFis/ LEDs has been observed at street lights some 
Project Proponent has also not provided details of area covered & 
species planted under green beltand area covered under green 
belt is looking tnadequete. | 

. Project Proponent has not provided corporate social responsibility 
plan, details of environmental management cell, year use detal 
af year wise fund earmarked/utilized towards enironmental 
protection, not submitted six monthly compliance reports 
regulartiy, 
Project Proponent has net provided copy of enviro. ntal 

statement of farm-V, link of company website where copy of EC 
along with SMCRs has been uploaded, PP has also not subrm 
the six monthly compliance reports requilarly. 
Project Proponent has not provided details/copy of agreement 
with recycler to handle/ dispose hazardous waste /waste oil from 
DG sets jand STP sludge, plastic waste, e-waste and binmepicds 
waste ete. generated at project site, 
Project Proponent has not provided copy of NOC from civil aviation 
department, forest department, fire department, chief controller of 
explosives department, CGWA and Consent to Operate from 

HSPCB. 

Recommendation of Joint Committee based on the insp 

4.0 Recommendation : 

tort, 
documents provided by applicant and respondents are follows 

i, 

2 

. Project proponent to ensure basic infrastructure facilities 

Project Proponent to comply with all EC conditions and |seek 
approval from CGWA for use of bore well, 
Project Proponent to comply with provision of Solid Waste 
Management Rules, 2016 and ensure proper collection, 
segregation, and treatment of biodegradable waste in co tas 
per EC conditions. 
Project Proponent to ensure that no treated/ untreated sewage is 
being disposed into vacant plots, 
Local State administration to keep vigil on unauthorized vehicles 
/ tractor tankers being used for discharge of pollutants, so that no 
unauthorized discharge be made on land/ river disposals. ji 

re in 
operation i.e. internal roads, open space, public parks, streetlights, 

public health services including water supply & pra ns 

Treatment Plant, electricity before allowing construction activity in 

residential plats. 
The grey water should be treated-up to tertiary level im 

decentralized STPand treated water should be reused for copling, 

flushing landscaping as per Environment Clearance cond a 

21 
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*. Following points were earlier mentioned in report of Mout 
Committee in the matter of O.A No 764/2018 and need to be 
recommend for present case: 

a. Haryana Sehart Vikas Pradhikeran (HUDA) to provide 
sewer connectivity to units at the earliest. Only authorized 
vehicles having vehicle registration number to be used |far 
transportation of sewage ta STP as interim arrangem 

6. Town and Planning department and Hanjana Seheri Vikas 
Pradhikaran to tssue Change in Land Use/ License only 
after ensuring necessary basic infrastructure development 
(Water Supply, Sewerage network, Road) in the aren. 

e, Coneemed agencies to issue Oecupancy certificate after 
ensunng development of infrastructure as per 
environmental clearance conditions. 

d. If a project proponent has applied for part CTO, he shole 
be granted permission on remaining part only after ensuring 
valid Consent to Operate from SPCB, 

e. HSVP to ensure completion of construction of Se € 
Treatment Plant and sewerage network work f as per EC 
conditions) by Project Proponent before issuing Occupation 
Certificate or any other permission.” 

19. We also reproduce the Table of status of compliance in Annexute-IV¥ 

as follows:- 

a 8. Condition Compliance 
_ Na. 

| SPECIFIC CONDITIONS: OPERATIONAL PHASE 

« As observed, PP does not have valid copy of CMO of the project. 

E The gaseous emissions from DG set|* PP hes not pro 

shall be dispersed through adequote| detalles af DG 
stack height as per CPCB standards. | Working at project site 
Acoustc enclosure shail be provided tn pinata finns 

he DG sets io mitgate the noise data. 

pollution. Low sulphur diesel shail be 

used. The foontion of the DG set and |» PF has also not p 

exhaust pipe height shall be as per the | SOPY Of agreement with 
provisions of the Centra! Poilution ano te 

= Control Board (CPCB) norms. 
ii, For indoor air qquectlity fhe |* Adequate ventilation Has 

ventilation provisions as per National| Been observed at projet 
Building Code of India. site for indoor air quality 
  

    
| 93 mi/day. 

Fresh weer onequirement from AUDA |= PP kos submutted in ug 

Supply/ground water. Water Supply | 2020 aie momehisy 
shall not exceed 28632 m3/day. ecomplianes report that   arm obsfachng &17 mo 

ground water, However, 
has not submitted 

copy of NOC for the 
from CGWA. 

« PP hes also not provi 
the source of remai 
water supply 

| Fresh water requirement from | = As submitted by FE eesdipe- 
ne ic shallmatexceed | 2020 SMCR that they Muricioal Water Supply ra ebay any arcane 2 

__ fresh water   CLS) 

az   
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recycling and rairniuvater harvesting shall 

be measured and recorded to nionitor 

the water balance of projected by the 

project proponent The record shall be 

submitted io dhe Regional (fice, 
MoBFRCC along unth six monthly 
Monitoring reports, 

BB 

‘The quantity of freah water usage, water | PP has not submitted the | 
water balance sheet | of 

\« Rain mater Aeronating | 
pits were checked by the | 
committee menibers 

randomly and observed 
E 

filed with mud oped | 
stagnant water, {Photo 1) 

  
LL 

No sewage or unirected effluent weter | 

The installation of the 

Treatment Plant (STP) shall be certified 

by an independent expert and a report 

in this regard shall be submitted te the 

Wintsoy befare the project is 

SOMmTssioned for operckon, Periodical 

monitoring of water quality af tected 

sewage shall be conducted. Necessary 

measures should be made to mitigate 

the odour problem from STP. 

would be discharged through storm 

Luagiter drains. 

Sewage | 

\« Miegal disposal = af 
sewerage water t 
tankers in nearby are of 
the project site has also 
observed by committe | 

members, 

* Some tankers without | 
registration 

  
hove been observed lor 
the same. | 

« Anundesiroble smell ao 

stagnant woter has been | 
observed at nearby areas | 
during the joint net | 
(Photo 2) 

Same as submitted in sane 
roo, wa. 

  

Sludge from othe oonsile sewage 

treatment, including septic fomruks:, 

shall be collected, conucyed and 

disposed as per the Minisoy of Urban 

Development Central Public Health and 

  « No sludge collector 
system Aas béen 

observed at project site. 
» PP hee not provided 

sludge collection data 

with recycler to dispese 
the some. 

    

Envirorumertial Engineering 

Organization (CPHEEO}; Monual on 

Sewerage ond Sewage Treatment 

Sisters, SOR 

ix. The  prewigions of the Solid Waste 
Marnoagement Rules, 2016, Waste 

(Management| Rules, 2016, the 

Constructen dnd Demolion Weoste 

Management Rules, 2016 and the 

Flastes Waste Management Rules, 

2016 shail be folloused,   
« No provision of proper 

solid waste : 
feallection has 

observed at project ia 
during the vlait. 

« Outside boundary of 
project Aas 

observed with full | of 
household waste. 

(Photo 3) 

« No ploce for collection 
and disposal of solid 
waste hos been observed 

details of plastic waste 
generated/collected from 
the soctety and copy af 

      Solar, wand or other Renewable Energy 
shall be installed to meet eleciricity |   

    

  

aa 

236



  

generation equivalent to J5 of the 
demand load or as per the stete level, 
local budding bye-lnws requirement, 
wihichener is higher. 
  

  

    

  
    
      
  

  

ai | Soler power shall be tosed for lighetiryg én | a 
the apartment to reduce the power fond solar panels at 
on grid, Senarate electric meter shall be site to generate 

installed for solar power. Solar wsrter 4 
heating shall be provided ta meet 20% of « Remaining situations Le. 
the hot water demand of the { solar water  hecter, 

and institutional building or as per the | separate electric meter 
raquirement of the local building Byye- for solar power and to 
lows, whichever IS higher, Residential compete the hot water 

buildings are alse recommended to meet) demand from solar water 
iis hot water demand from solar weiter) heater are a 
heaters, as far as possible, automatically t 

| fife by the PPL 
xi. | Energy conservation measures like |)» PP has not provided 

installation of CFLSY LED forthe lighting| details of CF 
the area outside the building should be installed at com 
integral port of the project design and | area of the project. 
should be in plore before project|= Most of the common area 
commissioning. Used CFLs, TPL and| of ‘Kh? has been observed 
LED shall be property collected and without CFLS LEDs at 

disposed offsentferrecyelingasperthe | street lights. (Photo 4), 
prevailing guitdelines'riles of the |» PP has alse does not 
reguintony authority to quad mercury) pour connections [at | 

enriteamination. plotted blocks of the | 
| projects. 
|» PP hos also does not | 
proper | 
connections at 
blocks of the projects. 

iti, A minimum of I tree for evens 20 sqm of | « Inadequate green ed 
land shows be wanted and maintamed, has been observed 
The existing Pees ull be counted forthis| project site during 
purpose, Preference should be given to nisi. 

Planting note species. Where the imees |e PP hoe also not provided 
need to be cut, compensalony plantation the details and area 
in the ratio of 1:3 fle. planting of 3 trees covered by the trees 
for even I tree that is cut) shall be done planted at project site, 

and mainfarned. Ag propozed 
J388831_79 sqm areca shall be provided | 
jor green belt development |_| 

aav. | An environmental management plan|+ PP has not provided the 
(EMPL shell be prepared and details of en 
implemented to ensure compliance with | management l 
the environmental conditions gpectied |) developed for the p 
above A dedicated = Environment Unauthorized disposal af 

Monitoring Cell wath defined fimenons | sewerage weste 
and responsibility shallbe putin place | and improper 
implement the EMP. The environmental | maintenance of RWH 
ell, shall ensure that the enviroment has been observed ot 
infrastructure Like Sewage Treatment | project site during the 
Plant, Landscaping, Rain Water| joint visit, (Photo 2) 
Harvesting, Energy efficiency and 

consemeation, water efficiency ane } 
consenaation, solid waste management, | 
rencioable energy ei. dre kept 
operational and meet the repaired 
standards. The environmental cell shell 
aise keep tie record of enuiranment 
monitonng and these related to the 
en.rorument infrastructure a =o 

av. | The company shail draw up and |« Jé seems that company 
implenient a 

Company's Act of 2012.     
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paeeplespeianett   

“A copy of the environmental clearance |* PP has submitted the 
letter shall also be displayed on the 
website of the concemed State Pollutton 
Control Board. The £C letter shall also 
be displayed at the Regional Office, 

Otstrict Industries Centre and 

Collector's Office Tehsildar's affice for 

30 days 

to the regional - same 

Chandigarh.   
  

The funds earmarked for entironmental 

Protection measures shall be kept in 
Separate account and shail nat be 
dtwerted for other purpose, Yeorudse 
expenditure shall be reported to this 
Ministi and i concerned Regional 
Office 

* PP has not provided the | 
year wise details of fund 
earmarked towards | 
enpironmental | 

protection measures j 
utilization of the sarc 

    

  

© PF haa not cubeadtted Lic | 

  

        
  

  

  

ui | Officrals from. the Regional Office of 
MoEF&CC, Chondigarh whe would be) monthly compliance | 
monitoring the implementation of | reports regularly to the 
environmental safaguards should be regional office of 
given full cooperation, facilities and MoEFPCC, Chandigarh. | 
documents data by the project 

Proponents during ther msapection A 
complete set of al! the documents 

submitted TO MoEF&CC shall be 
forwarded to the APCCF, Regional 
Office of MoEFRCC, Chandigarh. — tll 

mw | in the case of any changes! in the | Noted 
aoape of the project, the project would 
require ag fresh appraisal by thts 
Ministry 

vw. | The Minisiy reserves the night to add. | Agreed wiith 
additional fafequard Measures 

subsequently, if found necessary, and 
to take actor including nevoking of the 
environment clearance under the 
provisions oof the Environmental 
(Protection) Ach J986, i ensure 

effective implementation of fhe 
suggested safeguard measures im ao 

| time bound and satisfactory manner |_| 
vi | All other statutory clearances such as |» PP hos informed that | 

fhe approvals for storage of diesel from | they have recetoed 
Chief Controiler of Explosives, Fire | from civil ania | 
Department, Civil Aviation Department, department but fot 
the Forest Conservation Act, [930 and) submitted the copy of the 
the Wildlife (Protection) Act, 1972 etc.| same. 
shall be obtained, as applicable by|e PP has also not 
project proponents from fhe respective | submitted the coples|of 
competent authorities. noc from foyer 

department, I 
department and chief 
controller of explosives 

ee | department. | 
wi, | These stipuiations would be enforced le PP Aas not submi 

among others under the provisions of cepy af Consent |to 
the Woter (Prevention and Control of Operate obtained 
Pollution) Act, (O74, the Av (Prevention |) oir one weter act frem 
ond Control of Pollution) Act 7981, the state pollution See 
Environment (Protechon) Act, 1986, the board. 
Public Liahility (Insurance) Act 1992 
and the EIA Notification, 2006, 

BEL | The project proponent shall advertise in |» PP has not submitted the     at least heo local Newspapers woidely 
circulated in the region, one of which 
shall be im the wemecular language 
informing that the project has been   accorded Eruirorunental Clearance and 

og, af pu r 

advertisement sh 
receiving of environme 
clearance |   
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20), 

report with regard to the violations of environmental norms by the how 

  

copies of clecrance letters are auailable 
with the State Pollution Control Board 
ond may also be seen on the website of 
the Minisrry of Environment, Forest ant 
Climate Change at 
https wer enuyfor, nic. in, The 
advertisement shall be made within 
Seven days fram the dete af receipt of 
the Clearance letter and a copy of the 
same shall be ferworded to ther 

Regional Office of this Ministry at 
Chandigarh, 
  

Any append against this clearance shail 
lie with the National Green Tribunal, if 
preferred, iithin a period of 3 0 days 
a8 prescribed under Section 26 of the 
National Green Tnibunel Act. 2010, 

  
  

    A capy of the clearance letter shall be 
sent by the proponent to concemed 

Panchayat, Zilla Parise, Municipal 

Conporatton, Urban Local! Body and the 
Local NGO, ff any, from whom 
suggestions; representations, if any, 

were received while progessing the 
Proposal, The cleananee (etter shall also | 
be put om the website of the company 
by the proponent 

    
  

ihe proponent shall upload the status 
of compliance of the stipulated EC 
conditions, including reauita of 
monitored data en their website and 
Shall update the same periodically. ft 
Shall simultaneously be sent to the 
Regional Office of MoEF&CC, the 
respechive Zonal Office of CPCB and the 
SPCR. The oriteia pollutant levels 
nomely SPM, RSPM, S02, NO, 

foment levels as well ag stack 
emissans| or oneal sectoral 
parameters, indicated for the project 
Shall be monitored and displayed at a 

convenient location near the main gate 
of te company in the public domain, 

  
  

    
The environmental statement for each 
yearending 32" March in Porm-V as is 
mandated to be submitted by the 
project proponent to the concemed 
State Pollution Control Board as 
prescribed under the Environment 
(Protection) Rules, 1986, as amended 
subsequertiy, shell also be put on the 
website of the company along with the 
status of complianee of £C conditions 
and shell also be sent to the peapectine 

Regional Offtees of MoEPRCC by e- 
rma, 

: PP hes mot submi 

copy fi 
enrironmental sta 

of form-¥.     
  

  

We also noted that the Chief Secretary, Hanfana in a comp 
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projects has covered the present matter in pursuance of order dated 

01.10.2020 stating as follows:- 

In OA No. 155/2020 Dr. (Mrs.) (Manorama Sharma &Anr. Vis 
TDI Infrastructure Limited & Ors.) 

® In campliance of NGT order dated 01.10.2020 it is submitted 
that five prosecution cases have already been filed in special 
Environment Court, Kurukshetra against M/s TDI 
Infrastructure Ltd., Kundlii, Sonipat, Environment 
Compensation has also been issued against the above |said 
unit which has not been submitted by the unit therefore 
summon has been issued for auction af land belong ta TDI 
Infrastructure Lid. by Revenue Department to recover the 
Environment Compensation imposed against the said junit. 
Present case as subject cited above has been filed against M/s 
TDI Infrastructure Lid (For TDI City), Residential Plotted Caiony 
at Sector 58 59 60 61 & 64 In Hon'ble NGT. The Joint 
Committee as deputed by NGT submitted the report to Chief 
Secretary, Government of Haryana. As per report, the satd 

project has been found non- complying in the provisions of 
Water Act, 1974, As per committee report show cause notice dated 
12.07.2021 was issued to the said project on the point related to 
Pollution Control Board for 15 days. No reply from the unit ined 
in this offiee till date, The writ was again inspected on 02.08.2021 to 
check the present status of the observations as raised by the 
committee. At site, it has been found that the profect has total 8316 
residential plot and presenth) 250 residential plots have |been 
constructed from which domestic discharge is generated. The project 
still not obtained CTE&:CTO from HSPCB and also not installed STP 
for the residential plotted colony. The project ts under installation ar 
STP of capacity 250 KLD for which construction has been sta 
Therefore, Environment compensation of Rs, 5,35,12,500/- have 

been proposed to Head Office vide this office letter No 1846 dated 
03.08.2021 and Draft Complaint for filling prosecution inst the 
said project has been sent to Head Office vide this fie fete 
No.1847 dated 03.08.2021 his office till date. Copy of report 
submitted by joint committee formed in compliance of NGT prder 
dated 01.10.2020 is annexed hereby as Annexure R/ 9.” 

  

21. In view of the serious violations noticed in the report of the joint 

Committee and algo from the report of the Chief Secretary, Haryana our 

observations in dealing with OA 764/2018 apply to the present matter 

also. We issue notice to the PP for its response and also direct the Chief 

Secretary, Haryana in coordination with other concerned officers ta|take 

further remedial action including recovery of compensation, black Hpting 

of the PP and compliance of EC conditions. We also issue notice to the 

Director of Town and Country Planning Department, Haryana and HSVP 

af 
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by e-mail for their response, if any. The Chicf Secretary and the OPEB 

may cover the present matter in giving their reports in OA No. 61/2018 

and OA No. 764/2018. 

23. Respondent No. 1 is restrained from creating any further third party 

henceforth in view of prima facie case for cancelling the statutory consents, 

inchiding the EC for continuing violations of the EC conditions, 

23. L.A. No. 86/2021 has been filed by the applicant on 19.03.2021 \with   reference to the facts found by the joint Committee at the time of site visit 

on 07.01.2021. In the said LA, the applicant has assailed the EC on the 

fround that the single EC for sectors 58, 59, 60, 61, 63 & 64 is invalid and 

the EC was sought after substantial development was done. The applicant 

has also mentioned other violations since the violations mentioned an 

covered in the report of the joint Committee and EC has to be separately 

challenged, which has not been done. The applicant is free to hance 

submissions with reference to the report of the joint Committee itself) [.A. 

No. 121/2021 is for interim order against disposal of waste in open land 

which matter is being dealt with in the main order itself. 1.A. Nos. 96/2021 

and 121/2021 accordingly stands disposed of. 

List the main matter for further consideration on 16.02.2022. 

A copy of this order be forwarded to the Chief Secretary, Haryana, 

CPCB, State PCB, SEIAA, Haryana, Director, Town & Country Planning 

Department, Haryana and HSVP by email for compliance. 

Adarsh Kumar Goql, CP 

Sudhir Agarwal, JM 
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Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 
September 28, 2021 
O.A. Nos. 764/2018&155/ 2020 
A 
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ANNEXURE-A/23 

IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOS. 7604-7605/2021   

TOI INFRASTRUCTURE LTD. APPELLANT($) 

VERSUS 

63 

MANORAMA SHARMA & ORS. RESPONDENT (S) 

ORDER 

Learned counsel appearing for the appellant 

relied upon Section 19(4)(1) of National Green Tribunal 

Act, 2010 to submit that the impugned interim orders dated 

01.10.2620 and 28.09.2021 have been passed without issuing 

an opportunity to the appellant to be heard. We are of [the 

considered view that the appellant should approach the 

National Green Tribunal for variation/modification/review 

of the order(s). In any event, the Original 

Application(s) is/are listed Tor hearing on 16.02.2022. 

The appeals stand disposed of. Pending 

application(s), if any, shall also stand disposed of. 

ee cae 

( L.NAGESWARA RAO ) 

( HRISHIKESH ROY ) 

NEW DELHI; 
a4" JANUARY, 2022   
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ITEM NO.1i Court 5 (Video Conferencing) SECTION XVII 

SUPREME COURT OF IWOTA 

RECORD OF PROCEEDINGS 

Civil Appeal No(s). 7604-7605/2021 

TDI INFRASTRUCTURE LTD. Appellant(s) 

VERSUS 

MANORAMA SHARMA & ORS. Respondent(s) 

( ITA No.162883/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No,162884/2621-STAY APPLICATION and IA 
No.164716/2021-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES } } 

Date : 64-01-2022 These appeals were called on for hearing today. 

CORAM : 
HON'BLE MR. JUSTICE L. NAGESWARA RAO 
HON'BLE MR. JUSTICE HRISHIKESH ROY 

For Appellant(s) Ms. Kanika Agnihotri, Adv, 
Ms. Niharika Ahluwalia, AOR 

Ms. Isha Agarwal, Adv. 
Subhadra Dwivedi, Adv 

| 
For Respondent(s) Mr. Sachin Jain, Adv | 

Mr. Rajiv Ranjan Dwivedi, Adv 

UPON hearing the counsel the Court made the dit 
ORDER 

The appeals stand disposed of in terms of the signed 

order. Pending application(s), if any, shall also stand 

disposed of. 

(Geeta Ahuja) (Anand Prakash) 
Court Master Court Master 

(Signed Order is placed on the file) 

ATRUE COPY?!
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

LA.NO,. OF 2022 
IN 

CIVIL APPEAL NO, 3478 OF 2020 

IN THE MATTER OF: 

TDI INFRASTRUCTURE LTD. ... APPELLANT. 

VERSUS 

KISSAN UDEY SAMITI & ORS. .. RESPONDENTS. 

AN APPLICATION SEEKING PERMISSION TO BRING ON 
RECORD SUBSEQUENT FACTS AND ADDITIONAL 

DOCUMENTS 

To 
Hon'ble the Chief Justice of India 
and his Companion Judges of the 
Supreme Court of India, 

The humble application of the 
Applicant above named: 

MOST RESPECTFULLY SHOWETH: 

1. The Appellant had filed the above mentioned Civil Appeal 

against the Impugned Interim order dated 23.10.2019 passed by 

Hon'ble National Green Tribunal, Principal Bench, New Delhi in 

Original Application No. 746 of 2018. 

2. The Appellant respectfully prays that the facts set out in 

the appeal may kindly be read as part and parcel of this 

Application, which are not being repeated herein for the sake of 

brevity.   
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3. Tt 1s respectfully submitted that the Appellant! Applicant is 

filing an application for direction and has annexed certain 

documents ie. Annexure-A/I4 to A/23 to bring on record 

subsequent events/documents, which are necessary for disposal 

of the present appeal. The said documents have come into 

existence during pendency of the present appeal and henee 

permission is being sought to place the said document on record. 

4, The present Application is filed at the earliest opportunity, 

without any delay. 

§. The Applicant prays that the instant application be allowed 

in the interests of equity, justice and fair play. 

PRAYER: 

In view of the foregoing, it is most respectfully submitted 

that this Hon"ble Court may be pleased to : 

(a) allow this application and permit the Appellant / 

Applicant to place on record Annexure-P/14 to P/23 

as additional documents, and 

(b) Pass such further or other orders as may be deemed 

appropriate in the facts and circumstances of the 

present case. 

FILED BY 

(NIHARIKA AHLUWALIA) 
ADVOCATE FOR THE PETITIONER 

PLACE: NEW DELHI 
DATE: 02.03.2022 
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IN THE SUPREME COURT OF INDIA 

CIVIL. APPELLATE JURISDICTION 

L_A. NO. OF 2022 

IN 
CIVIL APPEAL NO. 3478 OF 2020 

IN THE MATTER OF: 

TDI INFRASTRUCTURE LTD. . APPELLANT. 

VERSUS 

KISSAN UDEY SAMITI & ORS. ... RESPONDENTS. 

AN APPLICATION SEEKING EXEMPTION 

FROM FILING OFFICIAL TRANSLATION 

To 

Hon’ble the Chief Justice of India 

and his Companion Judges of the 

Supreme Court of India. 
The humble application of the 

Applicant above named: 

MOST RESPECTFULLY SHOWETH: 

L. The Appellant had filed the above mentioned Civil Appeal 

against the Impugned Interim order dated 23.10.2019 passed by 

Hon'ble National Green Tribunal, Principal Bench, New Delhi in 

Original Application No. 746 of 2018. 

2. The Appellant respectfully prays that the facts set out in 

the appeal may kindly be read as part and parcel of this 

Application, which are not being repeated herein for the sake of 

brevity. 

3. —s Tt is respectfully submitted that copy of the warrants of 

attachment dated 22.03.2021 issued by the Office of sub- 
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Registrar, Rai (Annexure-A/17), copy of the entry dated 

06.04.2021 recording the factum of attachment in the mutation 

record (Annexure-A/18) and true extract of copy of the circle rate 

for land issued by the Collector, Sonipat (Annexure-A/21) are in 

vernacular/Hindi language and the same are being translated 

through a translator conversant with both vernacular/Hindi and 

English language. 

4. Irreparable loss and injury will be caused to the Appellant / 

Applicant if the application is not allowed. 

a, The Applicant prays that the instant application be allowed 

in the interests of equity, justice and fair play. 

PRAYER: 

In view of the foregoing, it is most respectfully submitted 

that this Hon"ble Court may be pleased to : 

(a) exempt the Petitioner from filing official translation 

of Annexure-P/17, P/18 & P/21, and 

(b) Pass such further or other orders as may be deemed 

appropriate in the facts and circumstances of the 

present case. 

FILED BY 

(NIHARIKA AHLUWALIA) 
ADVOCATE FOR THE PETITIONER 

PLACE: NEW DELHI 
DATE: 02.03.2022 
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ITEM NO. 805 COURT NO.5 SECTION XVII 

SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Civil Appeal No(s).2177/2020 

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Appellant(s) 

VERSUS 

KISSAN UDEY SAMITI & ORS. Respondent(s) 
(I.A.No.31938 of 2022) 

WITH 

C.A. No.3478/2020 (XVII) 

Date : 16-03-2022 These matters were mentioned today. 

CORAM ; 
HON'BLE MR. JUSTICE L. NAGESWARA RAO 
HON'BLE MR. JUSTICE B.R. GAVAT 

For Appellant(s) Ms. Niharika Ahluwalia, AOR (Mentioned by) 

Mr. Sumeer Sodhi, AOR | 

For Respondent(s) | 

Mr. Robin Khokhar, AOR 
Mr. Sanjay Kumar Visen, AOR | 

UPON being mentioned the Court made the following 
ORDER 

T.A.No.31938 of 2022 in C.A. No.3478/2020; 

List on 21.03.2022. 

(8.Parvathi) (Anand Prakash) 

Court Master Court “eer | 

Tegra ax er 

oa Thi 
imo
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ITEM NO.6 Court 5 (Video Conferencing) SECTION XVII 

SUPREME COURT OF INDIA 

RECORD OF PROCEEDINGS 

Civil Appeal WNo(s).3177/2026 

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Appellant(s) 

VERSUS 

KISSAN UDEY SAMITI & ORS. Respondent(s) 

WITH 
C.A. No. 3478/2620 (XVIT) 

(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 31938/2022) 

Date : 21-03-2022 These matters were called on for hearing today. 

CORAM : 

HON'BLE MR. JUSTICE L. NAGESWARA RAO 

HON'BLE MR. JUSTICE B.R. GAVALI 

For Appellant(s) Mr. Kapil Sibal, Sr. Adv. 

Ms. Kanika Agnihotri, Adv. 
Mr. Amer Vaid, Adv. 

Ms. Yashodhara Gupta, Adv. 

Ms. Niharika Ahluwalia, AOR 

Mr. Sumeer Sodhi, AOR 

Ms. Shreya Nair, Adv. 

For Respondent(s) Mr. Shiv Charan Garg, Adv. 
Mr. Robin Khokhar, AOR 

Mr. Imran Khan, Adv. 

Mr. Shoaib Khan, Adv. 

Mr. Anil Grover, Sr. AAG HARYANA 

Ms. Noopur Singhal, Adv. 

Mr. Rahul Khurana, Adv. 

Mr. Satish Kumar Adv. 

Mr, Sanjay Kumar Visen, AOR 

UPON hearing the counsel the Court made the following 

ORDER 

TA .31938/2 NH C.A. 3478/ : 

Se List on 28.03.2022. 

a 
a 

(B.Parvathi) (Anand Prakash) 

Court Master Court Master
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ITEM NO.30 Court 5 (Video Conferencing) SECTION XVII 

SUPREME COURT OF INDIA 

RECORD OF PROCEEDINGS 

Civil Appeal No(s). 3177/2020 

M/S PARKER ESTATE DEVELOPERS PVT. LTO. Appellant(s) 

VERSUS 

KISSAN UDEY SAMITI & ORS. Respondent(s) 

(ONLY TA NO.21938/2022 IN C.A. No.3478/2626 IS LISTED) 

WITH 
C.A. No, 3478/2020 (XVII) 
(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 31938/2022 

Date : 28-03-2022 This appeal was called on for hearing today. 

CORAM ° 
HON'BLE MR. JUSTICE L. NAGESWARA RAO 

HON'BLE MR. JUSTICE B.R. GAVAI 

For Appellant(s) Mr. Kapil Sibal, Sr. Adv 

Ms. Kanika Agnihotri, Adv 

Mr. Amer Vaid, Adv 

Ms. Yashodhara Gupta, Adv 

Ms. Niharika Ahluwalia, AOR 

Mr. Sumeer Sodhi, AOR 

Ms. Shreya Nair, Adv. 

For Respondent(s) Mr. Shiv Charan Garg, Adv. 

Mr. Imran Khan, Adv. 

Mr. Shoaib Khan, Adv. 

Mr. Robin Khokhar, AOR 

Mr. Anil Grover, Sr. AAG HARYANA 

Ms. Noopur Singhal, Adv 

Mr. Rahul Khurana, Adv 

Mr. Satish Kumar Adv 

Mr. Sanjay Kumar Visen, AOR 

Ms. Babita Mishra Adv. 

UPON hearing the counsel the Court made the following 

ORDER 

EAgpessere Pais A 

eet List on 64.04, 2022. 
= 

(8.Parvathi) {Anand Prakash) 

Court Master Court Master


